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LOK SABHA 

Monday, February 23, 1958/Pfvatgunfl 
4,1680 (Saka)

The Lok Sabha met at Eleven of the 
Clock

[21b. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS

WtaUUtattn Colonies is PdU

+
f  Shri Ram KrUh&a.

•ilB , j  8hrt S tje n d n  Stofh;
^ Shri Rameshwar Tautl*:

Will the Minister at BehsMHtatioe 
and Minority All airs be pleased to 
state

(a) whether Government Is consi-
dering the question of handing over to 
the Delhi Municipal Corporation all 
displaced persons colonies in Delhi 
under the control of the Ministry ot 
Rehabilitation together with financial 
{rants for providing necessary civic 
amenities,

(b) whether the Corporation has 
submitted a proper estimate of the 
amount of money that would be 
required, end

(c) by what time the colonies would 
be handed over to the Corporation’

ItM Depvty Minister of RebaMlita- 
ttm (Shri r .  8. Naskar): (a) Yes. It
i» proposed to transfer the civic ser-
vices only u  those colonies which come 
within the jurisdiction of the Delhi 
Municipal Corporation

(b) Yes
(c) As soon as the amount to be 

D<Ud to the Delhi Municipal Corpora-
tion ia settled by mutual agreement 
Ml (Ai) LSD-1

2316

Sbrf tern Krishsn: May I know the 
total financial requirements which the 
Delhi Municipal Corporation has 
demanded*

Shri P 8. Naakar: The Delhi Munici-
pal Corporation gave an estimate 
amounting to Rs 23 lakhs, but after 
the engineers of the Corporation and 
our technical advwers went into the 
details they have found out that only 
Rs 19 lakhs need be given to the 
Corporation They have excluded cer-
tain items in the original estimate 
which have already been paid to local 
bodies

Shri Vajpayee: May I know if it is 
a fact Out out of Rs $0 lakhs sanc-
tioned for the refugee colonies m Delhi 
only Rs 30 lakhs have been spent so 
far, if so, may I know how the rest is 
going to be spent, -whether it win be 
through the Corporation or through 
the Cental PWD*

The Minister of XeJtafrfflMatfna sad 
Minority Affairs (Shri Mehr Clnad 
Khaitna); We have spent crores of 
rupees on the Delhi colonies

Slul Vajpayee: I am referring to the 
croc amenities

Shri Mehr Ckn4 Xbuts: Civic 
amenities form part of the develop-
ment We have spent anything bet-
ween Rs 20 crores to Rs 25 cram 
on construction and development of 
these colonies

8hrt Vajpayee: My question does not 
relate to construction of colonies

Mr. Speaker; The hon Member evi-
dently refers to a separate fund of 
Rs BO lakhs out of which only a flew 
lakhs have been spent, and he wants 
to know what will happen to the 
balance. The bon. Minister does not 
admit it He says that they have been 
spending cram 0! rupees Is there a 
separate fund of Ra, £0 fetfchs earmark-
ed for something?
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Sbri Matar Ofeaad Khanaa: No, Sir. 
There are three factors combined in 
the development of a colony: one is 
land, the other is the provision of civic 
amenities including development and 
the third is super-structure. Now, we 
started this construction 8 to 9 years 
ago, and it has gone on. The specific 
point before us today is this, that there 
are certain colonies which are still 
under our jurisdiction. We tried to 
pass them on to' the Municipal Com-
mittee, in the first instance, and then 
to the Municipal Corporation. There 
is the question of certain sub-standard 
specifications in certain colonies. We 
received the estimate. It might sur-
prise you. Sir, to learn that firstly, 
about a few months ago, the estimate 
was for Rs. 15 lakhs. Then the figure 
suddenly went up to Rs. 33 lakhs. 
When the Commissioner and Mayor 
came to see me in this connection, they 
expressed surprise and said that this 
figure of Rs. 33 lakhs has been sent to 
the Ministry over the head of the Com-
missioner himself and he had no know-
ledge of it. Therefore, we again went 
into the whole question and the figure 
came down to Rs. 23 lakhs, and the 
final figure now is Rs. 19 lakhs. This 
matter was discussed only a few weeks 
ago, and we are tying up all the loose 
ends

Shri B. K. Gaikwad: After the 
administration of the refugee camps is 
handed over to the Corporation, may 
I know whether the Corporation is 
going to provide the same facilities 
which were being provided by the 
Government?

Shri Mehr Chand Khanna: These 
colonies were built, these colonies have 
been developed and they have been 
brought up to a certain level. This 
is the proper level. In certain cases 
we have not been able to complete 
those development projects, and it is 
in connection with those that the ques-
tion arises

Mr. Speaker: Question No. 520—Shri 
Subodh Hans da. I do not find him in 
his i (eat—Shri Samanta.

Shri S. C. Samanta: Question
No. 820.

Shri V. F. Nayar: Sir, I would
request you to take up question No. 647 
also along with this question, because 
that deals with Hindustan Antibiotic* 
(Private) Ltd.

Mr. Speaker: All right; Question 820 
and Question 547 may be taken up and 
answered together.

Manufacture of Drugs

f  Shri S. C. Samanta:
*5£0.V Shri Subodh Haaada:

[_ Shri R C. Majhl:

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question 
No. 1219 on the 19th December, 1958 
and state:

(a) the nature of drugs to be manu-
factured by M/s. Merck Sharp Dohme 
(India) Limited;

(b) whether the construction work 
on the proposed project has since been 
started; and

(c) when it is expected to start 
manufacturing drug; and pharma-
ceuticals’

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c) A state-
ment is laid on the Table of the House

S t a t e m e n t

(a) to (c). M/s. Merck Sharp Dohme 
(India) Limited have been granted a 
licence to establish a plant with an 
annual capacity of 120 Kgs. of Corti-
sone and other hormones, 4 Kgs. of 
Vitamin B12, 3.5 tons of Phthalyl Sul- 
phathiazole, 3.5 tons of Succinyl Sul- 
phathiazole, 3 tons of Chlorothiazide 
and some formulations.

They propose to start manufacture 
in a temporary premises at Bombay 
this year and later shift to their per-
manent location which they are trying 
to select between Bombay and Poona.
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MttUoMw (Prtvnte) Ltd
+

C Shri VlJvUM 
Shri Parulekar:

I Shri Raghnnath Slack 
Shri V. P. Nayar:
Shri Aorobtnde Ghoaal 
Shri Asaar:
Shri E s m n  Iyer

Will the Minuter of Commerce and 
IMtaatry be pleased to refer to the 
reply given to Starred Question 
Ho 2066 on the 7th May 19S8 and 
state

(a) whether it is a fact that the 
agreement between the Hindustan 
Antibiotics (Private) Limited and M/s 
Merck and Company of the U S A , 
contains a clause for maintaining 
secrecy and for screening the scientific 
personnel employed m the factory,

(b) whether it is also a fact that 
the said agreement has been resented 
by the general council of the Associa 
tion of Scientific Workers of India at 
it* annual meeting held at Delhi on 
the 24th January, 1959, and

(c) if so, the steps proposed to be 
taken in the matter*

The Minister of Industry (Shri 
Manubhai Shah) (a) to (c) A state-
ment is laid on the Table of the House 
I See Appendix II anncxure No 1 ]

With your permission, Sir, I may 
mention that even before actual pro-
duction this agreement hab resulted in 
a substantial advantage to the country 
in terms of reduction in the price of 
streptomycin and in saving of valuable 
foreign exchange Before the agree-
ment came into force, streptomycin 
used to be imported into the country 
at an average price of Rs 400 per 
kilogram As against this, the House 
will be glad to know that immediately 
following the signing of the agreement, 
during the first licensing penod, ue 
Apnl-September 1958, the Hindustan 
Antibiotics Ltd could import, as a 
Jesuit of the agreement, 16,000 kilo-
gram of streptomycin at an average 
cost of less than Rs 250 per kilogram 
Vtts resulted in a foreign exchange 
Mvisg to the country of about Rs 28

H
lakhs During the current licensing 
period, t e ,  October 1958-March 1959
30,000 kilogram of streptomycin are 
being imported by Hindustan Antibio-
tics at an average cost of Rs. 160 per 
kilogram, which will result m a saving 
of about Rs 72 lakhs in foreign ex-
change Thus, within a year, the coun 
try has saved about Rs 97 lakhs 
already

Shri V. P  Nayar: May 1 know whe-
ther the permission of the Government 
has been taken by the company m 
agreeing to clause 1 1 (a) of the agree 
ment*

Shri Manubhai Shah. Yes, Sir
Shri V. P  Nayar. May I know u,he 

ther it is not a fact that under this 
clause Hindustan Antibiotics (Private) 
Ltd will be prevented from disclosing 
the information even to the Govern-
ment of India9

Shri Manubhai Shah No, Sir
Shri Mahanty. May I know why thu 

factory has not been sponsored in the 
public sector7 May I also know what 
will be the authorised capital and 
paid-up capital, and who will have the 
controlling share* m it9

Shri Manubhai Shah* There aie two 
parts of the question and they have 
been clubbed together Question 520 
deals with a private sector company 
of Messrs Merck Sharp Dohme This 
is meant to manufacture a limited 
number of products The second com-
pany undor Question 547 is a public 
sector project in collaboration with 
Hindustan Antibiotics

Shri Mahanty My supplementary 
question relates to Question No 520 
My question is, since drug manufactur 
mg has been sponsored in the public 
sector, why this particular work has 
been entrusted to this foreign firm

I also want to know as to who will 
have the controlling share in it

Shri Manubhai Shah: As far as 
shares are concerned, 60 per cent will 
be held by the foreign party and 40 
per cent of the shares are expected to 
b» subscribed by Indian shareholders—
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Tatas and others. A i tar as private 
•actor projects are concerned, there 
are already in the country more than 
95 pharmaceutical and drug manu-
facturing companies, and it is not as 
if every drug is going to be sought to 
be manufactured in the public sector, 
even though we are taking a step 
forward in establishing several pro-
jects with Russian and German assis-
tance in the public sector.

Shri Damani: Is it not a fact that 
there is acute shortage of life-saving 
drugs in the country due to import 
restrictions; if so, may I know what 
action Government has taken to manu-
facture them in the country or to give 
liberal licences?

Shri Mannbhai Shah: Sir, this is a 
very important question. At the end 
of the First Plan period the country 
was manufacturing per year only 
Rs. 32 crores worth of drugs of which 
more than half of the components were 
imported. In the next three years— 
that is, by this year—we have produc-
ed annually Rs. 62 crores worth of 
basic and pharmaceutical drugs of 
which only Rs. 11 crores worth of 
components—that is, less than 20 per 
cent.—were imported. I can assure 
the House that with the multifarious 
steps which we are taking in the public 
sector and also in the private sector, 
the country will be self-sufficient and 
wo will have to have practically no 
reliance on imports by the second year 
of the Third Plan.

Shri S. C. Samanta: May I know 
who are the Indian participants and 
how much we have to pay as 40 per 
cent, of the shares?

Shri Mannbhai Shah: It is a project 
of Rs. 2 crores and odd and 40 per 
cent, will come to Rs. 90 lakhs. Tatas 
are going to be one of the partners.

Shri V. P. Nayar: The hon. Minis-
ter, in answer to my previous question, 
said that there is no such condition, 
while, on the other hand, from the 
copy of the agreement which he very 
kindly sent to me the other day I find 
there is a provision which reads: "and 
shall not disclose to any other person,

agency or firm without the prior &&- 
sent. . . "Any other person" would 
include Government

Mr. Speaker: He has now rlwiflnd 
the position that "any other penoh" 
would not include Government.

Shri V. P. Nayar: This is an agree-
ment not between the Government 
and the company, but between thft 
Hindustan Antibiotics and Merck, «a 
that "any other person*' can only mean 
any other person outside these twe 
parties.

Shri Manvbhai Shah: If you read
the agreement it is mentioned there: 
"subject to the ratification by the Gov-
ernment of India”. After very careful 
consideration only Government have 
accepted the agreement, and Govern-
ment is the owner. Even in the agree-
ment, if it is read, you will find that 
Merck has been defined as Mercks 
having 51 per cent of majority owner-
ship in any Merck concern or affiliate 
throughout the world. Similarly, hent 
the owner of the Hindustan Antibiotics 
are the Government of India, and, it 
is clearly understood that everything 
will be known to the Government

Shri Pantlekar: May I know whe-
ther it is a fact that this agreement 
contravenes the understanding of the 
agreement between the Government of 
India and the W.H.O. namely that this 
factory shall be established in the 
public sector and that it would be am 
open place where people would be 
trained?

Shri Maaubhai Shah: No, Sir. As a 
matter of fact, we are very grateful 
to the WHO and the UNICEF that for 
the first time these international 
agencies gave us the process to be 
utilised for whatever we want and 
wherever we want. But the Haute 
will be glad to know that as Car as 
this agreement is concerned, the WHO 
people and UNICEF representatives 
were very happy to know that w£ hav* 
been able to get into (hat agreement 
with Mercks.

Shri tangamani: What will be Ota 
foreign exchange commitment in <&Mt 
orders? May I know whether attar
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Aid agreement, the experts whom we 
fcave Ilk* Mr Ganapathy, will be 
jvtetasd?

Will |tfaagf>lial Shah: As far a*
lb .  Ganapathy is concerned, I would 
not like to refer to that individual 
matter here He was an officer of 
«b» Government of Bombay and on 
the expiry of his term of deputation 
has been merely asked to go back We 
have not extended his term It has 
nothing to do with the agreement or 
anything else It was only because his 
term was expiring he was going back

Shri Tangaauuii: What will be the 
tpseign exchange commitment annval- 

vs» 4»Uass?

Shri Mannbhal Shah: As far as
foreign exchange is concerned, it hat 
been provided from the American 
loan to the Government of India end 
it comes to about Rs 95 lakhs

Shri Tangmmanl; Every year’

Shri Mannbhai Shah: This is only 
once for importing the equipment and 
plant All the rest are to be made in 
India

Shri Hariah Chandra Mathur: May 
I know if the settlement was conclud-
ed while the Russian team was in the 
country negotiating for the establish-
ment of a similar manufacture and 
may I also know whether their terms 
were more favourable7

Shri Mannbhai Shah: As far as this 
u  concerned, as the House is aware 
we are contacting all the countries of 
the world for the different technical 
processes and projects As a matter of 
fact, historically speaking, this dis-
cussion with the Mercks, Pfeizers, 
Squibb* and other foreign of
different countries was started much 
earlier by the Production Ministry 
Hut Russians were also invited. That 
u  why we have almost finalised the 
Russian discussion and Dr Nagaraja 
Rao and Mr Ghei are going to com- 
plete all the negotiations and we hope 
'hat the settlement will come through 
rery soon

gome Hon. Members rate—
Mf. Speaker: I cannot go on allow-

ing endlessly long supplementary 
questions on a single question I 
understand that there is a motion for 
disctfswui. Hon Members will reserve 
their' questions and study these state-
ment* also

Sbri T. B. VKU1 Rao It may be 
put down early. Sir

g|f. Speaker: Very well

Alloying Elements

+
. .  J  Shri S. C. Samanta.

1 i h d  (M M h.
Will the Minister of Commerce and 

Industry be pleased to state
(g) the commercial availability of 

important alloying elements like 
nickel, cobalt, tungsten and cadmium 
m the country, and

(p) what steps have been taken tor 
their systematic development in the
country?

The Minister of Industry (Shri 
M annbhai Shah): (a) and (b) A
statement is laid on the Table of the 
House

S t a t e m e n t

(*) At present there is no indigen-
ous production of these metals in the 
country

(p) The question of systematic 
development of these metals in the 
country can be considered only after 
the workable deposits, if any, have 
beeP located. In respect of cadmium, 
which is available for exploitation, 
the zinc smelter being established at 
Zatf&r m Rajasthan will be able to 
produce about 50 to 60 tons of Cad-
mium per year

S h ri S. C. Samanta As regards part
(a) of the question, is it not a fact 
that the principal raw materials re-
quired for the manufacture of tung-
sten carbide—wolframite and Schee- 
lite ere available in the form of ores 
in our country7 What action has been 

' taktn so tar’
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Shri Maaabhat 8tab : It is true that 
these minerals are available in the 
country. But the demand and the 
consumption of tungsten material is 
too small that it has not been found 
sufficient to set up an economic plant 
in the country.

Shri S. C. Samanta: Is it not a fact 
that one factory in Bombay and an-
other in Calcutta are trying to manu- 
facture tungsten carbide? How are 
they being supplied with the raw 
material?

Shri M anatbil Shah: What they
are trying to make is rock drills 
and other things by imported basic 
raw materials in the form of tungsten 
carbide. They will really process it 
and finish in different types of drills.

Shri Vidya G hana Shukla: Is it
not a fact that low grade deposits of 
these minerals are available in our 
country which can be used for alloy- 
ing with steel after the process of 
beneficiation and, if so, would Gov-
ernment be prepared to give assist-
ance to encourage the process of 
beneficiation so that they can be 
economically made use of?

Shri MumMtti Shah: This is such a 
long list of minerals that it covers 
practically most of the important 
minor non-ferrous metals in the coun-
try. As far as the basic policy on non- 
ferrous metals is concerned, wherever 
any party wants to beneficiate the low 
grade ore into high grade concentrate, 
we give all possible help by way of 
loan, technical advice and guidance, 
wherever necessary.

Shri Harish Chandra Mathar: In
this brief statement there is a specific 
reference to a smelting plant in Rajas-
than. May I know what was the 
delay in the installation of this plant 
all these yean  and may I also know 
what progress has been made and 
when it is likely to be completed?

Shri M&nabhai Shah: Really speak-
ing; th e n  has been so  delay in that. 
As the House Is aware, the mining 
operation of the sine w e is a  difficult 
process and yet the concern has now

produced move than 900 tons per day 
which is the basic ininhnuw for an 
economic plant I hope within the 
next 2 or 3 years, smelting will be in 
operation and enough exes will be 
available.

Shri Vidya Charaa ShaMa: Mar >
know what efforts have been made 
by Government for encouraging the 
benefication of nickel, cobalt and tung-
sten deposits in our country?

Shri as.— Shah: As I indi-
cated already, these minerals are re-
quired in such small quantities Quit 
neither the processing thereof nor the 
manufacture by smelting, electrolysis 
and refining is an economic pro-
position. If anybody has brought out 
this proposal and if  it is worthwhile 
we will give all the backing neces-
sary.

Shri Vidya Charaa Shnkla: Has
the matter been examined by Gov-
ernment’

Shri Maaabhai Shah: Several
times.

Mr. Speaker: Order, order.

Shri Bose: Some of the alloys
mentioned in Part A such as nickel, 
etc. will be required in huge quanti-
ties for the stainless steel plant which 
is going to be set up in this country. 
May I know what arrangement has 
been made for that?

Shri Mamabhai Shah: Stainless
steel will be quite a different proposi-
tion than either nickel, cobalt, tung-
sten or cadmium except that some of 
the ores may have to be mixed with 
special types of stainless steel. But, 
as the House knows, we are trying 
to process two projects, one for staUv- 
less steel and another for alloy steel 
at one of the public sector prefects.

Shri V. P. Nayar: Earlier the bon. 
Minister stated that in the case of 
non-ferrous metals, Government will 
give all help including financial assist-
ance and technical know-how. 1 want 
to know, when Government can afltad 
to give all this help and financial
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assistance, why they do not consider 
tt necessary to have one or two units 
in  the public sector.

Shri Maanbhal Shah: The basic
points are these The requirements 
are so small and the ores of the re-
quired degree are not all available in 
the country. Therefore, it is not 
found worthwhile, when we have to 
produce copper, when we have to pro-
duce aluminium and various other 
things and zinc and lead, to go in 
for these small matters

Shri V. P. Nayar: Then how can 
the private sector do9

If Strikes in Delhi Technical batttates
+

r Shn Barths Raman:
**** J ^  Kam Krishan:

Shri Naval Prabhakar.
Shri E. Madhnsodan Rao:

Will the Minister of Labour and 
Employment be pleased to state

(a) what was the total number of 
students who joined in the strike in 
technical institutes of Delhi in Decem-
ber, 1958,

(b) whether centres outside Delhi 
were also affected thereby,

(c) if so, the details thereof
(d) what was the cause of the 

strike, and
(e) ho* long did the strike last and 

with what results11
The Deputy Minister of Labour 

(Shri Abid All), (a) 1,641
(b) Yes
(c) The Industrial Training Insti-

tutes at Bareilly, Agra and Rampur 
in UP. and the Industrial Training 
Institute at Rohtak in Punjab were 
affected

(d) Hue trainees demonstrated 
under the wrong impression that the 
new National Trade Certificates 
Instead of the old Diplomas in Crafts-
manship would be issued to them

<•) From 22nd to 30th December 
1888. The trainees realised their 
mistake and called off the strike

Shri Martha Maman: May 1 know
whether any deputation of these 
trainees had recently met the Prime 
Minister in this connection?

The Minister of Labour and 
Employment and Planning (Shri 
Nanda): Not recently, but, I think, 
at the tune of the strike or just after 
that they met the Prune Minister— 
some of them

Shri Martha Raman. May I know
whether this matter is completely 
closed or whether it is still under 
some dispute between them and the 
Government9

Shri Nanda: Of course, there is so 
strike m progress But, the question 
of indiscipline is certainly under con-
sideration and those students have 
been asked to show cause why some-
thing may not be done about it

Shri Bose: May I know whether
the training received here m this 
Institute is not on a par with the 
training which other Institutes give’

Shri Abid Ali* Yes, Sir, it is at par 
As I have said earlier, there was no 
question of not issuing diplomas to 
them, diplomas were to be issued to 
them and certificates were to be issued 
to those who have joined the institu-
tion from 1st February, 1959

Shri Bam Krishan: May I know
whether any action has been taken 
against the striking students’11

Shri Nanda: No action has so far 
been taken A senior officer of the 
Ministry has been asked to enquire 
into the whole matter and find out 
how the whole thing had arisen and 
what m to be done about it

Abolition of Contract System ia 
Cement Industry

*5*3 Shri I n  Krishan: Will the 
Minister of Labour and Employment
be pleased to state

(a) whether it is a fact that Gov-
ernment have decided to abolish con-
tract system in cement industry; and

(b) if so, how far has the decision 
been implemented’



Oral 4 w M tt FJESBITABY 21, MU Oml Anne*r* a j)?

t t a  PtiwHr  MUWtf off 
(Shri AkM Alt): (a) The SUb-Com- 
mittas set up by the Industrial Cam- 
mitte® an Cement a t Its second Session 
held in March, 1954 has made certain 
aaeommendatians for the abolition of 
contract labour in the industry. The 
$oeammendations of the Sub-Com-
mittee have been brought to the notice 
at State Governments and the cement  
companies.

(b) According to available infor-
mation, the companies have reduced 
considerably the number of workers 
engaged under the contract system

Shri Bam Kristian: May I know
whether in any of the cement factories 
in India this system has been 
abolished?

Shri Abid All: I do not think it is 
completely abolished But the num-
ber has been reduced from about 
40M to nearly 2,000

Shri Bam Krishan: May I know
whether this system also exists m the 
cement factories which are run by the 
Government?

Shri Abld All: Notice will be neces-
sary to answer tha t

Shri € . S . Fande: May I know if 
the elimination of contract system has 
resulted in any economy in the cost 
of production of cement and whether 
the benefit of that economy will be 
passed on to the consumer1

Shri Abid All: That question should 
be addressed to the Commerce and 
Industry Ministry

Shri B. K. Gaikwad How many 
contractors were there and how many 
are there now7

Shri M M  All: I have said that the 
number of the workers was 8,000 and 
It has now been reduced to nearly
2,000 The number of contractors is 
not available

Shri Taagamani: May I know
whether the wage board which has 
tttan asked to decide the wages for 
the cement workers will take into

consideration the question of wages 
for the contract labour also?

Shri Abld All: They will take tote 
consideration the wages concerning all 
the employees in the cement industry

Modernisation of Textile and M e  
Mills

•#*4. Shri Bameshwar Vanda: Wffl 
the Minister of Commerce aad Sndas- 
try be pleased to lay a  statement 
showing:

(a) the progress so far made in the 
modernisation of Textile and Jute 
Mills;

(b) how tar it has affected labour, 
and

(c) the amount advanced to such 
units so far and the biggest single 
amount7

The Minister of Commerce (Shri 
Kannngo): (a) to (c) A statement is 
laid on the Table of the House [See 
Appendix II, annexure No 2 J

Shri Baomkwar Xkath: From the 
statement it seems that only eleven 
cotton nulls have been given replace-
ment licence while 46 jute mills have 
been given permission What are the 
reasons for the less speedy moderni-
sation of the cotton mills7

Shri Kannngo: As a matter of lao*. 
the National Development Corporation 
sanctioned a loan of Rs. 4 31 crores 
to 20 cotton textile mills but many off 
the mills have not availed of this
opportunity

Shri Bameshwar Tantia: What us
the break-up of Rs 270 crores which 
has been advanced to the jute nulls 
and cotton mills—how much to the 
juta and how much to the cotton mills?

Shri Kannngo: The total amount of 
loan sanctioned is Rs 444 crores. But 
I have not got the figures about the 
utilisation by the different units up- 
to-date On notice it will be given

Shci Damaal: May I know whether 
there is shortage of technicians te
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nmwy the mills sad  if so what action 
teen  taken to increase the techni- 

dtons tor a speedy survey?
I to i  Kaaaogo: Yea, Sir; tta re  is 

dMTtsfr of tachnkuuis for the survey 
of Mm  textile nulls and we are taking 
steps to augment them

Shri Jaipal Singh: Last November, 
the hon. Minister indicated that the 
two industries were utilising their 
own resources also but that he was 
not in a position to give us the figures 
imJ the amount they had put in Could 
t a  give «s any information now as to 
whether the industries themselves 
have also utilised their own resources 
tor modernisation, apart from the 
loans that are given by the Corpora-
tion*

Shri Kannngo: Yes, Sir But 1 
have not got the figures now and on 
notice I shall be able to produce the 
suae

Shri Jaipal Singh: He has the figures 
now

8hri Kannngo. I gave the figures of 
the amount of loan 1 have not got 
the figures as to how much had been 
utilised. The hon Member wants to 
find out as to what was the invest-
ment by the respective companies 
from their own resources I have not 
get them and on notice I shall be able 
t* produce them.

Shri W iwl CUm w : The progress
made does not refer to progress made 
by loans from the Corporation only— 
it u  the progress of the industry 
itself

Sbri Kannngo: The loans are there 
but the respective companies also 
invest certain amounts How much 
amount has been thus invested?— 
that is the point That figure has got 
to be collected

Shri Bern B a m . In view at the 
recommendations made by the Textile 
Inquiry Committee to the effect that 
obsolete and dilapidated machinery 
ta s  to be replaced by the textile 
industry, may I  know to  what extent 
this particular recommendation at the

Textile Enquiry Committee has been 
Implemented by th e  industry so far*

Shri Kanaago: The programme of 
replacement of machinery has been 
going on before the Textile Enquiry 
Committee was formed and sent its 
recommendations some six months 
ago The intensification of the pro-
gramme is dependent upon the survey 
teams’ reports, the allotment of loans 
from the National Development Coun-
cil and also the availability of 
resources with the respective com-
panies

Shri Jadhav: When the permission 
for 1776 automatic looms in eleven 
mitts had been given, mag I know 
why they have not been installed so 
far*

Shri Kannngo: The old scheme 
where a penal duty was attracted if 
87 per cent of the past exports were 
not performed was found to be a  
deterrent and therefore we Tensed 
that scheme

Shri Tangamani: Out of nearly
Rs 275 crores paid by the Corpora-
tion, one of the biggest single loans 
is for Rs 75 lakhs May I know to 
whom or to which unit this single 
loan of Rs 75 lakhs had been given*

Shri Kannngo: That was to the
mills m Nagpur which had done 
extensive reconditioning

8kri Boee: May I know whether all 
this machinery required for the 
modernisation of the plants are im-
ported from foreign countries or 
whether some of them are manufac-
tured in this country*

Shri Kannngo: Some of them are 
manufactured here but quite a good 
number have got to be imported

Shri Bose. What is the percentage*

Shri Kannngo. It is difficult to give 
the percentage

8hri Jaipal Singh: Sir, on Novem-
ber 25th, we had attempted to elicit 
the same information and then he said 
that no figures were available for
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this. Now, he u y t  the figures arc 
t e n .  1 would have thought that he 
would remember the question at the 
25th and come prepared with this 
information and give that to us. X 
have to wait for another separate 
question to be put

Mr. Speaker: This question does not 
merely refer to loans or assistance 
given by the Government. The ques-
tion is about the progress so ter made 
in the modernisation of the textile 
industry, whether it be from the 
money drawn from the Government 
or from its own earnings The hon 
Member says that some answer was 
given earlier and from the answer 
that is now given it seems that the 
figures are ready But the hon 
Minister has not brought the figures 
here

Shri Kannngo. The question is 
about tne progress and modernisation 
and the statement gives that But this 
question is* how much the individual 
companies or the establishments have 
invested from  their own resources 
This data has got to be collected

Shri Jaipal Singh: Modernisation is, 
apart from loans from the Corpora-
tion, from the resources of the indus-
try itself

Mr. Speaker: Progress means instal-
lation of power-looms, etc Inciden-
tally he is giving only the figures that 
he has brought If the hon. Member 
wants more information, he might put 
a question (Interruptions)

Shri Jaipal Singh: That is my point 
He is delaying the information

Shri Bimal G hm : How the pro-
gress of modernization

Mr. Speaker: Progress does not 
mean all the resources

Shri Bhnal Ghose: The information 
given is not complete

Mr. Speaker: I take a different 
view. I think progress made in regard 
to modernization does not mean the 
money that is provided tor it, but the 
•um ber of looms that have been pul 
up, the effect of the looms and so

on If hon. Members want to  know 
how this money has been p ro v id e  
whether they have spent a  portion nr 
not, etc., it is not that the hon. 
ter avoids any reply Only, it does 
not arise out at this question straight-
away

Robber Production
*825. Shri Osman All Khan: Will 

the Minister at Commerce a n t  M m  
try be pleased to state*

(a) what is the total quantity of 
rubber produced in the country 
annually,

(b) how much rubber was imported 
dunng 1958, and

(c) what steps Government propose 
to take to make the country self* 
sufficient in rubber?

The Minister of Commerce < Blurt 
Kannngo): (a) 24,328 tons at raw
rubber was produced in 1958

(b) 11,878 tons ot raw rubber and 
3,523 tons of Synthetic rubber

(c) A statement is laid on the Table 
of the House [See Appendix H, an- 
nexure No 3 ]

Shri Osman All Khan: May 1 know
whether the average yield per acre in 
our country is one-third of the yield 
in other countries because of the soil 
and climatic conditions and, if that is 
so, whether the Government propose 
to develop the Andaman and Nicobar 
Islands* yield, where the climatic 
conditions and the soil compare very 
well with those of the best rubber- 
producing countries in the world7

Shri Kannngo: There is a separate 
question about Andaman and Nicobar 
Islands The whole problem today is 
this Government’s efforts are to 
replace the existing plantation by 
high-yielding varieties; apart from the 
soil and climatic condition the plant-
ing material is also important There-
fore, the programme of replanting 
with better quality seeds at the plant 
ts being undertaken and ia pmipss 
sing
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A i fur as Andaman and Nicobar 
Islands axe concerned, the preliminary 
report* are very favourable. It has 
gat to be tried out and seen whether 
the expectations will come true or 
not.

Shri O m an All Khan: May I know 
whether the Government are consider-
ing the setting up ot a second synthe-
tic rubber plant at Bombay in addi-
tion to the one already proposed in 
Uttar Pradesh, with petroleum as 
base

The Minister at Industry (Shri 
Mannbhai Shah): Hie first synthetic 
rubber plant is proposed to be estab-
lished at Bareilly and is based on 
power alcohol. The capacity will be 
between 20,000 and 30,000 tons a year. 
This is more than going to make the 
country self-sufficient For the 
moment, the question of a second 
plant anywhere does not arise.

Shri Pbbbd w w : The statement says 
that there are two proposals for the 
increase of production of rubber. One 
is replanting in*an area of 75,000 acres, 
and the other is a project of Rs. 15 
crores for synthetic rubber May I 
know whether there is any proposal 
tor new planting of natural rubber 
and what has happened to the pro-
posal sent by the Rubber Board for 
new planting?

Shri Kannngo; Incentive for new 
plantation is under consideration, but 
the programme now is to replace the 
existing plantations with high-yielding 
varieties.

Shri Pmmooae: It is stated that
0,500 acres have been replanted in the 
yean 1957 and 1958. May I know 
what was the target? Is it a fact that 
the target has not been fulfilled and 
that the achievement is far below the 
target?

Shri Kannngo: The target is 70,000 
acres. It is just natural that in the 
earlier years the progress will be 
slow and it will gather momentum 
later on.

Shri Tangamani: May I know when 
M s target at 70,000 acres for replant-

ing for the production of high-yielding 
rubber will be completed? Will it be 
at the rate at which we are now going 
namely, 7,000 acres a year7

Shri Kannngo: The programme is 
for ten yean. As I have said just 
now, the momentum will be gathered 
and then the progress will be quicker

Shri Bern Baraa: The statement 
says that the Government is negotiat-
ing with foreign firms for the estab-
lishment of a synthetic rubber plant 
May I know what are those fnrgign 
firms’

Shri Mannbhai Shah: 1 have made 
reference to this several times in the 
House. Hie Firestone, Good Year, 
Dunlops and Dayton nn^ other 
have taken interest in i t  There is one 
plant to be established at Bareilly, and 
we expect some technical reports from 
them.

Shri Hem Baraa: May I know at 
what stage does the negotiation stand 
now’

Shri Mannbhai Shah: The project 
report is expected within 8 month or 
perhaps two at the most

Shri Dasappa: May I know which 
are the tracts selected for planting 
this better variety of rubber?

Shri Kannngo: In the existing plan-
tations all over India and mostly In 
Kerala, Madras and Mysore

Shri Kamanathan Chettiar: May I
know whether the Rubber Board has 
recommended to the Government to 
increase the subsidy from Rs 400 per 
acre’

Shri Kannngo: No, Sir

Dr. M. S. Aney: May 1 know whe-
ther the manufacture of synthetic 
rubber is affecting the consumption of 
Indian rubber in any way?

Shri Kannngo: No, Sir. There ia
such a  tremendous shortage that we 
have got to import synthetic rubber 
for many yean to come and also 
manufacture I t
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lOurft Warior: May I know what is 
fee method adopted lor replanting 
with falgh-grade rubber?

Shri K ia w g t: Ibex* are approved 
nurseries which supply the high-grade 
planting material and they are 
inspected and approved by the Rubber 
Board. As far as small holders are 
concerned, the Rubber Board has cot 
an extension wing which helps the 
planters for getting the right material 
and gives them advice on the planting 
process and all th a t

Shri V. P. Nayar: Hie hon Minister 
stated that the proposal has been 
received from the Rubber Board 
regarding financial assistance for new 
planters May I know whether it is 
not a fact that the proposal was sent 
%T the Board about a year ago and 
why the Government has not been 
aU e to take a decision on it so far?

Shri Kammgo. We are watching the 
progress of this scheme which is more 
important from the point of view of 
replenishing the supply by the Rubber 
Board than new plantations

Exports «f Oil Cakes

+
-----/  Shri V. P. Nayar.

\S h r i  Paagarkar:
Will the Minister of Commeree and 

Industry be pleased to state
(a) the quantity of oil cakes releas-

ed for export in the current licensing 
period—October, 1958 to March, 1959,

(b) the total foreign exchange 
earnings on this account,

(c) the steps taken, if any, to step 
up the exports of oil cakes,

(d) whether it is a fact that the 
export of oil cakes of expeller variety 
is fo rb id d e n  and only oil cakes from 
solvent extraction are exported, and

(e) if so, the reasons therefor9
The Mtnfartar of Qm n m  (Sfcri 

Kaoongo): (a) About 140,000 tons, in 
addition to certain varieties which are 
allowed to be exported freely

(b) Rs. 18 crores during October— 
November, 1968 Figures for later

months a** not y«t available.
<c) A statement is laid ea the M ie  

of the House. {See Appendix H, aa- 
nexure No 4 J

(d) No, Sir
(e) Does not arise.
Shri V P. Nayar: May 1 know

whether it is a fact that under tire 
promotion scheme for exports of oil 
cakes the DCM has been licensed for 
importing machinery to handle 100 
tons of oil cakes everyday?

Ik e  Minister of Indastry (Shri 
Mannbhai Shah): No such licence baa 
been given under the export promo-
tion scheme

Shri V. P. Nayar: I am only asking 
whether it is a feet that because there 
were certain restrictions on exporting
oil cakes other than those made by 
solvent extraction process, under the 
promotion of exports any special 
licence has been given to the DCM 
to have a separate plant using the 
solvent extraction process7

Shri Maaahhal Shah: There is no 
special scheme as such and no special 
licence under the export promotion 
scheme has been given to anybody 
What we are trying to do u  to en-
courage the setting up of the solvent 
extraction plant all over the country 
so that the oil which is very valuable 
and is going into the cake could be 
extracted out by this method

Shri Jadhav. While exporting oil 
cakes, may 1 know whether the local 
needs of the people are taken into 
consideration, because there is a great 
demand for oil cake in India itself?

Shri Kaaongo: That is exactly why
it is put on a quota basis

Shri V. P. Nayar: May 1 know
whether the Government have any 
idea about the proportion or the per-
centage of oil cake derived out of the 
solvent extraction process as against 
the normal process, in the past 
exports7
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Jfhrl *«<*»»«» Shah: The question 
not dear. Solvent extraction is a 

fh^ i r a i  process. Xt has nothing to 
do with exports-

ghrt V. P. Nayar: I want to know  
whether the Government have any 
information as to the quantity of oil 
^w» exported, which was manufac-
tured by this process, as against the 
normal process?

Shri Kanungo: The export of cakes 
other than de-oiled cakes was pro-
hibited. Now, it has been permitted 
and it has been linked up with the 
export of oil, and the proportion is 
1 : 1 .

Mr. Speaker: The hon. Member
wants to know, not about the export, 
but the percentage—the percentage 
increase—by this chemical process as 
against the normal process of extract-
ing oil cakes.

Shri Mannbhai Shah: If the normal 
extraction by expellers leaves about 
7 p**r cm t of oil in the oil cakes by 
the solvent extraction process, about 
6 per cent, extra is obtained and only 
one per cent is left in the cakes.

Mr. Speaker: He, does not want
anything to be said about oil; he wants 
to know the weight of oil cake in the 
two cases. Hie hon. Member also 
may take some trouble. Seeds consist 
of oil plus oil cake. If the hon. Mem-
ber deducts the oil content, he will 
get the oil cake content.

Shri V. F. Nayar: My question is, 
out of the exported cake, how much 
is the cake made by the solvent 
extraction process and how much by 
the notmal process.

Shri Kannngo: I have net got the 
figures. I will supply it later on.

m f a i  m m
+

/ " f t  i w W  :

% TO Tifar ww «*rr % w

|r  m m  9  «j* w i#  f«iT
( H r :

(v )  v c r tt  fa w  m  <pr- 
m re r  % yrcfapr <r

sftrcr % % fas*  firtur
«pr Tifa o re  «Pt ^stt *mr «rr, w r w  
OW OTfT 3*r  srrer p rr  |  ;

(sr) w t  $ ;

(«t ) qifoFUFft trarcft %
« T S  oft ff*TT TO jS f * m  s n r
#  «ft, w t  1 f w * n f r  t  ■

w rit
f ts r r ) : (* )  (*r) fsrarar,
5  qrf^RTPT 97VTT ft 3*R f^TT «IT I 
<PPT STJ1T# T̂ST fl’jlMd «*T %
W I m  ^  WTEHPTV S|$
«rr 1 m f o w rH  t o r  %  <mr
qw: t t  ^arr *nrr fore# f^mr »rar
«rr Pf  imar t o r  urnrr firoR

?T 4>K«i ^  WFRft
«fhc ftr

*n 1 mPhmw
3RTW |T?r #  *  f*raT I  «ffc 3RT «R f»P*R
t w  t  1

(n )  * 5 , $  v rr^ t %
v f im r  ^  aft n f ^ R T

•nftrwH t o r  *  *R 
aft 3ST iifogswr %
w jw  s m  « tr t *rtrrnr 1

Some Hon. Members: We want the
English answer.

Mr. Speaker: The English answer 
may be read.

Rfcrtmmtl i-.wi.mi Meaon: (a) and
(b). A reply was received from the 
Government of Pakistan in Decem-
ber. 1958. It dealt with the matter 
in a narrow technical sense, and was
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sonsidered unsatisfactory. A com-
munication « m , therefore, w nt to 
th* Government of Pakistan 
out that the Government at India 
saw no reason to revise their view 
that the raid was totally unjustified 
and high-handed. Hie Government of 
Pakistan's reply to this was received 
recently and is under examination.

(c) According to the notification, 
issued by the Chief Commissioner, 
Karachi, in June, 1958, in pursuance 
of which the raid was made, all 
articles taken away were to be for-
feited to the Government of Pakistan.

Shri Vajpayee: May I know what 
is the nature of the recent reply from 
Pakistan?

The Prime Minister find Minister 
«tf External Affairs (Shri Jawaharlal 
Nehru): The nature ot the reply is 
justification in law and in fact of 
what they did.

Shri Vajpayee: May 1 know if the 
map of India is being displayed in the 
office of the IAC, Karachi after the 
incident and if so, does it include the 
territory of Jammu and Kashmir?

Shri Jaw&hari&r Nehru: No, Sir;
the maps of India that were displayed 
are presumably now in the possession 
of the Pakistan .Government. The 
whole purpose of the raid was to 
remove those maps.

Shri Vajpayee: May I know if the 
Government is aware that certain in-
stitutions in Delhi were connected 
with Pakistan in displaying maps 
showing the whole of the territory of 
Jammu and Kashmir* as part of 
Pakistan? If so, is any reciprocal 
action contemplated?

Shri Jawaharlal Nehru: I am not
aware of such institutions or such 
maps. As to what action we might 
take in regard to them, I cannot say 
mam. But normally speaking, we do 
not take reciprocal action unless the 
action itself is considered proper.

Shri E « a  B anu: May I  know 
whether this attack on th* hwHn 
Airlines Corporation affine ia a  aoll- 
tary incident ot Pakistani vandalism 
or whether Government have any ia* 
formation of any other such incident 
or incidents?

Shri Jawaharlal Nehru: Th* hon.
Member is referring to mapa?

Shri Hem Barua: I want to know 
whether this incident of attack on 
the IAC office is a solitary incident 
of this kind of Pakistani vandalism 
or whether Government have any 
other information of any other inci-
dent or incidents of this nature?"

Shri Jawaharlal Nehrn: I do not
quite know what the hon. Member 
means by an attack on the office. 
There was no attack as such. One or 
two policemen went and asked to see 
papers, and having seen them, walked 
off with some pamphlets and maps. 
Nothing else happened. I do not know 
if any such incidents happened else-
where. I cannot recollect any.

Dr. Bam Subhag Singh: May I
know whether the map of India is 
displayed anywhere in the Indian 
High Commissioner's office and if so, 
what is the position?

Shri Jawaharlal Nehra: It is bound 
to be displayed in the Indian High 
Commission office, because such an 
office is supposed to be the territory 
of the country whose office it is tor 
the time being

Shri Vajpayee: May I know how 
the office of the IAC can function 
without a map of India?

Shri Jawaharlal Nehrn: That I can-
not say. The maps that have been 
taken away are, I understand, ad-
vertisement folders, guide books, little 
charts and may be one or two big 
maps too. I cannot say how they are 
functioning, but presumably the peo-
ple who go to reserve accommodation 
have some knowledge o< the geog-
raphy of India.
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O *  M. DtfWaa
* fll. Shri Harish C hu d n  H M kv: 

M h  M hW w be pleased
to state:

(a) what steps, if any, Government 
have taken or propose to take to 
strengthen and streamline the Or-
ganisation and Methods Division, and

(b) whether any non-offlcials are 
being associated in an advisory capa-
city with the Division*

The Prime Minister and Minister 
of External Affairs (Shri Jawaharlal 
Nehru): (a) and (b). The activities 
of the O & M. Division were discussed 
m detail in Lok Sabha on the 9th 
December, 1958, during the discussion 
on the 4th Annual Report of the Divi-
sion. The Home Minister then ex-
plained the working of the Division 
and other allied problems at length 
The structure and the strength of 
tibe Central O & M organisation in 
the Cabinet Secretariat and also the
O & M cells in the Ministries and 
Attached Offices are settled on the 
basis of the functions that they are 
called upon to perform and these are 
reviewed from time to tune accord-
ing to the actual needs

It is not necessary to associate any 
non-officials with the working of the 
srgamsation in regard to its purely 
iepartmental activities However, as 
rtated by the Home Minister in the 
discussion on 9th December, 1958, 
those M P s who are interested in ad-
ministrative problems are welcome to 
iiscusg such problems with the Prime 
Minister or the Home Minister

Shri Harish Chandra Mathnr: May 
E know what steps have been taken 
1iy  the hon Prime Minister to make 
mch discussions possible?

Shri Jawaharlal Nehru: None, Sir. 
[ thought the steps will come from 
fce other side

Shri Harish Chandra Mathnr: Is it 
s*P®cted that the Members should 
write to the hon. Prime or

the hon Home Minister for a discus-
sion or whether they propose to set 
up an advisory body or they want 
to invite the Member to discuss these 
various matters7

Shri Jawaharlal Nehru: I hope every 
Member will not write to me on this 
subject If any Member wishes to 
discuss any particular matter, it is up 
to him to say so, because as I pointed 
out, hon Members can point out defi-
ciencies etc, certainly from their ex-
perience—I mean specific things A 
broad discussion of the whole thing 
is likely to lead us nowhere

Shri w«H«h Chandra Mathur: Is it
a fact that the working of this divi-
sion is left primarily to a Joint Sec-
retary of the Home Ministry and if it 
is not so, may I know what functions 
and responsibilities are taken by other 
organisations superior to the Joint 
Secretary’

Shri Jawaharlal Nehru. I suppose 
that a Joint Secretary is in charge of 
that and m all the Ministries also, 
senior officials are in charge I do not 
quite understand the reference to 
other organisations

Shri Harish Chandra Mathnr: May
I clarify the question’ The Prime 
Minister and the Cabinet are suppos-
ed to control and give guidance to 
the Organisation and Methods Divi-
sion But my information, as I put 
it in the question, is that it 15 pri-
marily a Joint Secretary of the Home 
Ministry who deals with i t  If it is not 
so, and if the Prime Minister and the 
Cabinet Secretariat plays any part in 
i t  may I know the responsibilities 
and functions that are discharged by 
the Cabinet Secretariat or Ministers 
u e , people at higher level than the 
Joint Secretary?

Shri Jawaharlal Nehru: A Joint
Secretary in the Home Ministry is 
in charge of it But the Cabinet 
Secretariat deals with this matter and 
I deal with it through the Cabinet 
Secretary
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Wiri V m d e m  Nalr: One of th*
functions at this Division is effecting 
economy in expenditure. May I know 
whether the Government have assess-
ed  the result of the work at this 
Division in that respect?

Shri Jawaharlal Nehrn: We have
placed on the Table of the House 
the reports of this Division and the 
answer to this question particularly is 
given at length.

Manganese Ore Trade
+

I'Shri Vidya Charan Bhnkla 
*531.1  Shri Kistatya:

I  Shri D. C. Shanna:
Will the Minister of Commerce and 

Industry he pleased to refer to the 
reply given to Starred Question No. 
844 on the 11th December, 1958 re-
garding formation of a Committee for 
the promotion of manganese ore trade 
and state:

(a) the number of times the Com-
mittee has met;

fb) the main decisions taken by it; 
and

(c) how far these decisions have 
been implemented?

The Minister of Commerce (Shri 
Kannngo): (a) Five Tunes.

(b) and (c). A statement is laid 
on the Table of the House. [See Ap-
pendix II, annexure No. 5.]

Shri Vidya Charan Shnkla: May I 
know if it is not a fact that after 
the recent recession the manganese 
purchases of our main buyers abroad 
have gone up and reached the pre-
recession level and, if so, are we 
exporting as much manganese ore as 
we used to do to those countries be* 
fore the recession started?

Shii Kannngo: The manganese trade 
has picked up a bit from what it was 
a year back. But it is also true that 
the purchasing countries have step-
ped up their purchases from other 

m a tin g countries. We have not

etine to the pre-recession irreL M 
as USA is concerned, they are 

Ifcrgely buying from nearer sources 
where the freight element and the 
Price element are cheaper.

Shri Vidya Charan Shnkla: What
U the quantity of the various grades 
ot manganese ore lying here on ac-
count of the STC and what Is the 
«ost?

Shri Kannngo: You mean the pur-
chases of STC which have not been 
lifted? I have not got that informa-
tion.

Shri Fanlgrahl: We were told that 
137 manganese mines were closed 
down last year as a result at the reces-
sion. May I know how many of them 
have been opened up because of the 
improvement in the promotion of 
t*ade in manganese ore?

Shri Kannngo: The improvement
bad not had its full effect in India, be-
cause the competing countries are 
able to supply manganese at •  cheaper 
Price than India can offer.

Shri Damanl: May I know whether 
it is a fact that the STC is charging 
some charges on the export of manga-
nese ore and, if so what is the rate 
charged? Is it also a fact that our 
export has been affected by this?

Shri Kannngo: No, it is not charg-
ing anything. In fact, the STC is pre-
pared to offer contracts for even 
linger periods. In fact, a public 
notice to this effect was issued about 
three months back.

Shri Vidya Charan Shnkla:: The
statement says that it has been decid-
ed in the meeting to enter upon con-
tingent contract with the mine-owners 
ijid pay up to 50 per cent of th* 
charges to them. May I know bow 
ibany such contingent contracts have 
Iteen entered into by the STC with 
the mine-owners and how much money 
has been paid to the min*-owners ter 
Encouraging mining?

Shri Kannngo: I have not got that 
figure, because this decision was taken 
Very recently. In any case, there Is 
*10 worthwhile export order new.
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gfcri Vidya Charan Shokla: May I
point out that the Minister has not 
been able to supply any figure9 Can 
w« have an assurance that they will 
be supplied later on7

Mr. Speaker: No assurance can be 
asked for on the Floor of the House 
dunng Question Hour

State Insurance Corpora-
tion

+
("Shri N & Munisamy.
J Shn Aurobindo Ghosal:

6SZ- 'I Shrimati 11a Palchoudhurl-
^ Shri Tangamam:

Will the Minister of Labour and 
Employment be pleaded to state

(a) whether it is a fact that re-
presentatives of the Employees’ State 
Insurance Corporation Employees’ 
Federation and Unions met him on 
the 14th January, 1959,

(b) if so, the demands of the em-
ployees, and

(c) the action taken in tht matter’
The Deputy Minister of Labour 

(Shri Abid All) (a) Yes
(b) Government’s intervention is 

urged with regard to disciplinary ac-
tion taken by the Corporation against 
some of its employees

(c) The matter is being examined
Shri N. R Munisamy. May I know 

whether out of the various demands 
submitted by the Federations and 
Unions one is that the employers are 
creating discordance and disharmony 
among the workers and, if so, whether 
any examination has been made’ 
What is the result7

Shri Abid All: The matter is being 
examined All those things that were 
placed before us have been referred 
to an officer for examination

Shri N R. Munisamy: May I know 
whether the service conditions will 
also be covered by the Pay Commis-
sion?

Shri Abld Ali: Their service condi-
tions have also been mentioned

Shri Aurobindo Gbosal: May I know 
if it is a fact that the President and 
Secretary of the Calcutta Union have 
been victimised and dismissed with* 
out notice for their legal trade union 
activities and, if so, what steps have 
been taken to reinstate them7

Shri Abid All* They were not victi-
mised, they were considered unsuit-
able and so they were sent out

Shri Aurobindo Ghosal. May I
know whether these reasons are 
given m the dismissal letters7

Shri Abld Ali. They were served 
with one month’s notice because they 
were not considered suitable

Shri Tanga mani. May I know 
whether the ESI Corporation has 
recognized the ESI Employees’ Fede-
ration’ Is it a fact that after the 
formation of this Union indiscriminate 
transfers of the office bearers of the 
Union who are m Madras citv have 
taken place7

Shri Abid Ali. The Federation has 
not been recognized because it has 
not complied with the rules which 
have been framed m this behalf 
There have been some transfers, but 
they are not because of trade union 
activities

Shri Tangamani: The Deputy Minis-
ter said that the dispute between the 
Corporation and its employees has 
been taken up by the Ministry May 
I know what steps the Ministry pro-
pose to take m this particular matter7

The Minister of Labour and Em 
pioyment and Planning (Shri Nanda):
The representatives of the workers 
from various centres met me some 
time back and they had their com-
plaints I told them, rather assured 
them, that they would be looked into 
I appointed a special officer to go 
into all these matters and if it is 
found that any wrong has been done

347(Ai)LSD—2.
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tp the workers certainly that will be 
set right. So, there is nothing now on 
which we can give any specific pro-
mise.

Export Hoaaes
Shri Kodiyaa:

‘534 Shri Naval Prabbakar:
Sbri Bhakt Darshaa:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether Government have any 
scheme for establishing export houses 
for promoting the export trade of the 
country; and

(b) if so. the details of the 
scheme?

The Minister ef Commerce (Shri 
Kannngo): (a) and (b). The matter 
has been under the consideration of 
the Standing Committee of the Ex-
port Promotion Advisory Council 
No concrete proposals with details 
have so far been received by Gov-
ernment.

Shri Kodiyan: May 1 know how 
long it will take for Government to 
come to a final decision regarding this*

Shri Kanungo: It is not a question 
of coming to a decision An idea 
was thrown out The Federation of 
the Indian Chambers of Commence 
and Industry and the Associated 
Chambers have been asked to formu-
late proposals They have, not yet 
formulated by proposals

Plant for Caustic Soda in Andhra 
Pradesh

C Shri Nagl Reddy:
(  Shri Ramam:

Will the Minuter of Commerce an d  
industry be pleased to state:

(a) whether there is any proposal 
to establish a plant for caustic soda 
in Andhra Pradesh;

(b) if so, what would be its esti-
mated cost and the production capa-
city;

(c) the place where it would be 
located;

(d) the amount of foreign exchange 
required for the plant; and

(e) whether any agreement has 
been reached with any foreign coun-
try for its establishment?

The Minister of Industry (Sbri 
Manubhai Shah): (a) Yes, Sir M/s. 
Andhra Sugars Limited, Tanuku have 
such a proposal

(b) Hie estimated cost would be 
Rs 60 lakhs. The proposed capa-
city is 3800 tons per year of caustic 
s»oda

(c) Rajahmundry, Ka t̂ Godavary 
District

(d) Approximately Rs 35 lakhs
(e) Not yet, Sir
Sbri Nagi Reddy: May T know the 

stage of the negotiation with the 
foreign country at present? Is there 
any possibility of establishing this 
factory within the period of the 
Second Plan’

Shri Manubhai Shah: We hope so. 
because the tei ms are being discus-
sed with the Ea l German Govern-
ment As soon aj> the proposals are 
received, we shall process them
National Coal Development Corpora-

tion

*537 Shri Tangamani: Will the
Minister of Labour and Employment
be pleased to state*

(a) whether it is a fact that the 
National Coal Development Corpora-
tion has postponed the elections to 
the Works Committees in Kargali 
Collieries, which were to be held on 
the 29th November, 1958.

(b) whether Government have re-
ceived any representation from the 
Trade Unions;

(o) if so, the nature of the repre-
sentation; and
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(d) the action taken, thereon9
The Deputy Minister of Labour 

(Shri Abld All): (a) Yes
(b) Yes, from one Union
(c) The union complained against 

the postponement of elections to the 
Works Committee

(d) A suggestion has been made to 
the management to hold the elections 
early.

Shri Tangamani: Even in the 16th 
Labour Conference it was decided 
that more power should be given to 
the Works Committees So may I 
know the specific dates on which the 
•lection will take place both for the 
Kargah Collieries and the other two 
eollienes to which a reference was 
made when the reply was given on 
the 17th9
12 hrs.

Shri Abid Ali: The other Union
objected for holding the election on 
the ground that it was contrary to 
the decision reached in the Labour 
Advisory Committee of Bihar and that 
matter had to be given consideration 
Therefore it was thought necessary to 
postpone the election Of course, 
reference was made about it

Shri Tangamani: He said on a pre-
vious occasion that the Regional 
Labour Commissioner ha-, gone into 
it and a decision has been taken and 
a firm date will be fixed I would 
like to know when this particulai 
election is to take place

Shri Abid All: Date has not been 
fixed

-Mr Speaker: Question-hour is over

SHORT NOTICE QUESTION 
Cameroons

+
f  Shri Vaaodevaa Natr: 

SN Q . No. S J Shri H N Mnkerjee: 
j Shrimatl Renu 
I  Chakravartty:

Will the Prime Minister be pleased 
to state:

(a) whether his attention has been 
***«> to urgent representations made

recently to the Government of India 
by representatives of the peoples’ 
movement in the Cameroons request-
ing for support to the cause of popu-
lar freedom there,

(b) whether the question of the 
future of the Cameroons is coming 
up shortly before the Trusteeship 
Council of the United Nations,

(c) whether India was represented 
in a Commission sent to the Came- 
roons in order to report on conditions 
there to the said Council, and

(d) whether a copy of the said re-
port expounding our attitude m the 
matter will be laid on the Table of 
the House9

The Deputy Minister of External 
Affairs (Shrimati Lakshmi Menan):
(a) There are several political 
parties in the Cameroons One of 
them, called the Party of the Union 
of the Population of the Cameroons, 
has sent us some messages asking 
us to support their point of view

(b) The Trusteeship Council met 
on 30th January and has already 
made its recommendations about the 
future of the Cameroons

(c) Shri Rikhi Jaipal, First Secre-
tary in our Permanent Representa-
tive s office m New York, was elected 
by the Trusteeship Council to be the 
Indian expert on the recent Visiting 
Mission to the Cameroons He was 
however, not a Government rep e- 
sentive and was. elected m his per-
sonal capacitv

<d) The Visiting Mission submitted 
a unanimous report A copy wrill be 
sent to the Parliament Library

Shri Vasudevan Nair: May I know 
what is the attitude of the Govern-
ment of India on the question of 
deciding the future of the Tiustee- 
ship Territory the Cameroons, whe-
ther the Government of India supports 
the demand of the people of the Came-
roons that there should be a referen-
dum before deciding the future of the
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Cameroons and the question of the 
Union of the two Cameroons?

Shrimati Menon: The at-
titude of the Government of India is 
very well known regarding the liber-
ation of the people who are under the 
Trusteeship system Regarding the 
procedure, the procedure is adopted 
by the General Assembly and Tustee- 
ship Council.

Shri Vasudevan Nair: I would like 
to know the attitude of the Govern-
ment of India in the matter.

Shrimati Lakshmi Menon: The
Government of India’s attitude is that 
all these areas should be liberated and 
in consultation with the people of that 
area.

Shrimati Renu Chakravartty: May I
know why it is that the Indian ex-
port did not s?ive a note of dissent to 
the report of the Commission to the 
Cameroons which has accepted the 
present division of the Cameroons as 
a basis for its recommendation and 
has specifically also recommended 
that a part of the British Cameroon 
should remain Integrated with Bri-
tish Nigeria which goes completely 
contrary to what has just been stated 
regarding the policy of the Govern-
ment of India9

Shrimati Lakthmi Menon: This is a 
fact finding mission and the Govern-
ment of India did not issue any in-
structions to the expert. I will read 
the rule regarding choice of expert 
which will clarify the situation:

“The Trusteeship Council shall 
select the members of each visit-
ing mission who shall preferably 
be one or more of the represen-
tatives on the Council. Each mis-
sion may be assisted by experts 
and by representatives of the 
local administration. A mission 
and the individual members 
thereof shall, while engaged in a 
visit act only on the basis of the 
instructions of the Council and 
■hall be responsible exclusively to 
it."

The Prime Minister and Minister of 
External Affairs (Shri Jawabarial 
Nehrtt): As has been stated in the 
answer to the question, there are 
numerous parties there. It is one 
thing to be clear about freedom com-
ing to the Cameroons; it is another 
thing to be absolutely clear as to the 
method to be adopted, the next step 
to be taken. For instance a difficulty 
arises. May I say that the whole of 
the Cameroons must be united and 
free. If their present demand means 
that that part of the Cameroons which 
can become free must not become tree, 
a difficult question arises which I am 
not in a position to answer The 
circumstances, the people there, the 
peoples wishes have to be consulted 
Here is a certain part which is likely 
to become free Are we to delay 
that becausc of some other demand 
attached to it? I am not giving an 
opinion 1 am merely indicating a 
difficulty of this problem. The broad 
issue is that the Cameroons should be 
free and become independent We 
support that For the rest, it is for 
the leaders of the Cameroons to de-
cide as to what they would like to 
do

Shrimati Renu Chakravartty: May
I know if the report of the Mission 
to th» Cameroons is not being sup-
ported fully by the representative of 
the Government of India in the Gene- 
lal A^embly and whether any parti-
cular united move will be made on 
behalf of the Asian African Group 
within the General Assembly on this 
issue?

Shri Jawaharlal Nehru: There are 
differences of opinion as far as I 
know. I do not know what the latest 
development in the Asian African 
Group might be. But in the Came-
roons themselves, there are differences 
of opinion among the popular orga-
nisations.

Shri Vasudevan Nair: Has it come 
to the notice of the Government of 
India that there are complaints about 
the Commission that visited the Came-
roons. that the General Assembly and 
Trusteeship Council wanted them
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even to go to jails and receive peti-
tions and they did not do so?

Shrhnatl U b h n i  Menon: The Com-
mission, under the rules, has the right 
to visit any place that they liked and 
receive petitions and interview peti-
tioners which they have done. Since 
it is a fact finding mission, it takes 
all steps necessary to find the real 
facts about the terms of reference

Shrimati Reno Chakravartty: On
the question of the French Cameroons 
which will be declared independent 
within the French Union and is going 
to be declared on 1st January, 1960, 
may I know whether the Govern-
ment of India will while supporting, 
I believe from the Prime Minister's 
statement, declaration of Independ-
ence within the French Union, press 
for the withdrawal of the 60,000 for-
eign troops from the Cameroons after 
that date?

Shri Jawaharlal Nehrn: Naturally, 
we should like the troops to be with-
drawn I do not quite know what 
the hon. Member means by our pres-
sing for it. In what capacity do we 
press’ We express our opinion when-
ever occasion offers

Shrimati Lakshmi Menon: In the 
Resolution that is already adopted, 
these things are taken care of. For 
instance, it welcomes with satisfac-
tion the assurances given by the 
Prime Minister of the Cameroons 
under French Administration to the 
visiting Mission and which have been 
reiterated on behalf of the adminis-
tering authority before the Council 
that necessary measures are being dis-
cussed in the Legislative Assembly for 
the granting of the broader measures 
of political amnesty and strongly urges 
that such amnesty should be granted 
on the widest possible basis with the 
least possible delay and also for the 
return of exiles without reprisals, etc. 
All these assurances were given. That 
i* why we supported the Resolution— 
troops also.

WRITTEN ANSWERS TO 
QUESTIONS

Steel Foundries
*527. Shri S. M. Banerjee: Will the 

Minister of Commerce and Industry
be pleased to state:

(a) the number of steel foundries 
to be set up in the country during the 
Second Five Year Plan period and 
Third Five Year Plan period res-
pectively; and

(b) the capacity of such foundries 
and amount likely to be spent thereon’

The Minister of Industry (Shri 
ManubhaJ Shah); (a) and (b). A 
statement is laid on the Table of the 
House

Statement
(a) Ten steel foundries are to be set 

up during the Second Plan period 
It is not possible to say how many 
steel foundries would be established 
during the Third Plan period.

(b) The total capacity of the ten 
foundries is 44820 tons per annum. 
The total estimated cost of these 
foundries is about Rs. 6:5 crores. This 
figure is exclusive of the cost of the 
Foundry Forge Plant to be set up m 
the public sector. Four units have 
already come into operation and four 
more are likely to come up by the 
end ot 1959 Over and above this 
the much enlarged project of foundry 
forge with Czechoslovakia collabora-
tion is being established at Ranchi.

firum 3  s t a r ft

jsft T O  *U T  fr t fr r ,

w w h  *rft f o m r ,
% arrcifvcr jr st  m  %

fkVPT %
fcrcrfar qjpff *  afoiO smr 

^  %■ 5T W T  q r  f^ T T T
f a n  !3(T T|T $ 3*% 3  w
■WT WTftr g f I  ?



2357 Written Antmtrt FEBRUARY 28, 1988 Written Amavers 23$8

fim K  nwm tttx

qniWft e#m  *<fapr
% f^n r ?n* $ tt $> ^srr ?  i
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Export of Indian Textiles to 
Singapore

*588 Sbri Raghonath Slack: Will 
the Minister of CamiMrce ««■* In- 
dastry be pleased to state whether it 
is a fact that Singapore has lifted the 
ban on the import of Indian textiles9

The Minister of Coaunerce (Shri 
Kannngo): There was no ban on the 
import of Indian Textiles into Singa-
pore.

Copyright Agreement
•586. Shri D. C Sh&ma: Will the 

Prime Minister be pleased to refer to 
the reply given to Starred Question 
No. 3 on the 17th November, 1958 and 
state whether any reply has since 
been received from the Pakistan Gov-
ernment m regard to the proposed 
Copyright Agreement between the 
Governments of India and Pakistan?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
SadKth Mi 'Khan'): Pakistan Govern-
ment’s reply is still awaited

Indian Territory occupied by Chinese 
Troops

• u s  i  Shrimati Ila Palchoudhnri: 
Shri Bhakt Darshan:

Will the Prime Minister be pleased 
to state:

(a) whether it is a fact that part 
of Indian territory on the Uttar Pra- 
desh-China border has recently been 
occupied by Chinese troops;

(b) if so, the details of the territory 
occupied by the Chinese; and

(c) the steps taken in regard there-
to*

The Prime Minister mad Minister at 
External Affairs (Shri J iM k u U  
Nehrn): (a) and (b). We have received 
reports that the Chinese have moved 
into one or two small pockets of our 
territory in the UP-Tibet border area 
after we withdrew our personnel from 
these areas in September, with tha 
setting in of the winter. CTiese areas 
are not accessible during winter and 
we have therefore not been able to 
obtain confirmation of these reports.

(c). We are in tondh with the 
Chinese authorities and hope that a 
satisfactory solution of these minor 
border disputes will be found by 
agreement between the two Govern-
ments.

PowerkMMns
*588. Shri Jhulan Slnha: W i n  the 

Minister of Commerce and Industry
be pleased to lay a statement on the 
Table showing:

(a) the number of powerlooms so 
far introduced in the country in the 
Handloom Sector;

(b) the States where they have been 
introduced and are working;

(c) their effect on the working of 
the Handloom industry in the area 
particularly on those employed in the 
industry; and

(d) the amount of financial assist-
ance given by way of subsidy, loan 
and grant for introduction and devel-
opment of the powerlooms in the 
Handloom Sector, so far*

The Minister at Commerce (Shri 
Kannngo): (a) 376.

(b) Bombay, Bihar and Onss* An 
experimental conversion scheme is 
working in Madras State as well.

(c) The effect of introduction of 
powerlooms on the handloom industry 
cannot be assessed at present as only 
a very small number of powerlooms 
have been installed so far.

(d). Rs. 2Jff,39,Hf5 has been func-
tioned in the form of loan and Ra. 
19,91,903 in the form of grant.
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Colombo Plan
*8M M tl M. » . Krishna: Will the 

Minister of Commerce and Industry 
be pleased to state:

<a) whether it is a fact that Gov-
ernment have accepted the scheme to 
B«n*t the private industries to ac-
quire expert technical advice under 
the Colombo Plan;

(b) the total number of industries 
which have received such expert ad-
vice; and

(c) how many industries have re-
quested for such advice?

The Minister of Industry (Shri 
Mannbhai Shah): (a) to (c). A state-
ment is laid on the Table of the 
House

Statement
(a) There is a working arrangement 

to assist private industries in getting 
foreign technical personnel. Indus-
tries are invited once a year through 
the Chambers of Commerce and In-
dustries to send proposals for their 
requirements of foreign experts under 
any one of the foreign aid program-
mes, t.e„ T.C.M./COLOMBO PLAN/ 
U.N.T.A.A. Programme. Proposals thus 
received are sponsored after necessary 
technical scrutiny

(b). One, under the Colombo Plan.

(c). 8(Eight) more firms have re-
quested for experts under the Colom-
bo Plan In addition, two experts, 
one for Mining and Treatment of 
asbestoes fibres and another for 
manufacture of Wharf Derrick and 
Mill Transporter Cranes, have been 
requested for assignment to indus-
trial units requiring their services

River Feni
*341. Shri Bangshi Thaknr: Will

the Prime Minister be pleased to 
refer to  the reply given to Starred 
Question No. 1630 on the 8th Apri1. 
1958 regarding the River Feni lying 
between Tripura (India) and East 
Pakistan and state the latest develop-

1

ments as far as dispute over this 
River is concerned7

The Parliamentary Secretary to the 
BKbriater of External Affairs (Shri 
Sadath All Khan): The Pakistan
Government have indicated that they 
wish to study the matter further be-
fore discussions with the Government 
of India

Export of Cloves, Lac and Rubber 
Goods

*543. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state*

(a) whether there has been any 
decline m India’s exports of cloves, 
lac and rubber goods during 1958-59 
so far; and

(b) if so, the reasons therefor9

The Minister of Conuneroe (Shri 
Kanungo): (a) Compared to the
exports during the corresponding 
period in 1957-58, the exports of 
cloves and lac had declined during
1958-59 (April to November), while 
the exports of rubber goods had 
increased

(b) The fall m exports of lac was 
due to the fall m export prices. The 
fall in exports of cloves was possibly 
due to increase in local consumption

*
/  Cut in Import of Beedis by Ceylon

f  Shri Sampath:
Shri Madhusudan Rao:

Will the Minister of Commerce and 
Industry be pleased to state

(a) whether the Ceylon Government 
is enforcmg a cut in import of Beedis 
from India.

(b) whether this is a result of any 
trade agreements between India and 
Ceylon,

(c) whether Government have 
received any representation m this 
regard from Tirunelveli Beedi Pro-
duce] s Association, and

(d) if so, the action taken thereon?
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The Minister of Commerce (Shri 
Kannngo): (a) Yes, Sir

(b) Under the trade agreement 
between India and Ceylon, Ceylon has 
undertaken to allow the import of 
beedtes from India upto the quantities 
specified therein

(c) Yes, Sir
(d) Die matter is under considera-

tion
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Trade Relations with Hungary
*546. Qaxi Matin: Will the Minister 

of Commerce and Industry be pleased 
to state

(a) the total amount of Trade 
between Hungary and India dunng 
1807-58; and

fb )  what steps are being taken by 
W t  Union Government to strengthen

the trade relations with Hungary?
The Minister of Commerce (Bhii 

Kannngo): (a) Exports from India to 
Hungary in 1957 were Rs. 29'7 lakhs 
and in the period January-Nov ember
1958 were 55 8 lakhs Imports from 
Hungary dunng the same periods 
were Rs 76 9 lakhs and S6 3 lakhs 
respectively

(b) Contacts have been established 
with the Hunganan Foreign Trade 
Organisations through the State Trad* 
mg Corporation and visiting delega-
tions Negotiations for certain modi-
fications m the trade agreement 
between the two countries are now in 
progress

Closure of Amrita Patrika

*548..

Shri Sadhan Gupta: 
Shri Raghunath Singh: 
Shri Vajpayee:
Shri Assar:
Shri Bhakt Darshan:

Will the Minister of Labour and 
Employment be pleased to state

(a) whether Government have 
received any memorandum from the 
U P Working Journalists Union and 
the Amnt Bazar Patrika Press Em-
ployees Union regarding the dispute 
between the employees and the 
management about the closure of the 
‘Amnta Patrika” of Allahabad and the 
decision to establish a separate con-
cern to run the “Amnt Bazar Patrika" 
Allahabad edition,

(b) if so, the salient features of the 
said memorandum, and

(c) the steps taken in the matter?

The Deputy Minister of Labour (Stef 
Abid All): (a) Yes

(b) They have demanded a refer-
ence of the dispute by the Central 
Government to a National Tribunal.

(c) The dispute falls in the State 
sphere and the State Government are 
in touch with the developments.



2369Written Answers PHALGUNA 4, 1880 (SAKA) Written Answers 2364

O dt of Production of Fertilizers la 
Sindri

•549. Shri Hem Raj: Will the Minis-
ter of Commerce and Industry be 
pleased to state:

(a) whether it is a fact that the cost 
of production of the fertilizers m the 
Sindri Fertilizers and Chemicals 
(Private) Ltd. is showing a rising 
trend as compared to the production 
prices of the last two years; and

(b) if so, the reasons therefor?
The Minister of Industry (Shri 

Manubhai Shah): (a) Yes, Sir
(b) The factors that have mainly 

contributed to the increase m the cost 
of production are:

(1) Increased cost of raw materials

(2) Upward revision of freight 
charges by the railways

(3) Normal increase in wages and 
additional interim relief to staff

Dock Workers, Calcutta

f  Shri Assar:
•550. ^ Shri Vajpayee:

^Shrlmati Mafida Ahmed:
Will the Minister of Labour and 

Employment be pleased to state:
(a) whether on 1st February, 1959, 

a large number of Calcutta dockers 
stopped work, thereby partially dis-
locating the loading and unloading of 
a number of vessels;

(b) whether it is a fact that a num-
ber of food vessels were also involved;

(c) if so, the circumstances leading 
to this strike;

(d) the loss incurred; and
(e) the steps taken in the matter?

The Deputy Minister of Labour 
(Shri Abld All): (a) 983 workers
stopped work out of a total of 1047 
booked for work in the morning shift, 
594 out of a total of 2676 booked stop-
ped work in the afternoon shift, but

reported for work after the demon-
stration.

(b) Work on one food vessel was 
affected in the morning shift and in 
another vessel in the afternoon shift

(c) The decision of the Dock Labour 
Board that number of the identity 
card of every worker should be made 
distinct by pasting a slip containing 
the serial number in the identity cards 
was mis-interpreted to the workers by 
certain disgruntled elements

(d) No information is available 
regarding financial loss incurred by 
parties About 700 tons more of food-
grains could have been handled had 
there been no stoppage

(e) Proportionate deduction from 
wages is being made in the case of 
workers who stopped work, apart from 
any disciplinary action that may be 
taken by the Board.

Export of Indian Common Tea
f  Shri Hem Barua: 

j  Shri Subodh Hansda: 
a ") Shri S. C. Samanta:

(S hri R. C. Majhi:
Will the Minister of Commerce and 

Industry be pleased to state*
(a) whether Government are aware 

of the fact that common tea is facing 
keen competition m the world markets 
from producers abroad,

(b) if so, the extent to which it has 
been adversely affected m foreign 
countries; and

(c) whether Government contem-
plate any further relief to common 
tea’

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) to (c). Due to increasing produc-
tion of tea in the producing countries, 
the world market is becoming highly 
selective with the result that poorer 
quality teas have been fetching very 
low prices. This trend has created 
special difficulties for our common 
tea-producing regions like Cachar, 
Tripura and Terai.
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From the beginning of the current 
financial year, substantial relief m the 
matter of central taxes has been given 
In view of these measures, the com-
petitive ability of the common teas 
has been adequately strengthened with 
noticeable success No further relief 
is considered necessary at present

Ctemtre of Katihar Jute MU
f  Shri P. G. Sen:
I Shri Barman:

•552. J Shri S. C. Samanta:
I Shri Jhnlan Sinha:
IShri Bibhutt Mlshra:

Will the Minister of Commerce and 
Industry be pleased to state

(a) whether it is a fact that the 
Katihar Jute Mill has been closed 
down,

(b) what are the reasons of its 
closure,

(c) the number of workers thufc 
thrown out of employment, and

(d) that measures have been taken 
to re-open the Mill7

The Minister of Commerce (Shri 
'Kaaango): (a) Yes, Sir

(b) Financial losses in working, and 
partly labour deputes,

(c) About 1,200
(d) A technical investigation of the 

mill has shown that the mill can be 
re-opened only if it6 spinning section 
is fully modernised Certain sugges-
tions have been made to the manage-
ment of the mill, which if implement-
ed, would make them eligible for 
assistance from the National Industrial 
Development Corporation for the pur-
pose of modernisation

India's Export to Knssia

•m s  / Shri Singh:
' \  Snrdar Itftal Singh:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) the value of India's export to 
Russia during 1958;

(b) the value of India's imports 
from that country;

(c) the nature of steps taken or pro-
posed to be taken to increase exports 
and decrease imports from Russia?

^Deputy Minister of Commerce 
aMI Industry {Shri SatMi Chandra):
(a) and (b) Full figures for 1958 are 
not yet available In the first 11 
months, the value of exports from 
India to Russia amounts to Rs 21*98 
crores, while the value of imports 
from Russia during the same period 
amounts to Rs 19*18 crores

(c) It is hoped that the new Trade 
Agreement with the US.S.R. would 
help to promote the development of 
trade between the two countries on a 
balanced basis

New Buildings tor Central Secretariat 
Offices

{Shri Rajendra Singh:
Shri Bam Kristian:

Shri Siddananjappa:
Will the Minister of Works, Housing 

and Supply be pleased to state:
(a) whether it is a fact that "Town 

Planning Organisation" has recom> 
mended the construction of five new 
buildings to accommodate Central 
Secretariat Offices, and

(b) the decisions of the Government 
thereon, if any*

f t *  Minister of Works, Housing and 
Supply (Shri K. C. Reddy): (a) Yes, 
Sir Out of the five buildings, four 
are to accommodate Central Secre-
tariat offices and the fifth one the 
offices of the Parliament Secretariats

(b) This recommendation has been 
accepted in principle and steps are 
being taken to process it

Rubber Plantations in Andaman and 
Nicobar Islands

/  Sbri S. C. Samanta:
\  Shri Subedb B anda:

Will the Minister of Commerce and 
Industry be pleased to refer to the 
answer given to Unstarred Question
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No, 833 on the 3rd December, 1958 and 
state:

(a) the steps taken up till now in 
accordance with the recommendations 
of the Rubber Production Commis-
sioner tor the plantation of rubber m 
the Andaman and Nicobar Islands,

(b) how much of the availabl» 2 
lakh acres of land m the Nicobar 
islands Is at present being utilised by 
private parties for the cultivation of 
rubber,

(c) whether any interim help is 
proposed to be given to them, and

(d) whether any liaison officer is 
going to be appointed*

The Minister of Commerce (Shri 
Kannngo): (a) The Report has been 
forwarded to the Chief Commissioner, 
Andaman and Nicobar Islands, for 
drawing up ol concrete plans for culti-
vation of rubber The Chief Com-
missioner proposes to depute a party 
of officials to reconnoitre and assess 
actual availability of areas for rubber 
cultivation

(b) There is no rubber cultivation 
on the Nicobar Islands at present

(c) Does not arise
(d) Not for the time being

Computes Act, U H

*556. Shri Vidya Cluwan Shukla.
Will the Minister of Commerce and 
Industry be pleased to state what are 
the precise reasons for exempting 
Government companies from the 
requirements of section 13 of the Com-
panies Act, 1956, whereby companies 
registered as private limited companies 
have to use the word ‘puvate’ in their 
names7

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra)'
The share capital of the Government 
Companies including those registered 
as private limited companies is owned 
either wholly or predominantly bv 
Government To ensure public 
accountability an annual report on the 
working of these companies is statu-

torily required to be placed before 
the Parliament and/or the State Legis-
lature (s) concerned It was, there-
fore^ considered neither appropriate 
nor desirable that they should be 
described as ‘private* companies

Labour Advisory Committee
*557. Shri Bam Krishan: Will the 

Minister of Labour and Employment
be pleased to refer to the reply given 
to Starred Question No 876 on the 
Uth December, 1958 and state at whst 
stage is the question of the constitu-
tion of Tripartite Labour Advisory 
Committees for Madhya Pradesh and 
Mysore States*

The Deputy Minister of Labour (Shri 
Abid Alt): The Government of Mysore 
have set up a Labour Advisory Com-
mittee

As regards Madhya Pradesh the 
position is the same as stated in reply 
to Starred Question No 876 on the 
11th December, 1958

Jute Production
f  Shri Rameshwar Tantia'

*558. ^ Shri Jinachandran:
[  Shri Raghunath Singh'

Will the Minister of Commerce and 
Industry be pleased to state

(a) the approximate estimate of the 
jute crop including Mesta during the 
season 1958-59,

(b) whether this is considered self- 
bufflcient for the Indian mills con-
sumption, and

(c) if so, whether Government pro-
pose to stop import of raw jute from 
Pakistan7

The Minister of Commerce (Shri 
Kanungo): (a) According to the All 
India Final Estimate of jute, the jute 
crop will be 51 78 lakh bales Infor-
mation regarding Mesta is not avail-
able, but according to the All India 
Second Estimate the area under Mesta 
is 8 17 lakh acres

(b) In terms of quantity this is so, 
but not qualitatively
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(c) No, Sir. However, imports are 
restricted to qualities not produced in 
India but needed essentially to meet 
the requirements of special goods for 
the foreign markets.

Border Trade with Pakistan

pShri Osman All Khan:
I Shri Dwarikanath Tewari: 

*rrq J  Shri Vajpayee:
' | Shri D. C. Sharma:

| Shri Supakar:
I  Shri Shivananjappa:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether there was an offer by 
East Pakistan Government to revive 
the border trade with India,

(b) whether talks were held for 
this purpose, and

(c) if so, the outcome of these talks7

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) to (c) No, Sir
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Non-offlcial Directors In Companies tat 
Public Sector

*561. Shri Harish Chandra Mathur: 
Will the Prime Minister be pleased to 
state:

(a) whether Government have taken 
any steps to strengthen the non-ofRc<al 
element in the directorate and manage-
ment of Companies and Corporations 
in Public Sector;

(b) whether a statement of action 
taken m this direction during 1958-59 
will be laid on the Table; and

(c) whether a statement of persons 
who are on more than one Corporation 
with reasons will also be laid on the 
Table’

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath All Khan): (a) to (c) The 
information is being collected and will 
be laid on the Table of the House

Indians in Indonesia

*562. Shri N. R. Munisamy: Will ti.r 
Prime Minister be pleased to state

(a) whether it has been brought to 
the notice of the Government of India 
that Indonesian Government had 
imposed m December, 1858 a blanket 
ban on any person—Indonesian or 
foreigner—leaving Sumatra for over-
seas; and

(b) if so, how many Indians were 
affected thereby?

The Parliamentary Secretary to the 
Minister ot External Affairs (Shri
Sadath All Khan): (a) Yes, Sir. It 
has been reported that a temporary 
ban was imposed by the Government 
of Indonesia against persona in 
Sumatra visiting Singapore. The ban 
is reported to have been lifted after 
one week on 28th December, 1988

(b) We have no information but 
presumably some Indians may have 

een affected.
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Export of Gur
*568. Shri Raghunath Singh: Will 

the Minister of Commerce and Indus-
try  be pleased to state:

(a) whether it is a fact that the 
export of Gur to South East Asia and 
Ceylon is increasing; and

(b) if so, what are the prospects of 
export this year*

Hie Minister of Commerce (Shri 
Kanungo): (a) Yes, Sir

(b) It is not possible to estimate the 
prospects accurately

Anti-Oxidants

*564 r  V‘ **' Nayar:‘ Shri Easwara Iyer:
Will the Minister of Commerce and 

Industry be pleased to state.
(a) whether any anti-oxidants are 

being produced on a commercial scale 
in India at present and

<h) what will bo the total require-
ment of anti-oxidants at the end of 
the Second Five Year Plan period’

The Minister of Industry (Shri 
Manubhai Shah): (a) No. Sir but
Government have already approved a 
scheme for manufarljrc of some of 
these chemicals by Alkali Chemical 
Corporation at Calcutta The terms of 
collaboration and import of machinery 
e tc , are still under consideration of 
the Government

(b) About 850 to 900 tons per annum 
for use m the Rubber Goods Industry 
and about 30 2 tons in the Vanaspath 
Industry Precise information regard-
ing the requirements of the Mineral 
Oil Industry is not available

State Trading Corporation

TShri S. M. Banerjee:
*565. j  Shri Raghunatb Singh:

Shri Bimal Ghooe:
Will the Minister of Commerce and 

Industry be pleased to state:

(a) whether it is a fact that the 
State Trading Corporation of India

(Private) Ltd., has entered into agree-
ments with the manufacturers of 
Textile Machinery m Japan, German 
Democratic Republic and Czecho-
slovakia for the supply of various 
types of Textile Machinery; and

(b) if so, the terms of agreements?
The Minister of Commerce (Shri 

Kanungo): (a) Yes, Sir
(b) The Agreements with G D.R. 

and Czechoslovakia provide for 4 
years deferred payments to be made 
in Indian Rupees, which are to be 
utilised for the purchase of specified 
Indian goods In the case of Japan, 
the deferred payment terms are for 5 
years and the payment is to be made 
m Japanese Yen

The agreements are valid upto:— 
Japan 4-2-60.
G D R 30-6-63
Czechoslovakia 6-1-60

Implementation Committee
566. Shri Ram Krisha.i. V.'<’1 t’le 

Minister of Labour and Employment
be pleased to refer to the reply given 
to Starred Question No 850 on 11th 
December, 1958 and state the nature 
of the steps tak >n for setting up 
implementation ccmmiMcec at State 
and Local levels by States which have 
not set up these committees so far?

The Deputy Minister of Labour 
(Shri Abid Ali): Kece..,2i\ «teps
are being taken by the State Govern-
ments which have not so tar set up 
Implementation Commit to
finalise their composition

Plan Publicity

*567. Shri V. P. Nayar: Will the 
Minister of Information and Broad-
casting be pleased to state:

(a) whether the Government of 
India have assessed the results of 
their Plan Publicity methods, and

(b) if so, what are they’
The Minister of Information and 

Broadcasting (Dr. Keakar): (a) and
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(b) Government has m the light of 
experience gamed during these years 
of Plan Publicity, found that audio* 
visual medium like films is the best 
and most effective thing suited to rui 
conditions Exhibitions have also 
proved popular with the public Step-, 
are being taken to set up evaluation 
cells m each media unit to assess the 
effectiveness of the material issued bv 
i t

It will be some tune before a full 
assessment can be made

TtW« ?  T fo tft TO5R F«TNPTT 

<Pf

TOR* JRTR ^  fi<TT
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KH rt»y«w State Insurance Scheme

CM. Sbri Ram Krishan. Will the 
Minister of Labour and Employment 
be pleased to state

(a) the number of workers in 
Punjab still left to be covered by the 
Employees’ State Insurance Scheme, 
md

(b) when the scheme will be ex-
tended to these workers9

The Deputy Minister of Labour
(Shri AbM All): (a) About 21,000

(b) About 19,500 workers are c* 
pec ted to be covered during the year
1959-60

Housing ia Punjab
667 Shri Ram Kristian. Will the 

Minister of Works, Housing and 
Supply be pleased to state the total 
amount spent by the Punjab State 
(government during 1958-59 out of 
the amount allocated under vario u s 
bousing schemes’

The Mtatatet ot f l u k i ,  Ita itfn r 
and Supply (Shri K. C. Reddy): A
statement based on the informat.on 
received from the State Government, 
1$ placed on the Tabic (See Appcn 
dix II annexurc No 6}

Wholesale Depots
668 Shri Ram Krishan Will the 

Minister of Commerce and Industry
be pleased to state

(a) the number of wholsale depo’-. 
opened so far to sell Small Indus-
tries’ products (State-wise), and

(b) the pioflt and lo«s during 195̂  
59 on the sale of goods produced bj, 
small scale industries m he 
country’

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri).
(a) and (b) A statement is placed 
on the Table fSe< Appendix II, 
annexurt No 7]

Trade Fairs
f  Bardar Iqbal Singfc:

\  Shri Ram Kristen:
Will the Minister of Commerce and 

industry be pleased to state

(a) the number and names of tiade 
fairs in foreign countries held in 
Which India participated donag 198?- 
Hi
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(b) the amount spent thereon; and
(e) the volume of business negoti-

ated through this participation’

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri):
(a) and (b). A statement is placed 
on the Table. [See Appendix I!, 
annexure No. 8].

(c) The Directorate of Exhibitions 
only provides facilities to Indian ex-
porters and manufacturers to stimu-
late the interest of consumers and 
importers abroad in Indian products 
It is not possible to compile informa-
tion in regard to contract negotiated 
by exhibitors.

Export of 8mall Industries' Product?

676. Shri Ram Krisluui: Will the 
Minister of Commerce and Industry
be pleased to state the nature of the 
steps taken or proposed to be taken 
to increase the export of products ot 
Small Industries?

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri >.
A statement is placed on the Tabic 
fSee Appendix II, annexure No 9]

Aid to States

671 Shri Ram Krishan: Will the 
Minister of Commerce and Industry 
be pleased to >Uate the amount of 
loans and grants given by the Cen-
tral Government to States for dis-
bursement among Small Industria-
lists during 1957-58 (State-wise)’

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri): 
A state-wise statement showing the 
amounts of loans 'sanctioned and re-
leased to State Governments during
1957-58 for being disbursed as loans 
to Small-scale Industries under the 
State Aid to Industries Act of other 
regulations in force is placed on the 
Table. [See Appendix II, annexure 
No. 101. No grants ace given to State 
Governments (or disbursement to 
«mall-Mf£t kiduftei—.

President’s Visit to Malaya

672. Shri Ram Krishan: Will the
P fim e  Minister be pleased to state the 
expenditure incurred by the Govern-
ment of India on the President’s visit 
to Malaya’

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
N*hro): The expenditure in con-
nection with the President’s visit to 
tpe Federation of Malaya, excluding 
tne cost of transport, is Rs 10,194.

Handicrafts Training Centres in 
Bombay

673. Shri Pangarkar: Will the Minis-
ter of Commerce and Industry be
pleased to state

(a) the number of handicrafts train-
ing centres sanctioned -so far by the 
Central Government for Bombay 
State and the location thereof, and

(b) the recurring and non-recurring 
expenditure on each of these Centres’

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(2 > and (b) A statement is placed 
0n he Table [Sep Appt natx II, 
annexure No 11]

Unsold Handloom Goods
674 Shri Pangarkar- Will the 

>4.nister of Commerre and Industry
bo pleased to state the present nock 
0f unsold handloom goods in pnvate 
sector and in cooperative sector m 
gn:nba> State’

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri): 
3d 44 lakhs yards valued at Rs 39 83 
I'lkfc as on 30th November, 1958 m 
tpe cooperative sectoi. information re-
lating to the scctor outside the co-
operative fold is not available

Technical Training in Punjab
<75. Shri D. C. Sharma: Wi the 

{Minister of Labour and Employment 
be pleased to state-

(a) the amount given as grants-m- 
during 1958-59 to the Punjab State
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for the development of technical 
training; and

(b) the heads on which it has been 
used?

The Deputy Minister of Labour 
(Shri Abid All): (a) Amount pro-
posed to be given as grants-in-aid 
dunng 1958-59 to the State Govern-
ment of Punjab for the development 
of technical training is Rs. 12,27,600.

(b) the amount is being used on the 
following heads.—

(1) Training of Craftsmen.—
Rs 12,00,000.

111) Evening Classes for Industrial 
Workers—Rs 7,600

(m) National Apprenticeship 
Scheme—Rs 20,000

Gita Refugee Colony, Delhi

676 Shri D. C. Sharma: Will the 
Minister of Rehabilitation and 
Minority Affairs be pleased to refei 
the leply given to Unstarred Question 
No 2816 on the 25th September. 1958, 
and state the pi ogress made m pro-
viding proper drainage system, roads 
and electric connections in Gita 
Colony, a displaced persons Colony 
near Gandhi Nagar, Delhi7

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): Roads and drains m the 
original 100 8cre area of the Colony 
have been completed. In the additional 
100 acre area of the Colony, drains 
are expected to be completed by June, 
1959. Negotiations for awarding the 
work of the construction of roads in 
this area are in progress. For mak-
ing permanent pumping arrangements 
for disposal of storm water, indents 
for pumps have been placed with the 
Director General of Supplies and Dis-
posals and the same are expected to 
be received by the end of April, 1959. 
Revised estimates for providing street 
lighting have been prepared and are 
tinder scrutiny ot CP.W.D. authorities.

Khadi and Village Industries Board, 
Punjab

<77. Shri D. C Sharma: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) the amount allotted during
1958-59 by the Central Government 
for the Khadi and Village Industries 
Board of Punjab; and

(b) the amount proposed to be 
given to the Board during 1959-60?

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri):

The Xh&d/ jtad Vftiage 
Vries Commission has allotted 
ks. 118'89 lakhs as grant and 
ks 57*93 lakhs as loan to the Khadi 
and Village Industries Board of 
Win jab during 1958-59

(b) It is not possible to indicate 
the amount at present, as the pro-
gramme for 1959-60 has not yet been 
finalised A decision will, however, 
be taken shortly

Radio-Activity

678. Shri D. C Sharma: Will the 
Prime Minister be pleased to state-

(a) whether there l.s any changc in 
the highest level of radio-activity 
reported in April, 1957 m the coun-
try; and

(b) if so, what and whether it con-
stitutes any danger to public health?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
fefchru): (a) and (b). The highest 
level of fallout radio-activity detected 
ta the air upto the end of January
1959 is 20.22 micromicro curies per 
tubic meter of air. This was record-
ed on October 27, 1958 at Delhi. This 
W ei ia the highest go far recorded at 
toy  station in India and is well below 
tae maximum permissible lim it
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Trade between India and Japan

m  f  Uul O. C. Sharma.
‘ \ S h r i  Daljit Singh

Will the Minister of Commerce and 
Industry be pleased to refer to reply 
given to Unstarred Question No 1003 
on the 27th August 1958, and state

(a) what further measures have 
been taken to promote trade between 
India and Japan and

(b) the result thereof’

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri).
(a) In addition to the measures stated 
in answer to Question No 1003 on 
the 27th August, 1059 the following 
further measures have been taken to 
promote trade between India and 
Japan

(1) India withdrew application of 
Article XXXV of the Gene-
ral Agieement on Tariffs and 
Trade to trade with Japan

(u) It has been decided to partici-
pate in the 3rd Tokyo Inter 
national Fair to be held m 
Tokyo m May, 1959

(b) It is too earlj to assess the re-
sults

Production of Khadi in Punjab

«M. Shri D C Sharma Will thi 
Minister of Commerce and Industry 
be pleased to state

(a) the quantity of Khadi produced 
in Punjab m 1958, month-wise, and

(b) what steps have been taken or 
are proposed to be taken to increase 
the production9

The Minister of Cammeroe and In- 
to tr y  (Shr! Lai Bahadur Shastri)-
(a) A statement containing the requir-
ed information is placed on the Table

347 <Ai> LSD—8

[See Appendix II, annexure No 12] 
The figures given include production 
under both the Ambar and the tradi-
tional khadi programmes

(b) The Khadi and Village Indust-
ries Commission is giving financial 
and technical assistance for increasing 
production of traditional and Ambar 
Khadi

Some of the more important steps 
taken for improving the production, 
both from the view point of quantity 
and quality are

(1 ) loan facilities for purchase «f 
raw cotton,

(2) rebate on retail sales, subsid\ 
on production and sales effect-
ed by institutions and sub-
sidy on production done on 
the basis of self-sufficiency,

(3) subsidy on implements

(4) propaganda through spinning 
competitions exhibitions de-
monstrations etc,

(5) sending out of peripatetic 
parties for advising and super-
vising khadi centres

(6) tiainmg of workers m spin-
ning and weaving both
through short-term courses as 
well as through diploma
courses,

(7) facilities for research for im-
proving techniques and tools,

(8) training of weavers and ap- 
pcuntmeat of master weavers,

(9) follow-up services for increas-
ing productivity, specially on 
the Ambar-charkha
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Employment Pattern Survey

. . .  J"Shri D. C Sharma:
\  Shri Ran Krishan :

Will the Minister of Labour and 
Employment be pleased to refer to 
the reply given to Starred Question 
No 539 on the 3rd December, 1958, 
and state

(a) whether the Employment 
Pattern Survey conducted by the Delhi 
University in collaboration with the 
Ministry of Labour and Employment 
and Planning Commission has since 
been completed and

(b) if so, what are their findings7

The Deputy Minister of Labour 
(Shri Abid Ail) (a) No

(b) Does not am e

Expenditure en Centrally Sponsored 
Schemes in Mysore

682. Shri Siddiah. Will the Minister 
of Planning be pleased to refer to the 
Statement laid on the Table by the 
Minister of Parhamentary Affairs on 
the 12th December, 1958 in implemen-
tation of the assurance given by the 
Minister ot Planning in reply to Un-
starred Question No 1108 on the 2nd 
September, 1957 and state

(a) whether the details of expendi-
ture of various centrally sponsored 
schemes in Mysore State for the year 
1957-58 hqve since become available, 
and

(b) if so, whethei they will be laid 
on the Table9

The Parliamentary Secretary to the 
Minister of Labour and Employment 
aad Planning (Shri L N Mtahia): (a)
and (b) No, Sir As and when the 
information »  received from the State 
Government, it will be laid on the 
Table of the House

Village Housing Projects for Mysert

683. Shri 8iddiah: Will the Minister 
of Works, Housing and Supply be
pleased to state

(a) the number of Village Housing 
Projects and the amount allotted to 
the State of Mysore for the year 1958-
59,

(b) the progress achieved so far; 
and

(c) the number of projects propos-
ed to be allotted dunng the remain-
ing period of the Second Five Year 
Plan’

The Minister of Works. Housing and 
Supply (Shri K C. Reddy)' (a) The
number of villages allotted to Mysore 
for the year 1958-59 under the Vil-
lage Housing Projects Scheme is 75 
and the assistance allocated is Rs 3 75 
lakhs

(b) According to the information re-
ceived from the State Government, all 
the 75 villages have been taken up for 
the implementation of the Scheme

(c) A total of 250 villages has been 
allotted to the Mysore Government for 
the period of the Second Five Year 
t*lan

Employment Exchange*

684 Shri Siddiah: Will th» Minis-
ter of Labour and Employment be 
bleased to state

(a) the number of unemplo>cJ 
Graduates, Intermediates, Matriculates 
tod  others who were on the live regis-
ters of the various Employment Ex-
changes in Mysore in the years 1857- 
58 and 1958-69 (upto 31st January, 
J959) and among them now many 
Wlonged to Scheduled Castes and 
Scheduled Tnbes, and

(b) the number of them piovided 
With employment during the above 
beriod and among them how many 
^longed to the Scheduled Castes and 
Scheduled Tribes?
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Tfc* Defotjr Minister of Labour (Shri Abld AM): (a )  The information 
it given below. Figure* for 31st January, 1959 are not available.

No. on Live Register 
as on 31-12-57

No. on Live Register as on 
31-12-58

Category
Total Scheduled

Castes
Scheduled

Tribe*
Total Scheduled

Castes
Sche-
duled

Tribes

X 2• 3 4 5 6 7
Graduates
Matriculates (including 

Intermediates)
1.737

IM 84

14
473 9

1,656

M,907
3

662

2

9
Others . 15339 2,247 22 23,944 3.801 15

T o t a l  . 29,060 *,734 31 40,507 4,466 26

(2) (6) The information is given in the statements I and II below :—
Snaemtm No. I

Number of educated persons and others placed in employment during 1957-5® aod 
>95«-59:

Category No. placed in
employment

during

»957-58 »958*59
(April- 
Dee.)

I 2 3
G r a d u a te s ................................................... 409 399
Matriculates (including Intermediates) . . . . 1,679 2,009

Other* , .................................................. 2,710 2,795
Total ............................................... 4,798 5003

Scattmtnt No. II
Number of Scheduled Caste and Scheduled Tribe applicants placed in employment 

during 1957-58 and I95&*59 :

No. placed in employment 
Category during

t95?-59 
1957-58 (April—Dec.)

I 2 3

Scheduled Castes 
Scheduled Tribe*

79i
20

685

15
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Cotton
685. Shri V. P Nayar: Will the 

Minister of Commerce and Industry be
pleased to state

(a) the annual imports of cotton foi 
the last 3 years, country-wise, with 
details, if possible, of the staple length 
of such imports, and

(b) the quantity out of the imported 
cotton estimated to be consumed in 
the textiles exported from India in the 
above years’

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri):

information is placed on the Tabic 
[See Appendix II, annexure No 13]

(b) India exports mainly coarse and 
medium cloth A certain quantity of 
foreign cotton also goes into the pro-
duction of medium varieties of cloth 
after mixing such cotton with indigen-
ous cotton It is not, however, possi-
ble to arrive at an estimate of the 
foreign cotton consumed m the manu 
facture of textiles exported

Textile Export Promotion Scheme
686 Shri V. P Nayar Will the 

Minister of Commerce and Industry
be pleased to state

(a) what are the details of the Tex-
tile Export Promotion Scheme and the 
import of raw cotton thereunder,

(b) how the uses of such imported 
cotton are subjected to control if any, 
and

(c) whether there is any stipulation 
that some percentage of the imported 
cotton should be used in the cloth ex-
ported and, if not, why’

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri):
(a) Public Notice Nos 87-ITC(PN)/ 
88, 88-ITC(PN)/58, dated 31st
October, 1958, 91-lTC(PN)/58, dated 
Sfh November, 1958, Press Note dated 
22nd November, 1958 and Public 
Notice No 10-ITC-(PN)/59, dated 
JOfh February, 1959 giving details of

the scheme including import of raw 
cotton are placed on the Table [See 
Appendix II, annexure No 14]

•fhe details of the scheme relating 
to import of cotton as contained in the 
Press Note, dated 22nd November, 
1950. have been modified in an 
announcement made by the J t  C C L &  
E,  Bombay on the 16th February, 
195j) The mam features of the re-
vised scheme are as follows

(1) Mills exporting cotton cloth or 
yarn will be permitted to im-
port 60 per cent of the f o b  
value of their exports, with 
VS.'t'tV him. Ivittas'y^fMrth 
1950 Quarter onwards

Out of the raw cotton entitlement 
under the scheme the eligible 
mills may import and letain 
for its own use cotton equal to 
10 per cent of the entitlement, 
of such categories as may be 
specified from time to time by 
the Textile Commissioner, the 
balance entitle ment shall be 
made available to the Textile 
Commissioner on such terms 
and conditions a* may be 
prescribed by him from time 
to time

(il) A special additional entitle-
ment of 6-213 per cent will 
also be allowed to the eligi-
ble mills for each of the two 
Quarterly periods January- 
March and Apnl-June, 1959

A copy of the announcement made 
by the J t C C I & E , Bombay 
will be laid on the Table of 
the House shortly

(b) Foreign cotton import is allow-
ed only on account of user mills, but 
there is so far no restriction regarding 
its use for any particular manufacture

(c) There is no stipulation regard-
ing the use of such imported cotton 
ln the cloth that is to be exported by 
the mills It is not considered neces-
sary to impose any such stipulation at 
present
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Export of Textiles to U.K.
<87. Shri V P. Nayar: Will the 

Minister ot Commerce and Industry 
be pleased to state

(a) the quantity and value of textile 
exports to U K  m the three years of 
the Second Five Year Plan,

(b) the purpose for which UK 
u s ps  the Indian textiles,

(c) whether Government have any 
information about the extent of U K ’s 
re-exports of Indian textile after 
processing, and

(d) the main varieties of textiles 
exported to UK and their estimated 
content of the imported cotton9

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri):
(a) The quantity and value of textile 
exports to UK during 1956, 1957 and 
1958 are as follows

Quantity in 
‘000 Yds’

1956 91,820
1957 151,109
1958 92,956 

(Upto Nov )
(b) For their own use and re-

exports
(c) Government have no precise in-

formation
(d) Textile exports to UK are al-

most entirely confined to grey un-
bleached cloth which has no content 
of imported cotton

Manufacture of Watches
<88 Shri V. P. Nayar: Will the 

Minister of Commerce and Industry 
be pleased to state

(a) whether any attempt* have been 
made by Government to get technical 
collaboration from Swiss or other 
manufacturers of watches to start pro-
duction of watches in India; and

(b) if *0, the details thereof’

The Minister at Commerce and In-
dustry (Shri Lai Bahadur Shastri):
(a) Yes, Sir; efforts are being made to

obtain technical collaboration from re-
putable watch manufacturers abroad, 
including from Switzerland

(b) No proposal for technical colla-
boration have so far been finalised.

Handloom Industry in Rajasthan
689. Shri Onkar Lai: Will the

Minister of Commerce and Industry
be pleased to state

(a) names of places in Rajasthan 
where training is imparted to artisans 
in Handloom Industry, and

(b) the names of those places where 
handloom industry research and de-
sign centres have been established m 
Rajasthan’

The Minister of Commerce and In-
dustry (Shn Lai Bahadur Shastri):
(a) It has been reported by the State 
Government that training is impart-
ed >n 120 Community Development 
Blocks, m addition one Model Hand-
loom Training Centie has been sanc-
tioned for Kota

(b) None

Small Seale and Cottage Industries 
in q*jfir*fcnTT

<M. Shri Onkar Lai: Will the Minis-
ter of Commerce and Industry be 
pleased to state.

(a) whether any schemes for tie  
development of small scale and cottage 
industries m Rajasthan during the 
year 1959-60 have been sanctioned,

(b) if so, the amount proposed to 
be spent thereon, and

(c) the nature of schemes’
The Minister of Commerce and In-

dustry <Shri Lai Bahadur Shastri):
(a) According to the latest procedure, 
no sanction is necessary from the 
Central Government for continuing 
schemes Only in case of new schemes 
technical approval is necessary These 
approvals have not yet been given for 
tbe coining year

(b) While considering the Annual 
Plan of Rajasthan for 1959-60, the

Value m 
*000 R s’ 

6,90,55 
11,05,23 
6,94,82



following outlays were agreed to by the Planning Commission lor various 
village and small industries.

Central Atattanee 
(Rs in lakhs)

Loam Grants Total
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1 . Handloom 2 94 5 81 8 82

2 Small Scale Industries 17 50 6 50 24-00

3 Industrial Estates 15 00 15*00

4 Handicrafts . 1 50 3*30 5*00

5 Sericulture 0 01 o*oi
6 Khadi and Village Industries *

T o t a l  36 94 >5 89 52*83

•Central assistance is yet to be finalised by the Khadi and Village In* 
dustnes Commission

(c) Schemes proposed to be includ-
ed in the State Development Plan
1959-60, for which Cential assistance 
has been agreed to are given 11 the 
statement placed on the Table [See 
Appendix II, annexure No 15]

Loss Incurred by A IR
f  Shri R C Majhi.

691. J  Shri S C. Samanta.
[  Shri Subodh Hansda

Will the Minister of Information 
and Broadcasting be pleased to state

(a) whether it is a fact that All 
India Radio is running at a huge loss 
every year on Radio Station and 
Radio publications,

(b) if so, the reasons therefor, and
(c) what steps Government have 

taken or propose to take to overcome 
the recurrence of such losses7

H ie Minister of Information and 
Broadcasting (Dr Keskar): (a) and
(b) The proforma accounts of All 
India Radio as at present compiled 
show losses on the Radio Stations and 
Radio publications This is largely 
due to the way in which the proforma 
accounts of Radio Stations and Radio

publications are prepared without al-
lowing for the special features of 
A IR  as a developing strvice which 
also caters to certain requirements 
without requital A IR  is treated as 
a Commercial Department excluding 
the Directorate General, Research De-
partment, Song and Drama Division 
and the monitoring Servicc Simla 
On the one hand half of the expen-
diture on the Directorate General is 
shared between the Radio Stations 
and Radio publications m the pro-
forma accounts in a certain proportion 
approved by A G C R every year and 
half of the expenditure on the Re-
search Department is charged to the 
proforma accounts of the Radio 
Stations On the other hand no cre-
dit is given to the ( 1 ) broadcasting 
programme services undertaken by 
All India Radio on behalf of other 
Departments of Government of India 
for which A IR  does not get any 
return, (2) Development Works, and
(3) expenditure on the Directorate 
General and Research Department 
which are treated as Service De-
partments If the expenditure on 
these items is excluded and the 
Customs revenue from wireless re-
ceivers and equipment is included in 
the proforma Accounts the result will
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show either no loss or negligible loss 
during the past lew yean A state* 
ment is placed on the Table which 
shows the position after making due 
allowances for these features [.See 
Appendix II, annexure No 16].

In addition to the Headquarters es-
tablishment charges, the loss m the 
case of Radio journals is also due to 
poor circulation and low income from 
advertisement and increase m the cost 
of production

(c) The financial results of A IR  
will present a different picture when 
the Development programmes have 
been completed It is also expected 
that the number of licences will in-
crease and bring in additional revenue 
Economics will be effected to the ex-
tent practicable

In regard to the losses on the Radio 
journals, it has been decided to effect 
cconomy by reducing the size, use of 
cheaper paper, improvement in get-up, 
revision of the advertisement tariff, 
surrendering ol certain staff and in-
crease in the price of certain journals 
It has also been decided to discontinue 
the losing journals m all areas where 
satisfactory alternative arrangements 
for publication of the programmes can 
be made

Recruitment of Employees
693. Shri Ram Krishan: Will the

Minister of Labour and Employment 
be pleased to state

(a) whether it is a fact that em-
ployers m public sector often recruit, 
those who are not registered with Em-
ployment Exchanges, and

<b) the nature of steps taken 01 
proposed to be taken with a view to 
ensure that only those persons arc 
recruited in public sector who are re-
gistered with Employment Exchanges9

The Deputy Minister of Labour 
(Shri AMd All): (a) No Sir, not often 
Some of the Central Government es-
tablishments and some State Govern-
ment* and some Quasi-Government 
and Statutory Bodies and Local Bodies

have not however, yet agreed to rec-
ruit through Exchanges

(b) In all such cases the matter has 
been taken up with the Ministries, 
State Governments and Quasi-Govem- 
ment organisations concerned request-
ing them to utilise the Employment 
Service more fully Another step 
contemplated in this connection is the 
introduction of legislation which will 
require all employers in the Public 
and Private Sectors to notify all 
vacancies to the Employment Service

Closure of Textile Units
f  Shri Ram Krishan:
| Shri S. M. Banerjee:

694 -{ Shri Jagdish Awasthi:
| Shri Nagi Reddy:
I  Shri D. V Rao:

Will the Minister of Commerce and 
Industry be pleased to state

(a) whether any expert committees 
have been appointed to enquire into 
the existing conditions of textile units 
closed in Kanpur and Indore, and

vb* if so, whether the committees 
have suggested any remedial action’

The Minister of Commerce In 
dustry (Shri Lai Bahadur Shastri):
(a) No, Sir However, ad hoc mvccti 
gation committees under Section 15 
of the Industries (Development and 
Regulation) Act. 1951, wore appoint-
ed in respect of Atherton West Mills 
at Kanpur which closed down on 1st 
April. 1958 and Kalyanmal Mills, 
Indore, m respect of which a closure 
was apprehended

(b) These Committees have suggest-
ed certain remedial measures which 
aie under consideration

Production of Machinery and 
Equipment

895. Shri Ram Krishan: Will the 
Minister of Commerce and Industry
be pleased to state at what stage is 
the proposal of appointing Standing 
Committees of experts to plan the 
production of machinery and equip-
ment which are still imported9
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The Minister of Commerce- and" In-
dustry (Shri Lai Bahadur Sbastrl):
A statement is placed on the Table. 
[See Appendix II, annexure No. 17].

Labourers in Coil Industry
698. Sbri Ram Krishan: Will the

Minister of Labour and Employment
be pleased to state:

(a) whether any committee was ap-
pointed to go into the question of con-
ditions of service of labour engaged m 
Coir Industry;

(b) whethei it has submitted any 
leport; and

(c) if so, the steps being taken to 
implement its recommendations?

The Deputy Minister of Labour 
(Shri Abid All): (a) No committee 
was appointed m recent years

(b) and (c) Do not arise.

Export of Indian Textiles to Iraq
897. Shri Ram Krlahan: Will the 

Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that ex-
ports of Indian textiles to Iraq have 
declined and are declining on account 
of stiff competition from Japan;

(b) if so, to what extent have they 
declined during the last six months, 
and

(c) the nature of steps taken or 
proposed to be taken to check fall in 
the exports9

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastii):
(a) to (c). A statement is placed on 
the Table.

S t a t e m e n t

(a) Yes, Sir. There has been a 
slight decline in our exports. Japa-
nese exports to Iraq during the same 
period are known to have registered 
a small increase.

(b) During June-November, 1958, 
India exported 1.8 million yards of 
textile to Iraq as against 2.9 million

yards during the corresponding period 
of 1957. The decline is to the extent 
of 1 .1  million yards.

(c) The Cotton Textile Export Pro-
motion Council Bombay has establish' 
ed an overseas office at Bagdad. Last 
year the Council organised an exhibi-
tion in Bagdad to give audovisual 
publicity to Indian textiles goods in 
that market. Government of India is 
also holding another exhibition in 
March, 1959, in Bagdad.

The textiles industry are concerting 
measures to produce quality goods t 
competitive prices

Labour Participation in Management

/ Shri Ram Krishan:
\S h r i  S M. Banerjee:

Will the Minister of Labour and 
Employment be pleased to refer to the 
reply given to Starred Question 
No. 700 on the 8th December, 1958 
and state-

(a) the lesults of the scheme of 
labour participation in management 
introduced m factories so far; and

(b) the main features of the scheme9

The Deputy Minister of Labour 
(Shri Abid All): (a) As the scheme is 
at the initial stages it is too early to 
judge its results.

(b) The main features of the scheme 
are contained m the Brochure on 
Seminar on Labour Management Co-
operation, a copy of which was placed 
on the Table of the Lok Sabha on the 
22nd April, 1958

Companies in Marathwada
699. Shri Pangarkar: Will the Mints* 

ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that soma 
companies have gone into liquidation 
during 1956-57, 1957-58 and 1958-59 
and complaints were lodged against 
some liquidators of the companies in 
Marathwada region of Bombay State;



2}95Written Answers PHALGUNA 4, 188ft (SAKA) Written Answers 239 5 .
K

(b) if so, the names of the compan-
ies and the liquidators, against whom 
Government is taking action, and

(c) the results thereof9

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri).
(a) Two companies m the Marath- 
wada region of the Bombay State 
went into liquidation during 1956-57 
No company of the said region ap- - 
pears to have gone into liquidation 
during 1957-58 and 1958-59 A com-
plaint has been lodged against the 
liquidator of one of the two above- 
mentioned companies in liquidation

(b) The Janata Motor Service Cor-
poration Limited, Shri A A Kope,

(c) The proceedings are still pend-
ing in the Chief Presidency Magist-
rates Court at Bombay

Works Committees
{'Shri S M Banerjee

700 ^ Shri Tangamani: 
l_Shri A. K Gopalan.

Will the Minister of Labour and 
Employment be pleased to state

(a) whether works committees are 
functioning m all the textile mills in 
the country,

(b) whether some of the textile 
mills have lefused to form works 
committees, and

(c) if so the names of those mills’
The Deputy Minister of Labour 

(Shri Abld Ali): fa) to (c) The in-
formation is not available

Pondicherry

,  . /S h r i  H. N. Mukerjee:
’ \S h r i  Mohammed Ellas:

Will the Prime Minister be pleased 
to state*

(a) whether his attention has been 
drawn to the fart that m Pondicherry 
there is virtually a permanent ban on 
public demonstration by evocation of 
a French decree of 1935 or there-
abouts; and

Cb) what steps are being taken to 
reihove this anomaly’

^he Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a) Under the French Decree 
of 23rd October, 1935, which was ap-
plied to Ponditherry by a further 
Decree of November 1947, all meet- 
in$s on public roads aie prohibited 
It requires that an application should 
be made to the Mayor for permission 
to* processions and general gather- 

of the public on public roads If 
tht> Mayor appiehends any public dis-
order, he may prohibit such a proces-
sion or gathering In all cases, the 
Mfcyor has to send within 24 hours to- 

C hcet Com m issioner a copy a f  (tie 
application and his orders on it The 
Cl\ief Commissioner has authority to* 
m*>dify or revoke the order of the 
M%yor

As regards meetings outside the 
Public roads, under the normal law of 
Pondicherry permission is required of 
the owner of the land Thus, for 
}&hds, belonging to the Government or 
tbe Municipality, Government permis- 
S1<»n has to be obtained

There is no permanent ban on meet-
ings or processions but when public 
disorder is feared the permission is
withheld

(b) At present no steps are under 
consideration foi changing the exist-
ing system Pondicherry is a congest-
ed urban area and the authorities have 
to guard against possible disorders 
^hese dangers are all the greater 
al>out the time of elections The 
fttrthcoming election of Pondicherry 
>s expected to be held in Apnl-May 
1&59 and the position may be reviewed 
after this is over

Indians in Malaya
70S. Shri N R Munisamy: Will the 

PHme Minister be pleased to state
(a) Whether it is a fact that 112fr 

People were deprived of the colonies 
citizenship as ‘undesirables’ in Malaya,
a*»d

(b) whether any Indian was uicli’d- 
eq m that number*
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The Prime Minister and Minister ef 
External Affairs (Shri Jawaharlal 
Nehru): (a) No, Sir. According to 
information in our possession, since 
31st August, 1967, 33 persons have
been deprived of citizenship of
Malaya for various reasons.

(b) Out of the 33 persons mention-
ed above, 11  are reported to be of 
Indian origin.

Border Incident

703. Shri S M. Banerjee: Will the 
Prime Minister be pleased to state

(a) whether the Deputy Commis-
sioner ol Cactoar tagged & staong 
protest with his Pakistani counterpart 
in Sylhet against the firings by 
Pakistani armed forces on 7th Januarv, 
1959,

(b) if so, whether any replj has so 
far been received, and

(c) it so the contents of the reply’

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehrn): (a) to (c) The attention of 
the Hon’ble Member is invited to the 
answer given in the Lok Sabha on 
13th February. 1959 to unstarred ques-
tion No. 262.
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( * )  *TT ftW 5TO

*m  i

Employment E i d i u t n

708. Shri Gaikwad: Will the Minis-
ter of Labour and Employment be 
pleased to state.

(a) the number of non -Matriculates, 
Matriculates, Graduates, Double

graduates from the SchedulPd Castes 
and Scheduled Tribes, separately who 
are already enrolled by the various 
Employment Exchanges in India for 
the various categories upto 31st De-
cember, 1958; and

(b) the number of them who have 
not been absorbed so far?

The Deputy Minister of Labour 
(Shri Abid Ali): (a) and lb) The
information is given below:

No on Live Register as on 31-12-58

Category
Non- Matriculates Graduates

Nfamcutaxes {including Onciudjng Total
inter- ' double 
mediates > Graduates)

Scheduled Castes i>13»757 14»&78 1,164 1 ,29,S99

Scheduled Tribes 30,796 9i6 105 31.817

Phi*©

f  Shrimati Maflda Ahmed: 
\8 h r i  D. C. Sharma:

Will the Prime Minister be pleased 
to state.

(a) whether Government’s attention 
has been drawn to news published in 
Hindusthan Standard (Calcutta) dated 
the 22nd December, 1958 that the rebel 
Naga leader Phizo is taking asylum in 
Burma; and

(b) whether any intimation has 
been received from Burma Govern-
ment in this regard9

The Prime Minister and Minlater of 
External  Attain (Shri Jawaharlal 
Nehra): (a) and (b). We have no
information about Phizo having gone 
to Burma.

India’s Export to West Germany

>>10 /  ®hri ^am Krishan:
1  \_Shrl AJIt Singh Sarhadi:

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question No 388 
on 29th November, 1958, and state at 
what stage are the specific proposals 
for stepping up India’:, export to West 
Germany with special reference to the 
proposal to set up an Indian Govern-
ment establishment in West Germany 
to pursue export promotional efforts*

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri):
Preliminary arrangements for setting 
up the Trade Promotion Organisation 
in Germany have been completed. 
The organisation is expected to start 
functioning in April this year. The 
proposals for larger facilities for im-
ports into Germany of Indian commo-
dities like tea, jute fabrics, cotton tex-
tiles, and coir goods etc. are still being 
pursued with the West German Gov-
ernment
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Export of Shoes

f i i  - f shrl Krishan:
\  Shri D. C. Sharma:

Will the Minister of Commerce and 
Industry be pleased to refer to the
reply given to Starred Question
No. 1002 on the 16th December, 1958 
and state:

(a) whether the negotiations with 
East Germany, Bulgaria and Yugo-
slavia for the supply of Indian &hoes 
have been concluded, and

(b) if so, the result thereof’
The Minister of Commerce and In-

dustry (8hri Lai Bahadur Shastri):
(a j  Not yet,  S 11
(b) Does not arise

Coir Industry
712 Shri Thanulingam Nadar: Will 

the Mmistei of Commerce and In-
dustry be pleased to state

(a) whether the Kerala Government 
have since subnutted schemes for the 
development of its> Coir Industry after 
the Planning Commission had raised 
the allocation under the Second Five 
Year Plan from Rs 45 lakhs to 1‘5 
crores, and

(b) if so, what are they’
The Minister of Commerce and In-

dustry (Shri Lai Bahadur Shastri):

(A) Yes, Sir
(b) A statement is placed on the 

Table ISee Appendix II. annexuie 
No 18].

Holiday Home for Sugar Factory 
Worhers

713. Shri Aurobindo Ghosal: Will
the Minister of Labour and Employ-
ment be pleased to state

(a) whether any holiday home will 
be set up for sugar factory workers, 
and

(b) If so, where and when’

The Deputy Minister of Labour 
(Shri Abid All): (a) No such scheme 
is under consideration of the Govern-
ment of India

(b) Does not arise.

Import of Leather Plastic Goods

714. Shri Pangarkar: Will the Minis-
ter of Commerce and Industry be
pleased to state.

(a) the total cost of leather plastic 
goods imported during 1957-58,

(b) whether any reduction has been 
made in the import of above material 
dunng the later half of the year 1958; 
and

(c) if so, tn what extent**

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri):
(a) There is no item as “leather plas-
tic goods” specifically shown m the im-
port trade classification Presumably 
the Hon’ble Member is refeymg to 
“artificial leather”. The total value 
of artificial leather imported dunng 
1957*58 was Rs 2 54,000

(b) and <c) Import figures for the 
month of December 1958 are not yet 
available The total value of artifi-
cial leather imported during January- 
June, 1958 and July-November. 1958 
are as follows

January-June July-November
1958 1958

Rs 38,000 Rs 7.000
It will, therefore, be seen that the 
imports during the second half of 1958 
are likely to be much lower than the 
imports m the first half of 1958

A.IJ&. Programme on “Grow More 
Food” Scheme

7X5. Shri Bishwanath Roy: Will the 
Minister of Information and Broad-
casting be pleased to state whether 
Government propose to broadcast 
some special programme regarding 
‘Grow More Food' Campaign from the 
AU India Radio?
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The Minister of Infarauthra and 
Broadcasting (Dr. Keskar): In connec-
tion with the Rabi Crop Campaign, 
stations of A11 India Radio broadcast 
suitable items m their Rural Pro-
grammes Material prepared by the 
Farm Radio Officer of the Indian 
Council of Agricultural Research was 
utilised for this purpose Special 
attention was paid for these broadcasts 
to short feature programmes, news-
reel items, interviews with progressive 
farmers and agricultural workers, 
skits, playlets, songs and poems Pub-
licity material obtained from the 
Indian Council of Agricultural Re-
search regarding different kinds of 
manures was also utilised It is pro-
posed to continue such programmes 
and also to inaugurate special pro-
grammes of the type of the Radio 
Farm Forum programmes (broadcast 
from certain stations at present) m all 
the States as soon as the forums are 
organised

Jfleensiaf of New Units

7If. Shri Braj Raj Singh Will the 
Minister of Commerce and Industry
be pleased to state

(a) how many applicants fiom 
Firozabad (U P ) have submitted their 
applications to the Devplopmmt Wing 
of the Ministry to start new factories 
under the Industries (Development 
and Regulations) Act during the 
years 1956, 1957 and 1958,

(b) bow many of them were allow-
ed to start new factories,

(c) the main reasons for restricting 
permission to start new factories,

(d) out of the licensed new factor-
ies bow many are Glass Bangle fac-
tories and how many are blowing fac- 
tariaa;

(e) whether any enquiries were 
conducted by the Development Wing 
before according permission to start 
new factories; and

(f) if so, m how many cases and 
whether the enquiry was conducted m

Delhi or on the spot’
The Minister of Commerce and In-

dustry (Shri Lai Bahadur Shastri):
(a) to (f) A statement is placed on 
the Table

S t a t e m e n t

(a) Six applications seem to have 
been received m the Ministry of Com-
merce and Industry from Firozabad 
(U P ) fOr starting new factories 1 in 
1956, 4 m 1957, and 1 m 1958

(b) Two
(c) All the applications relate to the 

manufacture of glassware of various 
kinds As sufficient capacity has al-
ready been licensed m this line and 
as some of the applicant firms did 
not have the technical know how re-
quired for the manufacture of the 
articles applied for then schemes 
were not approved

(d) Both the new undertakings 
licensed are for blowing glass fac-
tories The manufacture of glass 
bangles does not require any license 
from the Central Government as it 
does not fall within the purview of the 
Industries (Development and Regula-
tion) Act, 1951

(e) and (f) The applications, were 
examined with reference to (1) the 
capacity already existing in this parti-
cular line, (11) the capacity targetted 
for achievement dunng the Second 
Five Year Plan, and (111) the avail-
ability of technical 'know how* with 
the applicants It was not necessary 
to make any elaborate or on the spot 
enquiries as these questions can be 
easily considered from the available 
date with the Government

Liquid Gold

717. Shri Braj Raj Singh: Will the 
Minister of Commerce and Industry 
be pleased to state*

(a) what was the quantity of liquid 
gold imported prior to the total stop-
page of it in terms of ounces or 
pounds;



3407 Written Answers PHALGUNA 4, 1880 {SAKA) Written Answers 2408

(b) what was the highest quantity 
of imported liquid gold in India during 
a single year and in which year; and

(c) the quantity of indigenous 
liquid gold production (year-wise) m 
terms of ounces or phials since its 
manufacture was started m India’

The Minister of Commerce and In-
dustry (81>ri Lai Bahadur Shastri):
(a) As liquid gold is not specifically 
shown in the country’s old trade 
classiffeatfjion, inJormation regarding 
the quantities imported prior to its 
total stoppage in January, 1957 is not 
available After January 1957, its 
import is totally banned

(b) Does not arise
(c) Production of liquid gold dur-

ing the last four years has been as 
per statement laid on the Table [See 
Appendix II, annexure No 191
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Rehabilitation Department in Punjab

fShrl Ban Kri>han:
719. j  Shri Radba Raman:

[_ Shri Shivananjappa:

Will the Minister of Re labilitation 
and Minority Affair* be pleased to 
refer to the reply gjven to Starred 
Question No. 561 on the 27th Febiu- 
ary, 1958 and state:

(a) whether it is a fact that Un on 
Government have decided to wind up 
the Rehabilitation Department m 
Punjab; and

(b) if so, by what time this depart-
ment will be wound up*

The Minister of Rehabilitation ass* 
Minority Affairs (Shri Hehr Q x a i  
Khanna): (a) and (b). The work a t 
Rehabilitation of displaced pesrsons im. 
Putijab is likely to be completed in  
about a year, after which period it is 
expected it will no longer be neces-
sary to continue the Rehabilitation 
Department in that State, except for 
a %mall nucleus to tie up loose ends.

Durgapur Coke Oven Plant
*20. Shri Dal jit Singh: Will the

Minister of Commerce and Industry
be pleased to state

(a> whether it is a fact that the 
Durgapur Coke Oven Plant is expect-
ed to ko into operation and produc-
tion eaily in March, 1959,

(b) if so, the amount s-p<>nt so fa r  
(>n the Plant, and

<n the monthly production capacity 
of the Plant’

The Minister of Commerce and In-
d u s t r y  (Shri Lai Bahadur Shastri):
(a) The Durgapur Coke Oven Plant is 
expected to go into commission in the 
last week of February 1959

<b) Total amount spent so far on 
the Plant is Es 429 lakhs

(c) Production capacity of the Plant 
per month will be of the ordpi of 
28.0oo tons of coke
Jotfct Production of Children’s Films.

By India and the U.S.SR.
781 Shrimati 11a Palchoudhnri: Wilt 

the Minister of Information and 
Broadcasting be pleased to state.

(ft) whether it 15 a fact that tlie 
Soviet Government have proposed to 
the Government of India for making 
joint production of children's films;

<b) if so, the full details of the  
proposal; and

(fc) Government of India’s reaction 
thereto?

The Minister of btfaranrtfan n i  
Broadcasting (Dr. Keskar): (a) New
Sir

(t>) and (c). Do not arise.
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Eo o b o m y

r  Pandit 2 P. Jyotishi.
7Z*‘ < 8hrf Bibfanti Mishra:

Will the Prime Minister be pleased 
to state*

(a) what have been the austerity 
measures taken to bring about thrift 
and economy m the various Depart-
ments of the Government during t'n 
past year,

(b) what has been the cffed of tne 
same in terms of savings, and

(c) what furthei steps Government, 
propose to take during the current 
year’

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehrn). (a) and (b) Attention of the 
Hon’ble Members is invited to Staned 
Question Nos 742, 1081 and 2036, 
answered on the 9th August 1957 
13th December 1957 and 7th Mav 
1958. respeetivelv giving an account of 
the economy measures taken dunng
1957-58 and the savings actualh effect 
ed dunng the year

(c) As was pointed out in leply to 
parts (b) and (c) of the Question 
No 2036 answered on the 7th May 
1958 the budget estimates for the yeai
1958-59 had been framed in the con 
text of the economy dnve and had 
already been rigorously pruned at all 
levels leaving little scope for furthei 
cutting down Even so the need for 
economy is constantly borne in mind 
whenever any developmental and 
other expenditure is actually incurred 
The Central Economy Board and the 
Internal Economy Committees are con 
tinuously keeping a watch on all Gov- 
emment expenditure with a view 10 
reducing expenditure on non-essentia’ 
and leas important items to the utmost 
extent possible

A statement showing the financial 
effect of th* measures adopted dunng 
the first six months of the current 
year is placed on the Table (See 
Appendix II, annexure No 21]

Emtawldery and Tailoring O ntre, 
Bhagyaaagar (Mysore)

/  Shn Agadi- 
'* ^  Shn Siddananjappa.

Will the Minister of Commerce and 
Industry be pleased to state

(a) whether it is a fact that an 
Embroidery and Tailoring Centre ha

-*en started with the aid of Union 
Ci vetnment at Bhagyanagar in 
Koppai taluk of District Raichur, 
Mysore State and

fb) if so from what date’
The Minister of Commerce and In-

dustry (Shri Lai Bahadur Shastri).
fa) An Embroidery Centre (Produc-
tion 1 has been started b> the State 
Gov( rnment of M> sore with financial 
assiManct frcm the Central Govern-
ment at Bhagvanagar

(b) The Centre was started on 17th 
March 1958

Kapurthala Plot in Kerala
. j .  f  Shri A K. Gopalan.

*' Shri Kodivan
Will the Minister of Works Housing 

and Supply be pleased to state
(a> whethei the Govt iment of 

India are in possession of a few acres 
of l&nd known as the Kapurthala plot 
"wned b> the Government of Kerala,

(b) the amount of rent paid by the 
Go\ernment of India to Kera'a for the 
,'«'Upation of the land

(O when was the land originally 
occupied b\ the Government of India, 
and

(d) whethei the Government of 
Kerala have a«ked for the vacation of 
the land*

The Minister of Works, Housing and 
•taftpty (Shri K C Keddy) ia) Yes

(b) No rent has yet been paid
(c) The land two plots measuring

5 973 and 0 755 acres in the compound
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of the Travancore House, was occupied 
in 1943 along with the building.

(d) A request for the release of this 
property was received from the Chief 
•Secretary of the then State of Travan- 
eore-Cochin in November, 1953, to 
which a reply was sent in October,
1954, expressing the inability of the 
Government of India to release the 
land

Cash Deposits of Evacuees
725. Shri Vajpayee: Will the Minis-

ter of Rehabilitation and Minority
Affairs be pleased to state:

(a) whether it is a fact that the 
Pakistan Government had tailed to 
issue instructions to the courts m 
their jurisdiction as to the procedure 
to be followed by them m effecting 
the transfer of cash deposits of eva-
cuees left with them in undivided 
provinces of India and Pakistan,

(b) if so what are the facts in thr, 
regard, and

(O the action taken by the Go\- 
ernment of India in the matter'’

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chanel 
Khanna): (a; to (c) Procedure re-
garding the transfer of cash deposits 
of evaruees left with courts in un-
divided provinces of India and Pakis-
tan was agreed upon at the 3rd meet-
ing of the Implementation Committee 
held in January, 19S8 Instruction 
to the courts in the jurisdiction of tin* 
two Governments had to be issued 
following this Agreement Such ins-
tructions are normally issued simul-
taneously in the two countries on n 
agreed basis As no communication'', 
was received from the Government of 
Pakistan on this subject the matter 
was raised by the Custodian of De-
posits, India with his opposite num-
ber in July, 1958. Thereafter instruc-
tions were drafted by India and for-
warded to Pakistan for concurrence 
on the 1st September, 1958. Rep'y 
from the Government of Pakistan wa> 
received only on 15th December, 1958 
This reply has been examined and the

correct position explained to them. 
They have also been requested to 
agree to the issue of instructions on 
22nd February, 1959. Further com-
munication from them is awaited.

Wool Development Council
7X6. Shri Hem Raj: Will the Minis-

ter of Commerce and Industry be
pleased to state-

(a) what are the main recommen-
dations made by the Wool Develop-
ment Council in its meeting held re-
cently m Rajasthan;

(b) which of them have been ac-
cepted by Governmep* and

(c) the steps taken by Government 
to implement them’

The Minister of Commerce and .In-
dustry (Shri Lai Bahadur Shastri*:
(a) The meeting referred to was held 
onl> 011 3rd February. 1959 and the 
Government have not yet received the 
Council's recommendations

(b) and <i) Do not an»e

Occupational Therapy Home. Karol 
Bach (New Delhi)

'* 7  Shri Bali ..lur Singh: W ill f i t  
M in is te r  o f Works II .using and Sup-
ply b e p le a se d  to  -.tati*

<.»> the step>, taken to piovidc niort 
accommodation for the Occupational 
Therapv Hom< foi handicapped
childicn at Katoi Bagh, New Delhi, 
and

ih) whethei an> allotment of a 
pitie ol Nazul land for the purpose 
ha-, been made’’

The Minister of Works, Housing 
and Supply (Shri K. C. Reddy): (a)
and (b) A request has recently been 
received from the Occupational
Therapy Home for handicapped
Children at Karol Bagh, New Delhi 
for allotment of 1.5 acres of land for 
construction of a building for the 
Home and the same is under con* 
sideration
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Slam Clearance in Bombay State

728. Shri Jadhav: Will the Minister 
of Works, Housing and Supply be
pleased to *tate:

(a) whether it is a fact that many 
municipalities in the Bombay State 
have submitted their schemes of slum 
clearance through the State Govern-
ment to the Government of India,

(b) which ate those municipalities 
and what is their respective demand 
for financial help from Government,

(c) whether it is a fact that the 
Malegaon Municipal Borough ha» lco 
submitted its scheme for slum clear-
ance, and

(d> if so, what is the amount >>f 
finam tal help asked for by th i' muni-
cipality and when is Government like-
ly to sanction ti.«- amount asked foi'’

The Minister of Ytorkh, Housing and 
Supply (Shri K. C. Reddy): (a) and
(b) A statement indicating the n a mo-
ot the Municipal bodies whose slum 
clearance projects have been recen - 
ed upto 31 st January, 1959 fiom the 
Bombay Government and the extent 
of financial assistance admissible from 
the Central Government for the ap-
proved projects, is placed on the Table 
[See Appendix II, unnrxuit No 21}

(c) Yes

(d) Of the total estimated cost of 
Rs 5 18 lakhs, the Malegaon Mun’ci- 
pa< Borough asked for financial assist-
ance from the Central Government of 
Rs 2 59 lakhs as loan and Rs 1.29 
lakhs as subsidy. The remaining cost 
was proposed to be shared between 
the State Government and the Male-
gaon Municipal Borough. The pro-
ject on technical scrutiny was fount? 
incomplete and returned to Bomhaj 
Government for revision. Under the 
revised procedure, the project -an 
now be sanctioned by the State Gov-
ernment themselves.

Khadi Co-operative Societies in 
Himachal Pradesh

729. Shri Daljit Singh: Will *h.<
Minister of Commerce and Industry
bt> pleased to state:

(a) the number of Khadi Co-opeia- 
tive Societies with the location at 
present functioning in Himachal 
Pfadesh, and

(b) the total amount of a3s. ance 
given to them by the Centre during 
1958-59’’

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri):

(a) Theic is only one Co-operative 
Soc.ety for Khadi m Himachal Pia- 
desh, v iz , ‘Himachal Pradesh Co-
operative Khadi Gramodyog Mindal 
L td, Simla*, which has been assisted 
by the Khadi and Villagi Indus: 'ies 
Commission

<b) Rs (5,794 has been given a- 
grant to this Society during 1958-59

Export Restrictions

730. Shri Daljit Singh: Will the.
Minister of Commerce and Industry be
pleased to state

(a> the names of the commodities 
on v.:u-h export restrictions have 
been imposed partly or wholly since 
1st January. 1959, and

(b) the reasons therefor’
The Minister of Commerce and In-

dustry (Shri Lai Bahadur Shastri):
(a) None

rb> Does not arise

Im port o f  F ilm s

731. Shri Daljit Singb: Will the
Minister of Commerce and Industry
be pleased to state th e  n u m b e r  of 
films im p o rte d  from E u ro p e a n  ^coun-
tr ie s . c o u n try -w is e  d u r in g  1957 aa d

19$8’
th e  Minister of Commerce In-

dustry (Shri Lai Bahadur Shastri : 
Imports statistics of films raw ani
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exposed are recorded in footage and 
not in numbers. A statement show-
ing country-wise footage of Cinemato-
graph films exposed imported from 
European countries during 1957 and 
1958 (January-November) is placed on 
the Table. [See Appendix II, annex- 
ure No 23]. Information for the 
month of December, 1958 is not yet 
available.

Bolts and Nuts
732. Shri Daljit Singh: Will the

Minister of Commerce and Industry
be pleased to state-

(a) th? quantity of bolts and r.tits 
manufactured m India during 1957 a-id 
1958 respectively.

(b) the natuio of facilities givei 
the industry to step up production: 
and

(c ) the quantih nf holt aiH ~uts 
exported (countr>-wise> during ti c* 
above period"’

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Sha*tri>:
(a) u> Large Scale Seetoi

Year Product tint 
29">7 32,136» ton-
1958 35,000 ion*. (Estimated'1

* Compi'-te ii'iums of *onip tiiins 
for the whole >ear hav>* not 
yet been received So the* 
estimated production f»> 19r.« 
has been given

(11) Small Scale Sectw

Figures of production of bolts and 
nuts in the Small Scale Sector arc* not 
available

(b) (i) Allotment of steel io< the 
industry has been increased with 
•Sect from July, 1958.

(ii) Import of special tool steel for 
manufacture of dies, import of flriuh 
•d  nuts to marry the indigenously 
manufactured bolts and machinery 
components and spares are allowed to 

up production Also the import 
<4 mild steel te n  and other sections

is being permitted wherever itidi* 
genous manufacture of bars and other 
sections are insufficient to meet the 
requirements of bolts nuts manufac-
turers.

(c) A statem?nt is placed on the 
Tabic. [Sep Appendix II, anncxure 
No 24],

Export of Indian Handicrafts
733. Shri Siddananjappa: Will the 

Minister of Commerce and Industry be
pleased to state-

(a) the amount of foreign exchange 
pained by exports of Indian Handi- 
i-iafts during 1958: and

b̂V the i\»!w thv 't.Uvch
impoitcd the larficsit quantity of tl.w 
and the value thereof’

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shsstrl).
(3) Indian handiciafts articlt viorih 
Rs 5.01,13.866 weie exported dux mg 
the period Januaiy to September,
1958 The figures of exports foi tne 
period October. 1958 to December,
1958, me not yet available

<li i  T h e  U n ite .)  K in g d o m  imf-oited 
ih e  la rg e s t q u a n t i ty  o f  th e s e  I a n d i-  
c r a n .  a n d  th e  v a lu e  t h e n  o f w as 
R-> 2,24.87 277

Industrial Estates in Andlira Pi admit 
f  Shri Nag! Reddy:

'34 . ^ Shri I» V. Rao:
^ Shri M. V Krishna Rao:

W ill the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question 
No 559 mi the 27th February. 1W8 and 
state-

'.u  whether plans and estimates of 
the Industrial Estates to be establish-
ed in Andhra Pradesh have been 
finalised;

(b) if so, the details thereof;
(c) whether any progress ha* been 

made in setting up any of tha estatas; 
and

(d) if so, the details thereof?



Motion* for 
Adjournment 

She Minister of Commerce and In- 
A u try  (Shri Lai B ak tlsr Shastri):
<•> to (d). A statement is placed on 
f te  Table |See Appendix II annex- 
ure No 25]

U M  h n
DEATH OP SHRI VADLAPATLA 

GANGARAJU
Mr. Speaker: I have to .nfcun the 

House of the sad demise of Shri 
Vadlapatla Gangaraju who p.“ 
away on the 6th February, 1959 jt 
X ow ali in W Godavari

K in  Vadlapatla Gangaraju was 
Member of the former Legislative 
Assembly in the years 1945-46 I am 
sure the House will join with me n 
conveying our condolence ,o t!,e 
family of Shn Gangaraju The House 
may stand in silence foi i  minuU to 
express its sorrow

The Member* then stood m silence 
for a minute

IM S hra
MOTION FOR ADJOURNMENT 

F ih in c  hy P m .u t ^ n  TROOPS

Mr. Speaker: I have rete v«ni /» itu e 
«f an adjournment motion from Shn 
Hem Barua regarding the serious and 
Crave situation arising out of Pak-stan 
troops flnng resulting in d *ath of an 
Indian national This is a continu-
ing affair and it is stated thnt at! steps 
•re  being taken Has the h<>n Prime 
Minuter anything further tu m 
the matter’

8hri Hem Baraa (Gauhatt) May I 
make a humble submission, Sir’ It 
is very often said that this is a conti-
nuing matter. It is a continuing matter 
and it has resulted in the death of an 
Indian national on the 18th February 
due to injuries sustained from ilrinc — 
his name ia Munwar Ali. The news
*  that a woman in the kitchen is also 
tariqg injuries due to Pakistan bullets 
*(fnilng  in on the lis t  February, 
TOP* i* dMooation of nonna! life

Motions for 2 
Adjournment 

there, and people are evacuating from 
those areas, and every day telegrams 
are pounng in I have got those 
telegrams. And there are telegrams 
even from the Chairman of the Local 
Board m Kanmganj which say tliat 
normal life is completely dislocated, 
and there is dislocation of even postal 
service If matters are allowed to 
continue like this—and continuance of 
a matter like this is reflect .on cn the 
Government as well—people there are 
sure to lose morale and the> are :ure 
to lose faith in the Government ,T,his
• '  what is happening

In Kanpui the Defence Minister 
made a statement that we can tolerate 
foolishness to a degree on the  pan n t 
others This is not a case of 'd e ra t-
ing foolishness on the part of Pakistan 
This is a case of adopting ireasuies 10 
stop this altogether, beciu->e ihe con-
ditions prevailing there an- of ulter 
helplessness and of insecurity to life 
and property Those conditions can-
not be judged from the citadels of 
Delhi It is the people there who are 
suffering, people are dvmg Munawar 
All has died on the 18th and a woman 
is about to die T .~r‘ »•> complete 
dislocation of norma! life

I would irise ’lit- Pnmu Minister to 
go to that area Often I feel, rightly 
or wrongly I do not know, it is Be-
cause that frontiei is •<> much neg-
lected that it has not oeen able to 
attract the attention of the Prime 
Minister or of the Home M.nister or 
at the Government If it were :>ry 
other State in the Repunlic of India, 
possibly the Prime Minister would 
have rushed to the place to give *uc- 
cour and relief to the people there

The Prime Minister and Minister at 
External Affairs (Shri Jawaharlal 
Nehrn): First of all, as legardt. the 
facts, aa you were pleased to say, 
firing has been continuing for some 
time. There is no doubt that, as a 
result of this firing, one peraan named 
Mohonar Ali

Shri .qfo* Baraa: Munwar Aft.

PHALGUNA 4, 1880 (SAKA)
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Shri Jawaharlal Nehru: However 
that is pronounced, of Kuilkhola was 
injured by a bullet on the 17th Feb-
ruary and died the next day, also that 
a lady named Kotai wife of Golakram 
Namasudra of Ulukandi, was hit on 
the wnst by a Pakistani bullet while 
washing her clothes on the 17th Feb-
ruary, and further that one Rami)a 
Bibi of Hamindpura was hit by a 
bullet on the chest while sitting ir 
the verandah of her house 

These are deplorable mcidert' and 
I naturally share the concern of the 
hon Member and others about this 
It is unfortunate that a person should 
be hit, but the more unfortunate thing 
is that this kind of firing continues 
If firing continues, there is always 
danger of people being hit It is 
rather surprising that days and days 
of widespread firing should result, 
fortunately, in only a few casualitit.. 

Now, the hon Member savs that vie 
ignore this part of the _ounti/ or this 
border That, surely, is hardlv iu 'ti- 
fled I do not quite know what >>e 
would have us do, quite ipart f'om 
our taking any steps or not taking 
them vis-a-vis Pakistan—that is a 
different matter What are we to 
do’ A border is protected m the 
military sense, m the police sense 
and the like—and it is protected I 
claim, perfectly protected—but when 
people fire from across the border, (it 
is very seldom that the border has 
been crossed if it is crossed, it is a few 
yards here and there) the normal 
reply is, if one wants to do tf, to fire 
•cross that border The normal 
reply is given, and just as, unfortu-
nately, some people are hit on thi'- 
aide, some people are hit on the other 
aide It is folly, I admit, but it is so 
One or two Pakistanis ire hit, one oi 
two persons on this side The whole 
thing seems rather extraordinarily 
childish, because the Pakistan people 
are not going to coerce India into 
some policy by a little firing on the 
border I have no explanation of it 

But the point is, apart from what 
we are doing now, it is not clear to 
m e what the hon. Member would like 
us to do Re want* me to go there If

Motion* /or 
Adjournment 

I went there—I will gladly go there— 
I do not quite know what I would, 
do on the border, a border of hundreds, 
of miles If I spent. .

Sbrl Hem Banu: At least that sec-
tor of the border which is involved, 
in firing

Shrimati Rena Chakravarity v3asu- 
hat) At the moment Shri M J  Desai, 
our Commonwealth Secretary, 
having talks regarding the borders of 
West Pakistan with the authorities in 
Pakistan Could this matter also not 
be discussed over there and something, 
done about it7 Before we start talk* 
ing about another border, fhst tha 
firing across this border has to be 
stopped

Shri Jawaharlal Nehru: Of course, 
this matter will be raised This 
particular point is going to be raised 
strongly, quite apart from any border 
settlement—that is a different thing- 
This kind of thing goes beyond that 
Settlement or no settlement, there 
should be a measure of decency about 
these matters

Shri Hem B anu May I know what 
relief measures are brought to the 
ptople who are facing the Pakistani 
bullets’

Shri Jawaharlal Nehru I do not
know It is for tht Assam Govern-
ment and others, no doubt, and the 
military The question of relief, if I 
may say >-o hardlv arises except 
where somebody, unfortunately, has 
been hit

Mr. Speaker However unfortunate
it might be, no concrete measures 
have been suggested The hon Prime 
Minister is certainly willing to adopt 
all those measures, and all measures 
are being adopted, except waging 
war with Pakistan

Shri Hem Barua: It makes us very 
sad and concerned

Mr Speaker: It is unfortunate I t  
is no doubt a continuing affair, and 
it is only, incidentally, a thing which 
has been going on, however unfortu-
nate it may be, it cannot be the
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subject matter of an adjournment 
motion There may be other reme-
dies. Therefore, I am not called upon 
to give my consent to this adjourn-
ment motion.

1218 hrs.

PAPERS LAID ON THE TABLE
A n n u a l  R e p o r t s  u n d e r  C o m p a n i e s  

A c t

The Minister of Industry (Shri 
Manubhai Shah): 1 beg to lay on the 
Tablet under sub-section (1) of 
section 639 of the Companies Act, 
1956, a copy of each of the following 
Reports

(I) Annual Report of the
Nangal Fertilizers' and Che-
micals (Private) Limited for 
the year 1957-58 along with 
the Audited Accounts 
I Placed m Library See
No LT-1238/59 )

( II) Annual Report of the
Hindustan Insecticides Pri-
vate Limited for the year
1957-58 along with the Audi-
ted Accounts [Placed »« 
Library. See No LT-1239/ 
59.]

A m e n d m e n t s  t o  Co m p a n i e s  (C e n t r a l  
G o v e r n m e n t ’s ) G e n e r a l  R u l e s  

a n d  F o r m s

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
I beg to lay on the Table, under sub-
section (3) of Section 642 oi the 
Companies Act, 1956, a copy of Noti-
fication No G S.R 14 dated the 3rd 
January, 1959 making certain amend-
ments to the Companies (C< ntral 
Government's) General Rules and 
Forms, 1956. [Placed m Library See 
No. LT-1240/50.}

MESSAGE FROM THE PRESIDENT
Mr. Speaker: 1 have to inform the 

Bouse that 1 have received the fol-

Message from 2428 
Rajya Sabha

lowing message from the President 
dated the 20th February, 1959 —

"I have received with great 
satisfaction the expression of 
thanKs by the Members of the 
Lok Sabha for the Address I de-
livered to both the Houses of 
Parliament assembled together on 
the 9th February, 1959.”

MESSAGE FROM RAJYA 
SABHA

Secretary: S11, I have to report the 
following missage received from the 
Secretary of Rajva Sabha —

• I am directed to inform the 
Lok Sabha that the Cinemato-
graph (Amendment) Bill, 1958, 
which was, passed by the Lok 
Sabha at its sitting held on the 
19th December, 1958, has been 
p a sse d  by the Rajya Sabha at its 
sitting held on the 18th February,
1959. with the following amend-
ments —

f.uactmg Form ula

, That at page 1, line I, for for the 
words

••fJmth Year" the words ‘Tenth 
w ar" be substituted

Clause 1

2 That at page 1, line 4, for th* 
figure

“)958” the figure “1959” be 
substituted.

I am. therefore, to return herewith 
the s£id Bill m accordance with the 
provisions of rule 126 of the Rules of 
Procedure and Conduct of Business in 
the Sajya Sabha with the request 
that the concurrence of the Lok 
Sabh» to the said amendments be 
communicated to this House."

PHALGliNA 4, 1880 (Saka)



.3439  CalUn0 Attention to a FEBRUARY 23, 1959 State Bank of India 2430
matter of Urgent (Amendment) Bill
Public Importance

CINEMATOGRAPH (AMEND-
MENT) BILL AS RETURNED 

BY RAJYA SABHA WITH 
AMENDMENT

Secretary: Sir, I lay on the Table 
-of the House the Cinematograph 
(Amendment) Bill, 1959, which has 

been returned by Rajya Sabha with 
amendments

ESTIMATES COMMITTEE 

T h i r t y - f o u h t h  R e p o r t

Shri B G. Mehta (Gohilwad) i 
beg to present the Thirty Fourth 
Report of the Estimates Committee of 
the Second Lok Sabha on the action 
taken by Government on the- re-
commendations contained in the Forty- 
First Report of the Estimates Com-
mittee (First Lok Sabha) on the 
Ministry of Tiansport and Communi-
cations—General Matters and Air 
India International

1X19 hrs.

CALLING ATTENTION TO A 
MATTER OF URGENT PUBLIC 

IMPORTANCE

S m a l l  l a y - o f f  o f  W o r k e r s  a t  
I n d ia n  S ta n d a r d  W a g o n  Co

Shrimati Re mi Chakravartty (Basir 
hat) Under rule 197, I beg to call 
the attention of the Minister of 
Labour and Employment to the fol-
lowing matter of urgent public im-
portance and I request that he may 
make a statement thereon

“The lay-off of skilled workers 
engaged in railway wagon build-
ing at Indian Standard Wagon 
Co., of Messrs Martin Bum L td , 
of Bumpur ”

The Minister of Labour and Em-

issued to the skilled workers engaged 
m Rtfilway Wagon building at the 
Indian Standard Wagon Company 
managed by Messrs Martin Bum 
Limited were withdrawn with effect 
from the morning of 20th February,
1959 and the normal work was re-
sumed from that date

Shrimati Renu Chakravartty: May
I ask the hon Minister whether this 
company has been acting indiscrimi-
nately for the last six months, and 
whether the hon Minister has made 
it clear to this company that this 
would not be tolerated in the future’

Mr. Speaker: The hon Minister has 
taken notice of continuous disregard 
of lules and regulations That is 
what the hon Member alleges The 
hon Minister would take note of it

Shri T. B. Vlttal Rao* What are
the grounds for it’

Mr Speaker: Next item

12 21 hrs.
CORRECTION OF ANSWERS TO 

STARRED QUESTION NO 4
The Deputy Minister of External 

Affairs (Shrimati Lakshml Menon):
In the answers given by me on the 
10th February, 10 supplementary to 
Starred Question No 4 by Shri A. M 
Tanq and otheis, it was stated that 
the defence counsel was engaged by 
lh< Ui.ited Kingdom High Com-
mission in Karachi This is not 
correct The correct facts are that the 
Karachi representative of the Scindla 
Steam Navigation Co engaged the 
British lawyer to advise the Master 
of the ship on his defence

STATE BANK OF INDIA (AMEND-
MENT) BILL*

The Minister of Revenae and Chrtt 
Expenditure (Dr. B. Gopala, BeddI):
I beg to move for leave to introduce

yloymeot and P lante* (Sfcrl Nanda): a BiU further to the State
1 understand that the lay-off notices Bank of India Act, 1955

^Published in the Gazette of India Extraordinary Part II-SectiotT 
- J~“"td 2S-2-1959.
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Hr. Speaker: The question ia:
“That leave be granted to in-

troduce a Bill further to amend 
the State Bank of India Act,
1955."

The motion was adopted.
Dr. B Gopala Reddi: I introduce! 

the Bill

BANKING COMPANIES (AMEND-
MENT) BILL*

The Minister of Revenue and Civil 
Expenditure (Dr. B Gopala Reddi):
1  beg to move for leave Vo introduce a 
Bill further to amend the Banking 
Companies Act, 1949

Mr Speaker: The question is
“That leave be gianted to in-

troduce a Bill furthtr to amend
the Banking Companies Act,
1949 ’’

T h e m otion  w as a d o p te d .

Dr. B. Gopala Reddi: I introduce
-the Bill

12.24 hrs

WORKMEN’S COMPENSATION 
(AMENDMENT) BILI__ronid

Mr. Speaker: The House will now 
take up clause by clause considera-
tion of the Workmen’s Compensa-
tion (Amendment) Bill, 1958 as 
passed by Rajya Sabha

The time allotted for the clause- 
by-clause consideration and the third 
reading is one hour

We shall first take up clause 2 
If any hon Members want to move 
any of their amendments, they may 
kindly indicate the numbers of those 
amendments

(Amendment) Btll 2432

The question is
“That clause 2 stand part of the 

Bill"
The motion was adopted.

Clause 2 to as added to the Bill. 
Clause 3 teas added to the Bill 
Clause 4— (Amendment of section 

4)
Shri T B .Vittal Rao (Khammam): 

I beg to move
Page 4, line 15,—

for ‘twenty-eight days’ &ubstt- 
tute fourteen days’
Page 4, line 17,

f o r  ‘t h ie e ’ s u b s ti tu te  ‘tw o ’

Page 4, line 19,
jo r  ‘tw e n ty -e ig h th  sttlM  tu te  
‘fo u r te e n ’

Whilt moving these amendments, 
I would like to submit that the 
financial implications involved in re-
ducing the waiting period from three 
days will not be large The only 
argument that can be offered on be-
half of Government is that in the 
United Kingdom Workmen’s Com- 
p«vis>ation Act, the waiting penod is 
three days and. therefore, we should 
also adopt that here If a comparison 
were to be made m that wav, then 
we should consider whethei we are 
enjoying the same social security mea-
sures as are enjoyed by the workers 
m the United Kingdom

1 do not know how, suddenly, the 
hon Minister say* that n  the origi-
nal Bill, it was five days, but later 
on, m the informal meeting which we 
had, he made it three days I should 
verv Seriously think whether I 
should attend such informal meet-
ings at all, in view of the accusation 
made by the hon Deputy Minister 
the other day, because the proceed-
ings were not recorded by any re-
porters or even the minutes were not 
recorded, we aw not in a position t»

Since no hon Member wants to 
»ove any amendment to clause 2, I 
•tail put clause 2 to vote.

tlnteoduced with”the recommenda tion of the President 
'Published m the Gazette of Mia Extraordinary Past IlStction 2, 

dated SS-S-IOM.
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[Shri T. B. Vittal Rao] 
refute those statements. There, it 
was suggested by one hon. Member 
who attended that meeting that it
should be three days. Even then, I 
pointed out to the Deputy Minister 
that on the draft amendment Sub-
mitted for the comments of the 
various central trade unions, it was 
suggested on behalf of the Govern-
ment that the waiting period should 
be two days Unfortunately, I am not 
able to get those records, because 
those records m our central trade or-
ganisation m the AITUC office were 
destroyed during the floods last year.

First of all, it was our desire that 
there should not at all be any wait-
ing period, because the worker does 
not got injured deliberately, it is not 
intentional on his part, it is due to 
the speed of the machinc, or due to 
the negligence of the rules, or due to 
proper safety measures not having 
been adopted by the employers So, 
the waiting ptvnod has to be reduced, 
and he should not be made to wait 
the report of the actuarial committee 
or any other committee

If vi o look at the figuies 111 respect 
of the average amount of compensa-
tion received by these workers dis-
abled m the accidents, whether it is 
death, or permanent disablement or 
temporary disablement, we find that 
the average compensation worked out 
to Rs 79 m 1955, and m 1956 it 
worked out to Rs 84. I am reading 
these figures from the Indian Labour 
Gazette for the month of April 
Actually, m 1954, the average worked 
out to Rs 97 Therefore, the finan-
cial implications on the industry 
will not be large if these amend-
ments of mine are accepted

Then, I have moved another 
amendment seeking to reduce the 
period of twenty-eight days to four-
teen days. Under the Factories Act, 
a serious injury is one wherein an 
employee is disabled for a period of 
twenty-one days and more. That 
means that a serious injury has to 
be provided for. Therefore, I have

provided that all those who are dis-
abled for fourteen days should be 
eligible for payment of compensation 
from the date of the accident, that 
is, from the date of disablement.

With these few words, I would 
commend my amendments for the 
acceptance of the House.

Mr. Speaker: These amendment*
are now before the House.

The Deputy Minister of Labour 
(Shri Abid All): The Workmen’s
Compensation (Amendment) Bill 
which we have introduced and which, 
is under discussion now has been 
framed on the basis of the original 
amendments which weri proposed 
and circulated and to which objec-
tions were invited; we have taken 
into consideration all the objections, 
and then, this scheme has been 
framed

So far as the first amendment of 
my hon friend is concerned, it can-
not, therefore, be accepted

So far as the informal commitec 
i.' concerned, the hon Member has 
said that he was sorry to have 
attended it But 1 am not denying 
what he has been stating I am ad-
mitting that. So, where is the ques-
tion of his complaining that because 
there were no records kept and so on, 
he should think seriously whether he 
should attend or not? But whal I 
said was that this was accepted una-
nimously, and I am repeating that. 
The hon. Member said that it was 
one Member who suggested that the 
period should be three days. That
is not correct When it was pro-
posed to reduce the period from
seven days to five days, this was what
happened. Perhaps, the hon. Mem-
ber may not have got the record 
of what happened before that meet-
ing, but I have got it here. Shri 
Bhupesh Gupta, Shri Raj Bahadur 
Gowd, and Shri P. N. Nair,—these 
three Communist Members of the 
other House proposed three days, 
and we accepted that in the informal 
committee.
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Shri T. B. Vtttal Bao: May I res-
pectfully submit that Shri Bhuposh 
Gupta did not at all attend that in-
formal committee*

Shri Tanffamanl (Madurai): I was 
in that committee.

Shri A bid AU: I am saying that the 
amendments were proposed in the 
other House, not in the informal 
•committee. The informal committee 
met subsequent to the discussion on 
-the first reading m the other House, 
and the amendments proposed by 
S in  Bhupesh Gupta, Shn Raj Baha-
dur Gowd and Shri P. N. Nair to re-
duce it to three days were accepted 
by us So where was the question 
of no unanimity on this question 
when the amendment proposed by the 
other side was accepted by us, that 
is, from 5 to 3’ Therefore, I submit 
the decision there was unanimous 
It is true that the hon Member who 
has just spoken, made a mention of
2 days It was mentioned m the 
memorandum circulated sometime ago 
by the Labour Ministry. So it was 
not our proposal As I have sub-
mitted, whatever proposals we receive 
are discussed, and we make a mention 
of them in the memoranda which we 
circulate to the organisations con-
cerned Therefore, my statement the 
other day that this was accepted un-
animously stands But because we 
said 5, they said 3 Since w<> have 
accepted 3. now they say 2 When we 
say 2, they will say *nil’ That i>- not 
a proper attitude to take When once 
a decision has been taken unanimous-
ly, with the consent of hon Members 
representing thp various group; in 
both Houses, who take active part in 
labour matters, to raise objection sub-
sequently is not fair

Again, I have not mentioned about 
the UK arrangement What I said 
was that the ILO convention was 5 
days, and we were reducing the 
period to 3 days—more advantageous 
to the workers When an interna-

tiotial organisation which considered 
everything concerning labour decided 
on 5 days and we are reducing that 
Period to 3 days, it should be more 
welcome and should be enthusiasti-
cally  accepted by the oth»r side also 
Thfcy should appreciate it There is, 
therefore, no room for any further 
reduction of the waiting period

Mr Speaker: I shall now put
amendments Nos 2, 3 and 4 to the 
vote of the House

The question is

I^age 4, line 15,—

for “twenty-eight days” sub-
stitute “fourteen days”

The motion was negatived

Mr. Speaker: The question is- 
r*age 4, line 17,—

for “three” substitute “two”

Thp mottim u'Qa negatived 

Mr. Speaker: The question is.

l*age 4, line 19,—
for “twent'\ -eight” substitute

"•fourteen”
The motum u* is negatived

Mr. Speaker: The question is

"That clau'^e 4 sta-<! pait of 
the Bill

The motion u'as ad ■>ted 

Clmi'-e 4 ti’fl' added to *he BiU

Mr. Speaker: The q u ests ' •

"That clauses ■*» to 16 stand 
ftart of the Bill”

The motion unis ado1ted

Cknues 5 to 16 were atftf -d to the 
Bill.

1880 (Saha) (A m endm ent) Bill 24-6
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Page 2,— a fte r  line 23, odd—
‘(v) m sub-clause (11) of clause 

(n), for the words "four hundred 
rupees” the words “five hundred 
rupees” shall be substituted’

By this amendment, I want to raise 
the limit of wages to b»> covered from 
Rs 400 to Rs 500

Mr. Speaker: It ha.s been iau>ed
from Rs 300 to Rs 400 Now, it is
sought to be raided from 400 to 
Rs 500

Shrl T. B Vittel Rao: It was
Rs 400 some years ago The last
amendment was in 1946 Now we are 
in 1959

Mr Speaker: I only wanted to
know the facts 

Sbri T B. Vittal Rao: I want it 
to be raised from Rs 400 to Rs 500 
because the Industrial Disputes Act 
was amended in 1956 wherein it was 
extended to those who were drawing 
Rs 500 Therefor-’ v ith a view to 
having uniformity m the various 
enactments, I suggest that this legis-
lation should also cover those whose 
monthly wage is Rs 500

Secondly, the hon Minister said the 
other day that this wan actually under 
examination 

Mr Speaker: 1 am sorry There 
seems to be some mistake The hon 
Member referred to amendment No 8 
It is to clause 2 which has already 
been disposed of The amendment 
tabled to clause 17 is No 9, by Shn 
A. C. Guha 

So I will put clause 17 and 18 to 
vote

The question n
'That clause* 17 and 18 stand 

part of the Bill"

Those hon. Members who are in 
favour of fhu amendment will kindly 
say ‘Aye*. (After a pause.) At

Mr. Speaker: I am really surpnaedL 
There must be a Whip here. Am I 
to say ‘Aye’ myself? I will put the 
question

The question is
“That clauses 17 and 18 stand 

part of the Bill”
The motion was adopted

Clau*e<t 17 and 18 were added to the 
Bill.

Clause 19— (Amendment of Sche-
dule IU)

Shrl NanjapfM (Nilgins) 1 beg to 
move

Page 12,-

o/ter line 48, add—

“Poisoning bv sewer gas Any 
employment m undergiound. 
sewage”

Page 13,—

after line 13, odd—

“Dermatitis Any employment m the 
process of curing and tanning of 
leather"

I believe the amendments I have 
moved are omissions in the Bill The 
people engaged in underground 
sewage and tanneries are very illi-
terate, ignorant and socially back-
ward Their cases deserve protec-
tion and I hope my two amendments 
will be accepted

Shrl Abid Ah: The item proposed 
m No 10 will need further consi-
deration and I promise that we wfR 
consult the technicians concerned and 
when we are bringing in another 
amend&ng Bill, rf necessary, this wiH 
be incorporated
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Regarding the item mentioned m 
amendment No 11, we will have to 
specify about 1,000 employments if 
this is accepted. However, under 
section 3(2) of the Act, State Gov-
ernments have power to add any new 
disease to the Schedule. Wherever 
it is necessary, it may be suggested 
to State Governments, for them to 
amend the Schedule in that manner

Shri Nanjappa: In view of what
the Minister has said, I beg leave of 
the House to withdraw my amend-
ments.

The amendments were, by leave, with-
drawn.

Mr. Speaker: The question is:

"That clauses 19 and 20 stand 
part of the Bill”

The motion was adopted

Clauses 10 and 20 were added to the 
Bill

Amendment made 
Page 1, line 4,— 

for “1958” substitute “1059”
[Shn Abtd A lt] 

Mr. Speaker: The question is:

“That clause 1, as unended, 
stand part of the Bill”

The motion was adopted.
Clause 1, as amended, was added to 

the B ill

Amendment made:

Page 1, line 1,—

for "Ninth Year” substitute 
‘Tenth Year”.

[Shn A bid Al«j

Hr. Speaker: The question is:

‘That the Enacting Formula, as 
amended, stand part of the Bill”.

The motion was adopted.

The Enacting Formula, as amended, 
added to the Bill.

The Title wa< added to *he Bill

Shri Abid Alt: 1 beg to move:

“That the Bill, as amended, be 
passed”

Mr. Speaker: Motion moved

“Thai the Bill, as amended, be 
passed”

Shri Tangamanl: I am glad that now 
the Government have come forward 
with some amendments to the Work-
mens’ Compensation Act But before 
I comment upon the Bill which is 
going to be passed 1 would like to 
say that as earlv a- 1955 this House 
was told that a comprehensive piece 
of legislation would be brought for-
ward As the House is aware, the 
original Ac*, was passed in 1923, and 
if a suitable amendment of a com-
prehensive nature was ever passed, it 
was only in 1933 Only slight modi-
fications were effected in 1946. So 
comprehensive legislation more m the 
nature of replacing the original Act 
itself is necessary When that is the 
position. Sir. I do no! know why we 
have rushed with this kind of a 
piecemeil legislation

When this Btl] was introduced in 
the other House the objects mentioned 
were'

"The working of the Act has 
shown that it requires to be fur- 
ther amended in certain respects 
Some of the important amend-
ments the Bill seeks to make 
relate to-—

(a) removing the distinction bet-
ween an adult and a minor;

(b) reducing the waiting period 
of seven days to five days 
for being entitled to com-
pensation and, in cases 
where the penod of disable-
ment is twentyeight days or

1880 (Saka) (Amendment) Bill 2440*
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(Shri Tangamani]
more, providing tar p a y -
ment of compensation front 
the date of disablement;

(c) providing for penalty for 
failure to pay compensation, 
when due;

(d) enlarging the scope of 
Schedules I, II and III.”

It is also mentioned there how the 
wage limit of workers has been 
increased from Rs 300 to Rs. 400 in 
the year 1946

Even assuming that the purpose of 
this Bill is limited, the only salient 
•clause that comes forward is clause 
4A Clause 4A says:

'•In cases where the employer 
does not accept the liability for 
compensation to the extent claim-
ed, he shall be bound to make 
provisional payment based on the 
extent of liability which he 
accepts, and such payment shall 
be deposited with the Commis-
sioner or made to the workman, 
as the case may be. without pit - 
judice to the right of the woik- 
man to make any further claim *’

Of course, this is really an advance 
to the existing practice But, even 
here, the deposit that the employer 
will have to mike is very much 
limited. When the claim according to 
the Compensation Act itself and 
according to the employee is a certain 
amount, there must be a provision 
that the total claim must be deposited 
It may be that the money which is 
.given to the claimant may not be the 
total amount claimed In that way, 
if this clause 4A had come, it would 
have at least met the demands of the 
employees half way

Another point, which hos come up 
ia  the second reading and which it 
would have been better if the amend-
ments were accepted, is about the 
•question of waiting period. The hon 
Minister pointed out that originally

it was decided to make it five days 
according to the ILO Convention, but 
as it was reduced to three days in the 
other House he thought it was not 
necessary to reduce it further to two 
days But, will he not agree that 
there is no justification for a waiting 
period at all’ If we say that there 
must be a waiting period, let us keep 
the waiting period to the minimum. 
Why should we have 72 hours? Why 
should we not have only 48 hours? 
Except for saying that this point has 
been accepted in the other House, he 
has not advanced before us any argu-
ment which will convince us. There-
fore, it would have been much better 
if we had accepted the amendment of 
Shn T B. Vittal Rao

Then comes the question of period 
of disablement In the amending Bill 
it is said "where such disablement 
lasts for a period of twenty-eight days 
or more” It would have been better 
if we had reduced it to 14 days.

These are. Sit, generally my obser-
vations about the limited scope of the 
Bill, With th's particular observation 
that we should have at least brought 
about a umformiH about the various 
labour legrlations which are being 
passed from time to time Shri Vittal 
Rao himself pointed out how the 
question of “workmen” was not clear- 
Iv defined m the Industrial Disputes 
Act So the whole question of 
"workmen" was left in the hands of 
the Industrial Tribunal for the pur-
pose of definition Today th< Indus-
trial Disputes Act applies to all those 
employees who are getting Rs 500 and 
less When a oarhcular labour legis-
lation has fixed the maximum for th<* 
definition of 21 workman as Rs 500, 
what can be any plausible reason or 
argument advanced for not enhancing 
thu airount of Ms 400 to Rs. 500 ia 
this B’ll '

in the course of the discussion, Sir, 
many hon Members brought forward 
the point, how today occupational 
diseases are ever on the increase. We 
have not provided for occupational
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diseases, «ml t a t  taw kot been clari-
fied here. A n n  the amendment of 
4feri W n|iW > H it  clear that he 
Grants certain diseases to be inoluded 
to this Ttoe amendment which is 
lontfit to be nude to Schedule I, II 
(Ml SB te not at all satisfactory Wt, 
find Ourt the quantum Bf compensation 
<hat has been paid is a paltry sum I 
would net go into the details of the 
quantum of compensation that is 
•ought to be naid even after this 
Amendment. Many speakers have 
already pointed out how the com- 
Tpensation that a workman is entitled 
to  get as a rem it off this amendment 
Is not at all commensurate with the 
expenditure in the case of a perma-
nent or nartwl disablement

Sir, suggestions were also made 
that with modem appliances and de-
velopment of medical science all 
possible facilities should be given to 
the disabled persons Are we now 
providing them with artificial limbs, 
artificial legs and the like9 No such 
provision has been nude

Today, if 1 am not mistaken, the 
maximum that a workman is entitled 
to get on death is Rs 4,500, and for 
permanent disablement an employee is 
entitled to get Rs 6,300. With the 
modem standards, with the cost of 
ltving index going up will Rs 4,500 
compensate for the death of a man? 
Will Rs 6,300 compensate for the 
{permanent loss of work for a worker 
Who has been earning as much as 
Its. 400

Having said this, I want again to 
reiterate the demand at the House 
that the sooner a comprehensive 
legislation is brought the better. We 
were told, when we met in an in-
formal conference the other day, by 

Deputy Minister, that the com- 
VtfdMRstve legislation u  going to 
come. Let us hear from him now 
as to when that comprehensive legis-
lation is going to come. We were 
Under the Impression that it may 
come a t least during this Budget 
8fcssion. Are we going to have it at 
least in the Eighth Session, or at 
lawk in the Ninth Besstea? L it us 
34? (Ai) L S D -5
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have it definitely te r n  the hen. De-
puty Minister when, if at all, we are 
going te  have that comprehensive le- 
KMaUon -for fixing the compensation 
lor these disabled workmen or those 
who have met with accidents

Shri AM* All: Sir, if the hon 
Member had been present on the day 
when this Bill was discussed during 
the first stage, perhaps he would 
have been saved of the trouble which 
he has taken just now in mentioning 
the points which were already dis-
cussed m  that day

About a comprehensive legislation. 
Sir, the word “Comprehensive^* is 
being used very often. The hon. Mem-
ber said that I stated before the 
tttfbraaal Committee that a comprehen-
sive Bill will be produced soon. I 
think he is entirety wrongly interned. 
I never used the word ‘'Comprehen-
sive" there, and there is no intention 
of bringing any Bill of that character.

Shri Tangamanl; The minutes of that 
particular meeting may be looked 
into by the hon Minister

flhri A ttd All: There is no question 
of that, and I again make it clear, 
as I made clear the other day, that 
nothing of the land is in the offing

Shift Itag ttsan t: We are glad that at
least you are certain about it

Shri AMd All: There is nothing of 
the kind Whenever this question is 
discussed, I asked the hon. friends to 
tell us what further thing is needed 
Nobody says tha t They only go on 
complaining that this is an old Act 
Therefore, whatever amendments are 
necessary have been proposed

Shri Taaganuuri: Raja Bahadur
ttowda gave so many suggestions tor 
a  comprehensive Bill If only you 
go through them the whole thing 
Will be clear to you; otherwise it will 
only be ft pitched up thing.
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Bill
Mr. Speaker: The hon. Member had 

hia say. Let the hon. Minister reply 
now There should not be a running 
commentary about a suggestion 
Hon Member is a lawyer Would 
any District Judge allow such a 
tiling to go on 

Shri Taagamanf; What I am sub-
mitting is 

Mr. Speaker: He may say a hundred 
things Hon Member has to keep 
quiet

Shri T. B. Vittal Rao (Khammam) 
There must be some propriety in the 
debate

Mr. Speaker: Let decorum which is 
normally observed by hon Members 
who practise honourable professions 
be observed here also Let them not 
disregard that merely because they 
are here and they are protected by 
certain provisions that they can 
speak anything here

Shri T. B. Vittal Rao: It applies to 
everybody, Sir

Shri Abid Ali Of course
With regard to the increasing the 

limit from Rs 400 to Rs 500, I have 
already submitted the other day that 
the matter was examined by the 
Committee of Actuaries and the re-
port has been received and it is being 
considered. We hope to bring in an 
amending Bill here very soon.

About the period of three days, 
the very fact that stalwarts of the 
Communist Party in the other House 
proposed the amendment that it 
should be 3 days proves that there is 
some reason for that As I have 
submitted earlier, in the ILO conven-
tion it is 9 days And, I think, hon 
Members know that it is necessary 
Therefore, they also suggested three 
days, and how, Mr Vittal Rao says 
i t  should be 2 days At the first 
raiding the House discussed it in 
detail and I need not take up more 
time at the House.

With regard to the Bill that is now 
being considered, it  has given suffi-
cient safeguard to the workers. 
Formerly, during the course of in-
vestigation, when the assets wen- 
transferred from one employer to 
another, they were losing the 
amounts due Care has already 
been taken so far as delay is con-
cerned Workers will get the
amounts due to them with the least 
possible delay Speedy disposal of 
cases etc have all been mentioned
here I should not repeat them now.
Therefore, I request this House also 
to accept the Bill

Mr. Speaker: The question is.
That the Bill, as amended, be 

passed
The motion vtas adopted

12-53 hrs.

•DEMANDS FOR SUPPLEMENTARY 
GRANTS (GENERAL), 1958-59

Mr. Speaker: The House will now 
take up the Supplementary Demand* 
for Grants The time allotted is 2 
hours Most of the hon Members who 
have given notice of their cut motions 
have given notice only this morning

Shri Supakar (Samba lpur) I have 
notice three days ago, Sir

Mr. Speaker: I am not allowing
those cut motions which have been 
received only today

Shri Mahanty (Dhenkanal): I have 
given notice, but I And it has not
been circulated

Mr Speaker: When was it given!
Shri Mahan ty: Some three days ago 

—on Friday It was relating to the 
Home Ministry

Mr. Speaker: Let me see. 80  far 
as Shri Tangamani is concerned, be 
posted them from Madras and titer 
were received only this morning The

“•Moved with the recommendation erf the President
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Bouse should not be taken by sur-
prise.

Shri Tangamani (Madurai) Sir, it 
was posted in tune so that it can 
reach here in tune.

8hri Mahanty: X gave it to the
Notice Office

Mr. Speaker: I shall enquire

Shri Tangamani: What is the posi-
tion of my cut motion, Sir’

Mr Speaker: I am disallowing it. 
If an hon Member posts it from 
London and it reaches here day after 
tomorrow, am I to reopen the ques-
tion?

Shri Tangamani: It was posted on 
Friday Normally, it would have 
been received by Saturday I would 
like to know from Office whether it 
was rectived on Saturday

Mr. Speaker: It has reached them
this morning.

Shri Tangamani: I would like to 
know when it was received m the 
office Let them check it up

Shri V. P  Nayar (Quilon) Nor-
mally, it takes one day for a letter 
to reach Delhi from Madras

Mr Speaker: It was received in 
the office at 9 am  on the 23rd Feb-
ruary, 1959

Shri T. B. Vittal Rao: Will all the 
Demands be taken up together or 
will they be taken up one by one’

Mr. Speaker: We can as well take 
them together Whoever wants to 
speak may speak. Let hon Members 
speak on all the Demands and all the 
points which have been included in 
the Supplementary Demands

May I know who are the hon Mem-
bers that wish to take part in the 
debate?

I me there about 7 of them.
Aa, Bea. Member: Fiften minutes 

tor each.

Supplementary 3448 
Grants (General)

1958-59
Mr. Speaker: Fifteen minutes for

each will mean no time for the hon. 
Minister.

Shri Naushlr Bharacha: (East
Khandesh) One hour is in your di»* 
cretion, Sir

Mr Speaker. God does not extend
the time of the day Anyhow I will 
try

D e m a n d  No  1— M in i s t r y  or Co m -
m e rc e  a n d  I n d u s t r y

Mr Speaker Motion moved

"That a supplementary sum not 
exceeding Rs 2,85,000 be
granted to the President to defray 
the charges which will come in 
course of payment during the 
vear tnd up the 31st day
of March 1959 irv respect of 
*Muustr> of Commerce and
Industry ’

D e m a n d  N o  5— M is c e l l a n e o u s  De-
p a r t m e n t  a n d  E x p e n d i tu r e  u n d e r  the  
M in i s t r y  o f  C o m m e rc e  a n d  I n d u s t r y

Mr Speaker Motion moved

“That a supplementary sum not 
exceeding Rs 52,68,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day 
of March, 1959, in respect of 
‘Miscellaneous Department and 
Expenditure under the Ministry 
of Commerce and Industry’ ”

D em an d  No . 8—M in is t r y  o r  D e fe n c e

Mr. Speaker* Motion moved

'That a supplementary sum not 
exceeding Rs 2,31,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 81st day 
of March, 1959, in respect of 
Ifinistry of Defence’ ”
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D em a n d  N o . ift—S c a n m n c  R w a m o k  

Mr. Speaker: Motion moved:
"That a supplementary sum not 

exceeding Rs. 40,00,000 be 
granted to the President to defray 
fee charges which will come in 
course of payment during the 
year ending the 31st day 
of March, 1999, in respect of 
^Scientific Research’

D em an d  N o . 32— S ta m p s  

Mr. 8peaker: Motion moved:
“That a supplementary sum not 

exceeding Rs. 21,80,000 be 
granted to the President to defray 

1he charges which will come in 
course of payment during the 
year ending the 31st day 
of March, 1959, in respect of 
•Stamps* M.

D em an d  No . 85—Mnrr
Mr. Speaker: Motion moved.

“That a supplementary sum not 
exceeding Rs. 96,00,000 be
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day 
of March, 1969, in respect of 
H in t’ ”.
D n u u n  N o . 37— S u p e r a n n u a t i o n

A llo w a n c e s  a n d  P e n s io n s  

Mr. Speaker: Motion moved:
“That a supplementary sum not 

exceeding Rs. 13,00,000 be
granted to the President to defray 
fee charges which will come in 
eaurse of payment during the 
year ending the 31st day 
of March, 1959, in respect of 
*8uperann uation allowances and 
Pensions*

D em a n d  No. 40— M is c e l la n e o u s  
A & jo s tm z n is  b e tw e e n  t h e  U n io n  a h i  

S t a t s  G o v e r n m e n ts

Mr. Speaker: Motion moved:
' “Tbat a supplementary sum not 
taeeeedfog Rs. 3,01000 be 

to the President to defray

the charges which will come in 
oourse of payment *<riag Un i 
year ending the 31st day 
of March. 1959, in respect of 
'Miscellaneous adjustments bet-
ween the Union and State Gov-
ernments’

* ^ m a n »  No. 58—Piswr P o m s  « m
Al l o w a n c es  or In d ia n  Roum

Mr. Speaker: Motion momd:

T hat •  supplementary sum net
exceeding Rs. 1,11,000 be 
granted to the President to defray 
Ike charges which wlH cone fca 
course of payment during the 
year tn iing  the S M  fbyr 
of March, 1959, in respect of 
‘Privy Purses and Allowances of 
Indian Rulers’ ”

D em an d  No. 67—Br o a d c a st in g  

ter. Speaker: Motion moved:
“That a supplementary sum not 

exceeding Rsl  33,00,000 be 
granted to the President to defray 
the charges which will come in 
bourse of payment during the 
year ending the 31st day
tof March, 1959, in respect of 
'Broadcasting' ”.

De ma n d  No 09—Min is t r y  or lam a* 
t io n  a n d  Po w er

Mr. Speaker: Motion moved:
“That a supplementary sum not 

Exceeding Rs. 1,64,000 be 
granted to the President to defray 
the charges which will crane in 
bourse of payment during the 
Vear ending the 31st day
t f  March. 1959, in respect of 
'Ministry of Irrigation and
Power* ".

Dema n d  No. 70—Mu it i-P t jc t o se Rzvbk 
Sau a ra t

tar. Speaker: Motion moved:

“That a supplementary stun not 
Exceeding Rs. 14,00,000 bp 
granted to the President to defray
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e h iq p  wtrtrti wi& come in 
course of payment duriaf tin  
jd r  ending the 81st day 
o* March, MW, In wspaet °* 
Multi-pwpoee River IihM irf ”■

Mo. 72>—Mncamnr or L tm k  
m b  E w n o n ax T

■ r. Speaker: Motion moved:
'That a supplementary aum not 

exceeding R t  2,00,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day 
of March, 1959, in respect of 
Ministry of Labour and Employ-
ment’
D n u m  N o. 79— E x r o a n r o a e  o n  

D c s f l a c e d  P e r s o n s  a n d  M o r o n i m

Mr. Speaker: Motion moved:
That a supplementary sum r.ot 

exceeding Rs. 4,27,00,000 be 
granted to the President to defray 
the charges which will come in 
course of payment dunng the 
year ending the 31st day 
of March, 1959, in respect of 
'Expenditure on Displaced Persons 
and Minorities’ ”

D im a n p  No 84—M in is tr y  or T b a n s-  
p o r t  amd C o m m u n ic a t io n s

Mr. Speaker: Motion moved:
“That a supplementary sum not 

exceeding Rs. 3,00,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day 
of March, 1959, in respect of 
Ministry of Transport and Com-
munications’
Demand No. 88—C o m m u n ic a tio n s  
( Including National H ig h w a y s)

Mr. Speaker*. Motion moved:

‘Thai a supplementary sum not 
imwndliiii Ra. 24,00,000 be 
gmntad to tke President to defray 
the charges which w ill come in 
toume of payment during the
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year ending the 81st day 
of March, 1959, in respect of 
•Communications (including Na-
tional Highways)”.

D sm a n d  No. 95—Sumncs

Mr. Speaker: Motion moved:
"That a supplementary sum not 

exceeding Rs. 5,08,000 be
granted to the President to defray 
the charges which will come In 
course of payment during the 
year ending the 31st day 
of March, 1959, in respect of 
‘Supplies’ ".

D em an d  No . 96—O th e r  C iv i l  Womu
Mr. Speaker: Motion moved:

“That a supplementary sum not 
exceeding Rs. 2,89,93,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the
year ending the 31st day 
of March, 1959, in respect of 
‘Other Civil Works’ ”
D em and No. 97—S ta t io n e r y  and  

P r in t in g  
Mr. Speaker: Motion moved.:

“That a supplementary sum not 
exceeding Rs. 96,00,000 be 
granted to the President to defray 
the charges which will come in 
course of payment dunng the
year ending the 31st day 
of March, 1959, in respect of 
‘Stationery and Printing'”.

D em and No 106—C a p ita l  O u t la y  or 
t h e  M in is tr y  or C om m erce and  

In d u stry

Mr. Speaker: Motion moved:
‘That a supplementary sum not 

exceeding Ha. 4113,97,000 be 
granted to the President to defray 
the charges which will come in 
course of payment during the
year ending the 31st day
of March, 1959, in respect of 
Capital Outlay of the Ministry 
of Commerce and Industry*
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Demand No. 134—Delhi Ojhehul 
^  Ou t l a y

9453 Demands for

D em and N o. 112—C a k x a l  O u tla y  o n
CURRENCY AMO COXNAOE

Mr. Speaker: Motion moved;,

“That a supplementary sum not 
exceeding Rs. 1,83,47,000 be 
granted to the President to defray 
the charges which will come is  
course of payment during the 
year ending the 31st day 
of March, 1959, in respcct of 
•Capital Outlay on Currency and 
Coinage’ ".

D e m a n d  No. 117—L o a n s  a n d  A d v a n -
c e s  b y  t h e  C e n t r a l  G o v e r n m e n t

Mr. Speaker: Motion moved:

“That a supplementary sum not 
exceeding Rs. 45,00,00,000 be 
granted to the President to defray 
the charges which will come in 
course of payment dunng the 
year ending the 31st day 
of March, 1959, in respect o*
'Loans and Advances by the 
Central Government’ ”

D e m a n d  No . 119—P u r c h a s e  o f  
F o o d g ra x n s

Mr. Speaker: Motion moved:
’That a supplementary sum not 

exceeding Rs. 67,59,00,000 be 
granted to the President to defray 
the charges which will come in 
course of payment dunng the 
year ending the 31st day 
of March, 1959, in respect o>
•Purchase of Foodgrains’

D e m a n d  N o . 130— C a p i t a l  O u t l a y  o n  
Ro a d b

Mr. Speaker: Motion moved:
“That a supplementary sum not 

exceeding Rs. 97,92,000 be
granted to the President to defray 
the charges which will come in 
course of payment during the 
year ending the 31st day 
of March, 1059, in respect at
'Capital Outlay on Roads' **.

Mr. Speaker: Motion moved:
‘"That a supplementary sum no% 

exceeding Rs. 50,00,000 be 
granted to the President to defray 
the chargee which will come in 
course of payment during the 
year ending the 31st day 
of March, 1959, in respect of 
'Delhi Capital Outlay’".
Mr. Speaker: Shri Supakar:
Expenditure on Hindustan Steel 

(Private Limited)
Shri Supakar: Sir, I beg to move:

That the demand for a supple-
mentary grant of a sum not exceeding 
Rs. 45,00,00,000 in respect of Loans 
and Advances by the Central Gov-
ernment be reduced by Rs. 100.

Working 0/ the State Trading
Shri Supakar: I beg to move:
That the demand for a supplemen-

tary grant of a sum not exceeding 
Rs 67,59,00,000 in respect of Pur-
chase of Foodgrains be reduced by 
Rs. 100

Mr. Speaker: The Demands and the 
cut motions are now before the 
House.

Shri Supakar: Sir, J have moved 
cut motions 1 and 2. The first relates 
to the demand of Rs. 34 crores and 
odd for the Hindustan Steel Private 
Ltd. It has been stated in the expla-
nation appended to the Demand that 
the current year’s Budget provide* 
for an investment of Rs. 157,88 lakhs 
in the share capital of the Hindustan 
Steel Private Ltd. “The actual pro-
gress of the work on the three plants 
at Bhilai, Rourkela and Durgapur has, 
however been better than was anti-
cipated with the result that the total 
requirements of the Company are 
now estimated at Rs. 196,88 crores, 
leading to an excess at Rs. 39 cxores". 
It is difficult for w  to understand 
what is meant by the phrase *the work 
of the three plants Is better t t u i  
was anticipated’.



Zt ia a well known fact that work 
in  the three steel plants is much 
behind schedule. The first blast 
furnace in Rourkela and Bhilai ought 
to have come into operation in the 
month of October 1958. This has 
been delayed by a period of three 
months. We know that on the 3rd 
February the Rourkela blast furnace 
was started and that at Bhilai on the 
4th February.

We heard from Acharya Kripalani’s 
speech that each day's delay in the 
starting of these steel plants involves 
a potential loss of about Rs. 30 lakhs. 
So, a delay of about 3 months or 100 
days must result in a potential loss 
of about Rs. 30 crores.

In the face of this, when the Gov-
ernment says that the progress of the 
work has been much better than was 
anticipated, it is difficult to under-
stand what it means. Probably, 
accustomed to the working of the 
red tape, the Government of India 
felt at the time they allotted this 
money for the share capital that the 
progress of work would be as slow as 
the pace of the tortoise; and since they 
found that it is a little more pro-
gressive than what they had anticipat-
ed with their red tape, they feel that 
they should be patted on their back, 
and some compliment should be paid 
to the Hindustan Steel Private Ltd. 
The very fact that they provided less 
money for the project and they have 
come in at the fag end of the year 
with an additional Demand for Rs. 34 
crores goes to show that their mind 
works very slowly and they are not 
sufficiently alert to the rate at which 
they should progress.

Besides, we find that the total share 
capital was fixed originally at Rs. 300 
crores. That means that originally 
the idea was that all the three steel 
projects should not cost more than 
300 crores. Now from the figures 
available, especially the figures shown 
in the India 1958 Exhibition, we find 
that the total cost of all these three 
projects as they stand at present 
comeg to Rs. S55 crores ineluding the 
co*t of township, water supply and
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the other incidental expenses at the 
three projects.
13 hrs.

When we find that the projects 
which are to cost less than Rs. 300 
crores now cost nearly Rs. 600 crores, 
one wonders as to how this enormous 
increase in the total cost of the projects 
is going to affect the economy of the 
three steel plants. It has often been 
said that so far as the private sector 
is concerned it costs less; if it costs a 
rupee for some work to be done in 
the private sector, the same work is 
bound to cost much more and some-
times even Rs. 2 if it is done in the 
public sector. Another feature of our 
public sector projects is this. They all 
start with a demand for a very small 
amount but that goes on increasing. 
It is the thin end of the wedge that 
comes to the House and it goes on 
expanding as time goes on. It may 
be remembered that when the original 
agreement with the German combine 
so far as Rourkela was concerned was 
first arrived at, it was conceived that
il would cost only Rs. 12 crores for 
our Government as the German com-
bine would have a 50 per cent share. 
Subsequently, the whole scheme was 
changed into a purely governmental 
concern. There was a caustic com-
ment from the Auditor-General of 
India about this change and how it 
affected the economy of the steel pro-
jects. Unless we are more careful 
about, the costing of the steel and the 
pig iron that is produced in these pro-
jects and unless we are sure that it 
will be economical as compared to the 
Tatas and the Indian Iron and Steel 
Company’s prices of steel and pis 
iron and also the production price ol 
these things in China, Russia and 
other foreign countries, it will be 
very difficult for the public sector 
concerns in iron and steel to make 
any rapid progress in the industriali-
sation of our country. Therefore, 
whatever might have been the mis-
takes in the past, we know for certain 
that the public sector activities of the 
Government are -going to expand 
from time to time and at a very rapid 
pace We must be sure that such
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mistake* that occurred in the fM l 4 » 
not recur in future. We should leant 
from our mistakes. We are going to 
havet s  fourth steel plant a t Bokaro 
and' there may be programmes of as* 
passion of the present steel plants. 
So, when we go in for them we must 
make sure that there is no extrava-
gance or delay and that we do them 
in a proper and economic manner.

The second cut motion that stands 
in my name relates to the state trad-
ing activities which come under 
Demand No. 119. In the explanatory 
memorandum it is stated:

"The current year’s budget 
includes a provision of 
Rs. 134*13 crores for the pur-
chase of foodgrains. The latest 
review on the basis at actual 
imports upto the end of Jan-
uary 1959 and the estimates for 
the last two months of the year 
indicates that the total require-
ments. would now amount to 
Bs. 191*72 crores resulting in an 
excess of Rs 67*59 crores. The 
original Budget was framed on 
an estimated import of 20 lakh 
tons of wheat, 5*3 lakh tons of 
imported rice and 1*5 lakh tons 
of rice to be procured internally 
The revised estimates have been 
framed on the basis of 33*25 
lakh tons ol wheat imports, 3*63 
lakh tons of rice imports, 5*27 
lakh tons of rice procured inter-
nally and 1*2 1 lakh tons of 
coarse grain imports.”

Tins shows that we are not sufll- 
ctaqtly careful about estimating our 
requirements of foodgrains that will 
be available in our country having 
regard to the crop prospects for a 
particular year and the import figure 
growl from month to month so that 
we are not in a  position to control 
tha  amount that will be imported 
fop a  particular year. This is the 
m ast unsatisfactory state of affairs. 
X M tiam  that if we have better con- 
trqtf over our statistic* of the prices 
fhftfr prevail in the markets we

shoul* be in a  posMjna to-1mum horn 
muck feodgaaina «dn ha  avstlaUe 
in «  pepHoiilar ym r  aad. aw can tks» 
adjust oub impacts aeaandiati* H eat 
so t e  an ibodgtains am  oanoirn*A 
we understand that from tha middle 
of 1963 the GovMaman* ha* tm m  
on far state toadtag. Blit it ia a. 
strange thing that though tha Gov-
ernment proposes to procure food-
grains and distribute it to the ordi-
nary consumer, i t  does not ensure a  
good price or a reasonable price to 
the producer nor does it ensure a 
reasonable price to the ultimate con-
sumer. We find that the producer 
of foodgrains is forced to under-sell 
at a very low price his production 
of wheat and rice. Yet, when tha 
product reaches the market, tha 
market price for the average man 1* 
rising very steeply and there is a 
large margin of difference between 
the price of procurement and the 
price at which it is distributed to tha 
ultimate consumer. Unless the Gov-
ernment are in a position to control 
these prices and are in a position 
te assure the producer that he will 
get a reasonable price not only at 
the tune of harvest but throughout 
the year, until the next harvest 
season, and also assure the common 
man, the average consumer, that he 
will also get nee and wheat at a 
reasonable price throughout the year, 
state trading will not be worth tha 
name. It should be the earnest and 
honest endeavour of the Government 
to see that black-marketing hy thair 
purchasing agents is severely check-
ed and adequate punishment is pro-
vided for any infringement of the 
rules regarding the price paid to tha 
producer and the price a t which it 
is sold to the consumer.

Mr. Speaker: .The hon. Member's 
time is up.

Mad Sapakar : Unlew the Govern-
ment is in a position to  dfr so> I 
feel that tha food position of our 
country will not improve. On the 
other hand, it  will result1 in discount' 
giag tha producers in taking more 
active interest far producing a m



ra l price of other oonnoMnM m  
well, because all other commaditlao 
In India are to a targfr extent depen-
dant on the price* o f fhodgrains. 
Therefore, of these two matters, the 
Government must be rery  careful.

fifed N iUM i Bharuoha: Mr. Speak- 
en  Sir, I desire to speak on nearly 
a dozen demands, and I shall be 
ex tN S M ly  brief. On page % Demand 
0, the demand relates to Miscellaneous 
Departments and expenditure on the 
Ministry of Commerce. That relates 
to an item under exhibition which 
is a matter of curiosity for me rather 
than comment. The exhibition Is 
supposed to have cost Rs. 64 lakhs 
out of which I think nearly Rs. SO 
lnWh* or perhaps a little more re-
presents sold structures constructed, 
there, and which are likely to be 
of use. I do not know if I am correct 
in saying this that is, if the receipt 
is Rs. 48 lakhs, I do not know how 
the exhibition was a source of profit 
to the Government That point re-
quires clarification.

Mr. Speaker: Rs. 64 lakhs minus
Rs. 46 lakhs. Rs. 48 lakhs represent 
the income from the stalls. He 
wants to know how this Rs. 20 lakhs 
remain as a loss if the exhibition is 
supposed to have profited. I t comes 
to Rs. 78 lakhs as against Rs 64 
lakhs.

Shri Nanshir Bharuefca: That is
the point. The second point is about 
the introduction of metric measures. 
I would like to know what steps are 
taken to hare  these weights and 
measures popularised. I should like 
to know whether stalls are opened 
or whether any demonstration is 
given to popularize these weights. I 
also want to know whether the 
metric wights are going to be used 
in the railways and when they will 
•witch, over to  the metric system and 
ta^Vhat departments of the Govern-
ment the metric weights are going 
to be introduced.

On page 17,. Demand 35, there is
•  minor point which t  desire to

A f> li inw<a ,l  3460*
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make, namely, the introduction of 
new coins. May I inform the Minis-
ter Uiat actually m the matter at' 
small change, digculty is experienced' 
in getting 25 nP coins. Of course, 
nowadays four-anna coins are used 
4—fiw 1 I  should like to know 
wbethe* and when the 25 nP coins- 
are going to be minted.

Coming to page 25, Demand 69  ̂
under the Ministry of Irrigation, about 
the canal water talks, I am told that 
in USA some canal water talks are- 
going on and the delegation is likely 
to stay there till May, 1959, for those 
talks. I  should likv t-j know whether 
the talks are proceeding from day to 
day and why so much expenditure is 
being incurred on the delegation 
which is carrying on talks which may 
be intermittent. Perhaps the delega-
tion could better return to India. I 
should like to know whether it is ab-
solutely necessary for the delegation 
to remain continuously till May, 1959, 
in USA.

Coming to page 26, Demand 7, 
about the multi-purpose nver schem-
es, we are told that survey and plans 
are being made for the ultimate utili-
zation of Ravi, Beas and Sutlej 
waters Onjy on survey and plans, 
Rs 61 lakhs are going to be spent. 
This, seems to be perhaps on the 
high side. I should like to kn'ow an 
explanation on this subject.

Then at page 27, Demand 72, 
about the Working Journalists Wage 
Committee. Rs 2 lakhs are going to 
be spent. One does not grudge that 
amount But I would like to know ex-
actly how far this Committee has 
progressed and when we are going 
to have the final report about the 
adjustments

Coming next to page 33, Demand 
88, about the expenditure on national 
highways, the demand includes one 
item, regarding roads. Now, Rs. 16 
lakhs were demanded for the mainte-
nance of roads in the Naga Hiils- 
Tuensang area. This Naga Hills-Tuen- 
sang area has been an eternal pro-
blem with us, but so fl»r as I know,
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roads to the capital value of only 
Rs. 60 lakhs have been constructed 
there, and if Rs. 16 lakhs are going to 
he the cost oi annual maintenance 
expenditure, I have not the least 
doubt that Uus maintenance expendi-
tu re  is extremely on the high sida. 
I t  virtually means that the road’s life 
is only for six to seven years. I would 
like to know the reason and have the 

•explanation from the Minister con-
cerned, on this subject

Then, on page 40, Demand 97, 
about stationery and printing, we are 

'told that a staggering figure of 
Rs 4 36 crores is the overall demand 
for purchase of paper, etc, m regard 
to printing and stationery There is 
no doubt that this is excessive ex-
penditure on paper There is excessive 
consumption, and I should like to 
know from the hon Minister what 
steps are being taken to che-k this 
excessive consumption and whether 

-there are any checks applied on such 
consumption

Government publications probably 
consume a lot of this paper But the 
surprising thing is, when we go to 
the Government pub ications depart-
ment for getting publications, we get 
all publications except the ones that 
we want It is in my own experience, 
and it is not only my own experience 
but it is the repeated experience of 
everybody. People have felt thorough-
ly disgusted at this It will surprise 
the Rouse to know that even books 
such as the Industrial Disputes Act— 
the amending Act—are also not avail-
able and so is the case with the Cen-
tra l Electricity Rules. I should like to 
aay that if you are going to spend 
Ra. 4*3 crores on paper, surely, those 
books which are m current use should 
be made available, and it is quite 
by chance that one comes across the 
books that tone wants at the Govern-
ment book-stalls

There is also some reference about 
tbe paper used by the Poets and Tele* 
graphs Department. The other day I 

cxnade a suggestion and said how paper

Is wasted and haw it should be pre-
vented. Now, if one wants to send * 
registered leUer today, on has to
fix three pbstage-stamps—50 nP, 20 
nP and 1  nP. Why can we not have a 
stamp of the denomination of 71 nPT 
That will reduce the quantity of 
paper, ink labour, etc., to the extent 
of two-thirds. This is ordinary com-
mon-sense. Where there is demand
for the consumption of stamps of
certain denominations on an exten-
sive scalc, then, surely, stamps of
those denominations must be printed 
and wo should not be made to lick 
three postage-stamps instead of one.

Cuming then to page 42, Demand 
106, about the Capital Outlay under 
the Ministry of Commerce, I would 
like to say this The Nangal Fertili-
zers and Chemicals, L td , is a  Rs 30 
trores project which is now under 
construction. Strangely enough, there 
is no information given to us as to 
how this particular projcct has pro-
gressed and strangely enough, agam, 
by coincidence, the hon Minister for 
Commerce only today presented to 
the House the annual report on the 
progress of the Nangal Fertilizers and 
Chemicals, Ltd 1 should like to ask 
the hon Minister—we are not as 
quick as he is with figures— how we 
can digest these figures within the 
space of half an hour or one hour, 
figures contained this entire report, and 
then sanction the grant which he has 
asked for What is the reason for ask. 
ing Rs 70 lakhs nearly* He says, **we 
are short of the estimates”. That la 
hardly any reasons. Unless you are 
short of estimates, you will not come 
here That is obvious, but why do you 
go wrong in your estimate? So f i r  a t 
additional work undertaken fat con-
cerned, no information whatsoever la 
given and this House is simply asked 
to sanction Rs. 70 lakhs without read-
ing the annual report.

For the Hindustan Machine Tools, 
Rs 85 lakhs are required. When the 
Government say that they want money 
either to invest as equity capita! o r 
for loans, they must make out a very 
clear case as to why their
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went wrong, what was the special 
factor which necessitated the addi-
tional investment, etc. But nothing is 
said about it in the notes.

We are also told that Rs. 10 lakhs 
are required for the foundry project.
X am surprised because the foundry 
is a necessary part of the project for 
which provision should have been 
made already. But late in the year, 
we are asked to give Rs. 10 lakhs for 
this.

I now come to page 45 regarding 
Nepa Mills A very peculiar method 
of adjusting finance is seen hero. We 
are told that after the reconstitution 
of the capital structure, it was de-
cided that the paid up capital of the 
company should be Rs 5 crores—
shares to be held by Government of 
India Rs. 2,55.00 lakhs; shares to be 
held by Madhya Pradesh Rs. 169 73 
lakhs and shares by public
Rs. 75*27 lakhs. To achieve thus,
it is necessary to convert a sum of 
Rs. 250 lakhs out of the loans sanc-
tioned to the State Government for 
financing the project mto equity
shares. There may be good reasons for 
that; I have got nothing to say about 
it. But the point is that this Napa 
mills project has been in existence for
12  yean. In the beginning, it was guar-
anteed by the State Government and 
extensive forest rights, rights to draw 
water and so many other facilities 
were granted to it But we are told 
now that after 12  yean, the gross pro-
fits are Rs. 22 lakhs But these are 
illusory, because they do not provide 
for Rs. 35 lakhs for depreciation and 
about Rs. 19 lakhs by way of inter-
est on loans After «U this, there will 
be a loss of Rs. 33 lakhs. I am sorry 
that in a project in which we have 
invested over Rs. 5 crores, which has 
been working for 12  yean, still we 
are not In a position to find out why 
it is not making a profit. At the rate 
of R*. 33 lakhs lots a year, the equity 
capital would be practically wiped off 
in less than half a dozen yean. A 
committee was appointed to enquire 
into the affairs of the company in 
1958. I think the time has came again 
for another committee to be appoint-
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ed- to enquire into the working of the 
Nepa Miils.

Coming to Demand No. 112 on page 
46—“Capital Outlay on Currency and 
Coinage”—it is a matter of adjustment 
and book-keeping. I quite agree that 
Government, With the object of 
strengthening the country’s monetary 
reserve, may purchase gold from the 
Mysore Government But why is it 
that the price which is to be debited 
to the capital outlay on currency and 
coinage should be at the Interna'ion- 
al Monetary Fund rate of $ 35 per 
ot. ce, instead of the full purchase 
puce and the balance is debited as 
subsidy to the Mysore Government? 
What is this subsidy7 The terminology 
is wrong; it is realiy part of the price 
paid to the Mysore Government for 
the gold purchased. There is a dis-
parity between the import price and 
the pnee at which gold actually sells 
m the country The Mvsore Govern-
ment has to be paid the whole price 
prevailing in this country m the free 
market. Therefore, why should only 
a part of the price be debited to the 
capital out'ay on currency and co n- 
age’ The whole thing should have 
been debited to that There is no such 
thing as subsidy to the Mysore Gov-
ernment.

Mr Speaker: Instead of the State
Government, if it were a private 
concern, possibly it will have to pay 
excise duty

The Minister of Finance (Shri 
Morarji Desai): That is another rea-
son According to international law 
and Monetary Fund rules, we cannot 
pay more than the price obtaining 
m the international market But the 
Mysore Government would have got 
more if they have sold the go’d in 
the market in this country, because 
the price in this country is more. So, 
we are paying them the price at the 
international rate, but to compensate 
them for the rest, we give them a 
subsidy It is only a matter of ac-
counting

Shri Nanshlr Bharnclu: That is not 
subsidy, but part of the purchase 
price.
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Comiag to Demand No. 117, page 
4T, it seams out of ocdar fas this xml- 
m h  I t sav  "A O n f  t e  M h i -  
A#mbw» to- 6M »  GoiMP ua—>»- 
rhawgr* 1 . 3as00,0Q#B(r. Uarisar
Article llt(3 ) , advances to  Ateto 
Gferacnmenta a r ra n t  charged; t k q r n i  
v o M  items, Iwem w  what is d u a p l  
a  debt services. Once (he amount, 
becomes a  debt, that loan, the pay-
ment a t  interest, etc* a n  regarded a» 
rhargti] items. So, this demand for 
K» 25 erotica seems out of o n to

Coming to other things n  the same 
demand, Bs 39 crores more are re-
quired for the steel plants Unless we 
get a fuller report as to how the steel 
plants are progressing, I do not think 
we should spend anything more on 
them 1 am against Rs 39 crores which 
the Government wants to put into this 
inexhaustible sink which we call the 
Hindustan Steel (Private) Limited. 
So Jar as the loan to the railway de-
velopment fund is concerned, I will 
apeak about it dunng the railway 
budget discussion

Coming to Demand No 119, page 
50—"Purchase of Foodgrams”, as my 
hon fnend, S in  Supakar, has rightly 
pointed out, how is it that the esti-
mates of foodgrams imports are so 
very widely fluctuating The obvious 
reply of the hon Minister would be 
that they could not foresee the failure 
of the monsoon But there is no reply 
to the other point, tnz., why is it that 
we do ntot exert more to procure rice 
internally and why is it that only 
after the failure of monsoon, we be-
come more energetic and find that we 
can gat 5 lakhs tons of nee procured 
infernally instead of i»Mi» tons 
that we decided aarlier So, I  sub-
mit that this type of making estimates 
of imports requires to be looked into 
carefully.

These a n  the pointy X wanted to 
put forward and I hope the hon Min-
ister will give very satuftictory 
ansmez*
ISJSfea*
[Mr. Xtanrrr-AMaoR m th t  Choir}

would1 like to  confine my observation* 
to Demand Nth OS. I t  is unfortunate' 
that the eut motion X gave notice of 
was not received by the Secretariat, 
but nonetheless, I will confine my 
remarks to Demand No. 58 which 
relates to “Privy Purses and Allow-
ances of Indian Ruiers”. X will confine 
mvwell to. the voted aspect of if. W hat 
I would like to bring before the House 
is the fact that political and partisan 
motives are working behmd the grant 
of allowances to the rulers’ depen-
dants. It is a matter of senous con* 
cem that behind the facade of Presi-
dential discretion, an amount of dis-
crimination should be there in this 
matter and that too for political con-
siderations The House knows that such 
rulers who are continuing to enjoy 
the recognition of the President, under 
article 296 of the Constitution, are in 
enjoyment of a certain quantum of 
privy purse, which has been guaran-
teed to them by the Constitution 
These are charged items But over and 
above those privy purses, the n ilen f 
dependants and the relations are in 
receipt of monthly allowances from 
the Statr Governments concerned 
These are not charged to the Consoli-
dated Fund of India, but charged to 
the Consolidated Fund of the States 
concerned There is a matter of great 
constitutional propriety in this I 
would like to know from the hon
Minister m the first instance how
allowances and grants to the depen-
dants of the rulers are charged to the 
Consolidated Fund of India and
under what law

Secondly, you will find from De-
mand No 58 that we are making pro-
vision for allowances to relations of 
rulers of Nandgaon, AthmaUic and 
Baudh It will be quite interesting to 
recall that the Orissa Government, by 
an executive order, had stopped the 
allowances of all the rulers’ depen-
dants and relations The Chief Min-
ister of Orissa m a statement on the 
floor of the Orissa Legislative Assem-
bly had announced that the allow-
ances which were being paid to (he
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rulers’ relations and their depen- 
'te ) t i  te  •cqmtfrmation of what <hey 
•owe been getting, which essentially is
*  liability of the successor govem- 
'■amt, was stopped with effect from 
a particular date. But an exception 
was made in the case at dowager 
flanis. They were all permitted to 
draw a monthly allowance of Rs. 500. 
Yhis, I 'believe, was mainly to  accent' 
aaodate 4  dowager Rani in the Orissa 
eabinet, who w*s getting Rs. 500 per 
month. Therefore, in order not to in-
convenience her this kind of discrimi-
nation was made to start with. But 
another discrimination was noticed 
■mb sfte r end even some other dow- 
agwr Ranis in the State of Orissa are 
now receiving monthly allowance to 
th e  extent of Rs. 5,000. But the othar 
dowager Ranis who were not to the 
political liking or choice of the party 
in power were granted only Rs. 500 
■per month. Now what we find is that 
the Rani of Baudh is being given 
'fe. 2,000 p. m.

Now the genesis Of the matter is 
like this. After the death of the Raja* 
saheb of Baudh, the President did not 
choose to grant recognition to the 
adopted son of that family. Here 1 
am constrained to observe that 
because the late Rajasaheb of Baudh 
was not politically very sympathetic 
to  the party in power, even though 
in the c u e  at adaption in Dholpur 
and Manipur other procedures were 
fdtlowed, in the case of Baudh those 
ttane-ttonrarad principles were not 
taUawed b a t a tribunal was appoint* 
ad, on principles completely different 
from those applied in the ease at Dhol- 
pftr. The Government could not give 
any satisfactory answer to this, ex-
cept merely stating that it was left 
absolutely to the discretion of the 
President, to  appoint whatever tribu-
nal he chooses. But even though the 
tribunal In its findings decided that 
the adoption should go in favbur at
•  particular person, the President 
A eee to annex the State by lapse, 
4bA after Chat the Rani has now been 
fH H r taJ  a n  allowance of Rs. t.000
& Tpt. M o t with site was getting

jRa. 1 ,000/ .  and it  t e a  m m  been 
Increased to  Rs. AjOOO.

My point is that if the Ram will 
0et Rs. 2,000 per month, then her 
jOlcNHBices have to be credited to the 
ponsolidated Fund of the State. You 
4*111 find that «  Kerala the rulers’ 
dependants are in enjoyment of 
^ttowanees. In  other States like Bom- 
pay also they are in enjoyment of 
allowances. But those allowances are 
pot credited to the Consolidated Fund 
f t  -India. I  would like to know why 
fhis novel procedure, why this strange 
departure, has been made and allow-
ances are being provided for, from 
die Consolidated Fund of India. The 
feason is very simple and to that I 
fake w ry  strong exception.

Mr. «M—ity-fip—ker :. Was this
fis. 1,'DOO being paid out of the Con-
solidated Fund of India?

Shri Mahanty: Yes, from the Con-
solidated Fund Of India. Actually, It 
Should be from the Consolidated Fund 
pt the State.

Mr. Deputy-Speaker: So, it is only 
fci increase from Rs. 1,000 to Rs. 2,000.

Shri Mahanty: My humble submis-
sion is: firstly, if they are increasing 
from Rs. 1,000 to Rs. 2,000 let us 
juiow the reason; secondly, why 
should the allowances be credited to 
{he Consolidated Fund of India and 
<ehy not to the Consolidated Fund of 
fhe State?

Mr. Pepoty-Spsaker: That must
jurve been discussed at that stages 
pecause that Rs. 1,000 is already being 
fa il. Now the hon. Member can legi-
timately object to the increase and 
0sk why Should there be an increase. 
<Jfcat is all right But so far as the 
original Rs. IfiOO is eonoemed, why 
{hat was being charged tt> the Con-
solidated Fund of India, that was 
settled long ago.

Shri Mahaaty: I hope it is not time- 
parred. I  wanted to draw the attai- 
fion of the TUft1-4-  to this and ask
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[Shri Mahanty] 
him why it is not being done and why 
this discrimination is being permit-
ted.

My second submission is this: If 
you are relaxing this in favour of 
certain individuals—may be due to 
your political inclinations, likes or 
dislikes—why not extend the same 
benefits to the dependants of rulers 
who may be getting Bs. 5, Rs. 200 or 
Rs. 500|-? My submission is: to start 
with, why this discrimination? Why 
are you seeking through the back-
door of the Indian Parliament to get 
these kinds Of allowances increased 
and why this is not being credited to 
the State exchequer? Why are these 
matters not taken up on the floor of 
the State Assembly? Since this is 
being done through the Parliament, 
I would like to request the hon. 
Home Minister to consider whether 
the dependants of other rulers should 
nt>t also be extended this benefit, 
notwithstanding their political differ-
ences, inclination or disinclinations.

I will not take more time of the 
House but before I resume my seat 
I will request the hon. Home Minister 
to give us satisfactory reasons why 
this kind of discrimination has been 
made and how long this discrimina-
tion is going to continue.

Shri FaalgraM (Puri): I will refer 
to Demand No. 1 relating to the Min-
istry of Commerce and Industry. It is 
stated that the Demand is for the 
creation of additional posts during the 
year to cope with the increase in 
work due to expansion of the activi-
ties of the Ministry in the various 
fields, namely, working of several 
schemes for various purposes includ-
ing development of export promotion. 
I will confine myself to the question 
of development of export promotion.

During the last one year I  have al-
ways been bringing to the notice of 
the Ministry of Commerce and Indus-
try  and also the Ministry of Labour 
that more than 13? managanese mines

have already been dosed, and they 
are closed for the last one year. Most 
of these mines are situated in the 
State of Orissa and more than 15,000 
labourers have gone out of employ-
ment because of this closure. When Z 
brought these things to their notice 
I was told that the situation will im-
prove because of the efforts that the 
Government is making to promote the 
export of iron and manganese ores to 
different countries and to explore 
new markets. While they are incurr-
ing more and more expenditure for 
promoting exports, I would like to 
known from the Ministry how far they 
have been able to find new markets 
for manganese ores in those countries 
which were not exporting so far, 
leaving aside the traditional country 
to which we were exporting, namely, 
USA. How many new markets have 
been explored through the efforts of 
the Ministry of Commerce and Indus-
try so that all those manganese mines 
which remain closed for the last one 
year may be opened? Can we at least 
have an assurance that they will be 
opened very soon?

Among those who are engaged to 
this particular trade of manganese 
ore there are many small mine-own* 
ers as well as some big mine-owners. 
The difficulty is more keenly felt by 
the small mine-owners. They have 
repeatedly asked the Government to 
extend the facilities to them so that 
they will be in a position to export 
their ores and the mines will work. 
But no (Concrete or positive step* 
have been taken so far to see that 
these mines start working.

I now come to Demand No. 88, to 
which my hon. friend Shri Mahanty 
referred. I do say that there it die- 
crimination in allowing these allow-
ances to the relatives of the ex-rulera 
of the Indian States. I  would like to  
know firom the hon. Minister the 
necessity to increase the allowance of. 
the Rani of Baudh from Rs. 1,000 to. 
Rs. 2,000 per month. In Orissa Itselt 
every year, the Government Is pup*
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in f Re. 18 lakhs to the ex-rulers to-
wards privy purses. So far as the 
Government of India is concerned, we 
are paying more than Rs. 54 crores 
every year. Besides that, there are 
these allowances to the families taf 
the ex-rulers. In Orissa, they were 
paying more than Rs. S lakhs every 
year. It is good that as a result of 
popular demand and as a result of 
those forces which did not want to 
give any privy purse or any allow-
ances to the families of the ex-rulers, 
the Government considered and they 
have been able at least to stop these 
allowances to the families of the ex-
rulers. I would like to submit that the 
Government should take a positive 
line in this respect. Eleven years 
have passed and a definite time has 
come when the Government of India 
should assess the strong fee'ing of 
the people as to why so much money 
should be paid to these people, and 
why, after all, so much money should 
be paid towards the allowances of 
families of these ex-rulers. This is 
really a question which concerns 
mostly with our State of Orissa and 
the people are very much agitated 
over it. I would like to know in res-
pect of increasing the allowance from 
Rs. 1,000 to Rs. 2,000 per month with-
out giving any reason to us, why this 
increased allowance was given to a 
particular Rani when there are 25 
Ranis in Orissa—why this partiality 
tor one Rani. I submit that the Gov-
ernment should really take into con-
sideration the ever-growing feeling 
la the State of Orissa with regard to 
giving allowances and privy purse to 
ex-rulers and to their families and 
to their wives, of course.

T%en, I come to demand No. 117 
with regard to loans advanced by the 
Centra! Government. Last year also, 
I  brought this thing to the notice Of 
the hon. Minister. Till March, 1958, 
ao f»r as the Government of Orissa 

concerned, they have incurred a 
•toon of more than Rs. 112 crores from 
t to  Government of India. This is a 
question concerning an the State Go- 

I  again bring this fact to

the notice of the hon. Minister. Last 
year, the Government of Orissa has 
paid an amount of Rs. 3 crores to-
wards interest on the loans which the 
Government had taken from the 
Government of India. The Govern-
ment of Ori3sa really is not in such 
a position. I am not pleading for the 
Government of Orissa. The Govern-
ment of Orissa is trying to impose 
certain new taxes to collect this inter-
est which is due to the loans which 
have been advanced by the Govern-
ment of India to that State. A great 
agitation is now going on in Punjab. 
The whole peasantry in the Punjab 
are revolting and they are agitating 
against the imposition of betterment 
levy. Why then the Punjab Govern-
ment is being forced to levy this 
charge? It is because they have been' 
constantly reminded by the Govern-
ment of India to pay us the loans or 
the interest that is due to the Govern-
ment of India on the loans advanced 
to the Punjab Government. The same 
situation exists in Orissa also. The 
Government of Orissa is trying to 
impose new taxes on the people so 
that the Government of Orissa may 
be in a position to pay up the interest 
as well as something towards the 
loans. This is really the last straw on 
the camel's back. The people of Ori-
ssa are very poor. It is really some-
thing impossible for the Government 
to pay Rs. 3 crores towards the inter-
est on the loans advanced to the State 
Government. Let there be a policy; 
let us decide; let the Government 
come to a conclusion. So far as the 
loans advanced for multi-purpoae 
river valley projects—take the case 
of Hirakud or Machkund or the Delta 
irrigation schemes__

An Bon. Member: Nagarjuna
Sagar.

Shri Panigrahi:__ I mean all the
States—Andhra, Madras, Punjab and 
West Bengal, all the States which are 
receiving loads from the Government 
for carrying out multi-purpose river 
valley projects or medium or major 
irrigation projects—let those loans be 
consolidated. If they come to Rs. 100J‘
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[Shxi Panigrahi]
O M i, let the State Governments be euch a penoa has been appointed •*

the purchasing agent of this area. T haiftttta e d  that after SO yean  you 
are going to pay these loans. If they 
are consolidated, at least the State 
Governments will be in a positftm to 
know and assess their resources and 
they will also calculate as to how 
they will be in a position to pay these 
loans. This is constantly agitating the 
minds of the State Governments. I 
am quite sure that many times, the 

•Chief Ministers of the different States 
whenever they meet in person or by 
w itting, they must be bringing these 
facts to the notice of the Minister of 
Finance or the Deputy Minister of 
F in a n c e  or whenever he visits our 
S tate or any other State.

With regard to the last demand for 
Purchase of foodgrains, 1 would like 

1*0 point out that I am not opposed to 
the introduction of State trading in 
foorgrains. 1 very gladly welcome it. 
St Is a good measure that the Govern-
m ent has brought forward. But, the 
m anner in which it is being worked 
steeds improvement. In Orissa, you 
ta v e  A nd  the price at Rs. 7 for paddy 
•a d  Rs. 16 per maund of rice. 
When yen  have teed  this prloe, 
th e  peasants, the producers them- 
aehres axe not getting this pries 
Wee whom has this price been fixed? 

'Ik e  Government of Orissa has appoin-
ted recently purchasing agents and 

~«hey amount to 800. If you look at 
th e  list, you will find that really 70 
■per cent o r 80 per cent of them are 
'rice «n&i Owners, who are really 
‘tfMMms for hoarding and profiteering 
■daring th e  last so many yean in the 
'ih f c  o f Orissa. They have got com-
pletely black records—«ot a white 

•spot. These people have infamous 
te e o rti. Most a t them have been 
appointed as purchasing agents on 

of the Government of Orissa, 
t h e  Government at India has 
advanced money. The cultivators do 
• e t  knew who has b ea t appointed as 
#«'jM M hasing ageftt In his an* 
hooasse the Slate Government doaa 
4MB* take m ponsfcUfty to glow (my 
•MbUetty to  the fact, tfeat snch and

Publicity departm ent is there. 'When* 
ever a V. L P. comas, the Publicity 
department is busy. The people should 
know that here Is the man who is 
appointed as the purchasing agent and 
he Is authorised to purchase rice and 
paddy at such and such fixed price. 
Hie Publicity department Is not 
working and the State Government is 
not in a position to direct the Publicity 
department to approach the people 
and tell them that here is the man 
who has been appointed as purchasing 
agent. On account at this, the peasants 
are selling their rioe and paddy at 
Rs. 8 per maund whereas the price 
fixed is Rs. 7 for paddy and Rs. 18 
tor rice, per maund. The Government 
of Orissa has also repeatedly requested 
the Central Government to Increase 
the price of rice to Rs. 15-8-0.

Another question comes with regain 
to in te rsta te  agreement regarding 
purchase of noe and paddy, pfridw  
the purchase of rioe and paddy by the 
Central Government from Orissa, the 
Government of West Bengal entered 
into an agreement with the Govern-
ment of Orissa to purchase rice 
paddy separately from that State. A 
price wa8 fixed. I would like to know 
why it is that in the later stages, the 
Government at India intervened n d  
did not allow the West Bengal Gov* 
ernment to purchase rice and paddtr 
directly tram  Orissa Government In 
the case of Kerala, the other day, the 
Food Minister told as that Kerala has 
been asked to procure rice and paddy 
from Andhra and from Madras ‘States. 
Is this not discrimination? D ie Gov-
ernment of India sa>s, from Orissa we 
w ill purchase rice at the price fixed by 
the Government of India and we wfll 
ed l only to the Government of Wert 
Bengal. W hatever requirements i n  
there df 1he Government of V M  
Bengal for rice and paddy, the Ceottat 
Government take* (he 1 fgnMjtfliTlfft
*  duppiying the entire »iet and jtfrtfe 
to  West Bengal f t tC H t tB OH k .  
m m t wffl purchase directly fro*  
-State of OriMft. Wfcy b i t
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ease of Kerala State, when that Gov-
ernment wants all the purchases 
should be made by the Central Gov-
ernment and should be handed over to 
fhe Kerala State, that principle is not 
being accepted. The Government of 
Orissa was getting more price when 
they entered into an agreement with 
the Government of West Bengal As 
a result of the intervention of the 
Government of India, that agreement 
is not going to be carried out The 
Government of Orissa has not got the 
price for which there was agreement 
with the Government of West Bengal. 
Why this discrimination so far as 
Orissa rice is concerned7 With thise 
words, I conclude

Shri Tangauani (Madurai). I sent 
notice of certain cut motions by post, 
but since they did not reach here m 
time. I am not at liberty to move 
them

Mr. Deputy-Speaker: Most of those 
that have been received through post 
are unsigned!

Shri Tangajnanl: I shall confine
myself to the ten cut motions in 
respect of Demand Nos. 5, 37, 67, 69. 
84, 96, 106 and 119.

Regarding Demand No 5, already 
Shn Bharucha has. said something 
about the India 1958 Exhibition. \ \ \  
aic all glad that the receipts were 
Rs. 48 lakh.s although our expenditure 
side including the capital part of it 
was only Rs 64 46 lakhs Although I 
would like to congratulate the Gov-
ernment on this Exhibition, I found 
that there had not been enough 
response from the State Governments.
I have seen many exhibitions run by 
the State Government-?, and I cannot 
but say that there ha.? been a certain 
amount of non-co-operation from the 
State Governments in respect of this 
Exhibition. I would like to know why 
the State stalls were not as attractive 
as they ought to have been.

My second point in respect of this 
demand is in regard to the attention 
P&id to the various employees who 
were drafted from all over the coun- 
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try. The Exhibition was being
extended from time to time, and the 
final date was 31st January 1959. 
although it was 1958 Exhibition There 
was intense cold m Delhi, and many 
people who came from the South have 
written to some of us and complained 
that they were not provided proper 
quarters or enough warm clothing and 
that they were not told that the 
Exhibition would be extended from 
time to time I would specially like 
to mention the railway employees who 
were drafted from Golden Rock They 
were put to a lot of suffering. That is 
the information 1 have received So,
I take this opportunity to impress 
upon the Minister to check up this 
matter and see that such a thing is not 
repeated when the next exhibition 
comes

The Minister of Revenue and Civil 
Expenditure (Dr B Gopala Beddi):
What exactly u  the suggestion7

Shri Tangamani: “Lack of attention 
to the emplojees drafted from all 
over the country for the Exhibition in 
spite of the exten^on of India 1*j58 
Exhibition" That is my cut motion 
That 1  ̂ wh.'it 1 wanted to mo\o

Mr. Depnty-Speaker: The cut
mot on nriy not bt refined to

Shri V. P Nayar (Quilon) He says 
hi \\rtnud to most it

Mr. Deputy-Speaker: Why refer to 
that” Ho 1-. speaking onh on t'u 
Demand He m uht g :\t h.s sir. 
tions

Shri Tangamani: Demand 37 deals 
with payment of >upei animation 
allow ani'C'- .rid peiuioi’  ̂ I would hk« 
to know whethu thi-. is due to tfti- 
enhanced pension that was bemn paid 
or whether .<nv enhanced pmvion va- 
being paid at all If not what exjctiy 
is the reason for the sum of Rv 13 
lakh? demanded now?

Demand 67 mainly dea’<, v ith th«> 
arrears of rent for the building 
occupied by All India Radio. Bombay 
and allied matters I would like to
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point out that there are still many 
radio stations in rented buildings, and 
in such cases, they have either to be 
shifted lo other buildings or an 
improvement has to be made to the 
building, or a new building put up. I 
would specially like to mention the 
dilapidated condition or the very 
unsatisfactory condition of the AIR 
Station m Trichinopoly.

Now I come to Demand 69. Ministry 
of Irrigation and Power We know 
there has been a lot of delay m the 
settlement of the canal waters dispute 
between India and Pakistan Although 
during tht> Question Hour some light 
was thrown on the present position, I 
would like to know what exactly the 
present position is so far as this 
dispute u concerned, because this 
Demand also deals with this particular 
aspect of the dispute

Coming to Demand 84, Ministry of 
Transport and Communications, we are 
to'd the excess is due to the creation 
of additional posts during the year to 
rone with the expansion of the activi-
t i e s  of the Mmtstrv in connection 
with the sett'ng up of a separate' 
Department of Tourism, the constitu-
tion of thr Road Transport Reorgani-
sation Committee etc. This Road 
Transport Reorganisation Committee 
like many other committees, has been 
set up and we occasionally read in 
the’ papers that it has been visiting 
certain centres I would like to know 
whether any interim report has been 
submitted by this committee and 
whether anv firm date has been fixed 
for submission of the final report. If 
they have submitted an interim 
reoort what is the nature of the 
report, and how far have the recom-
mendations contained in it been 
implemented’

Coming to Demand 96. Ministry of 
Works, Housing and Supply, I find that 
the original grant voted was Rs. 25 
crores The supplementary estimates 
for the year ending 31st March, 1959 
come to Rs. 2.89,93,000. This shows 
a big disparity, and the reason that
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is given as to why they were not in 
a position to assess the estimates 
beforehand is not convincing. This 
may be due to lack of planning. I 
would certainly like a further 
explanation from the hon Minister in 
addition to the note that has been 
given here. Is this the regular 
Pt-actice that when the original grant 
voted is Rs 25 crores. there is a 
supplementary demand for Rs 3 
crores under the particular head? That 
is exactly what I would like to know.

Under Demand 106, Ministry of 
Commerce and Industry, a sum of 
Rs 95 lakhs is required for the pur- 
cha.e of shares in the Hindustan 
Machine Tools and a further sum of 
Rs 10 lakhs is reauired for the 
foundry project of the Hindustan 
Machine Tools It is stated-

“Due to the diversification of its 
manufacturing programme and 
slipping up of production, the
requirements of the company for 
good quality castings have
increased steadily In the absence 
of Foundry of its own, the com-
pany ha' be« 11 experiencing great 
cl flicutt\ 111 its full requirements 
of castings "

14 hrs

Arising out of this, I would like to 
know something about the functioning 
of the Hindustan Machinc Tools Ltd. 
We were told that it was here that 
all the targets fixed for the Second 
Plan had been exceeded by nearly 
three hundred per cent, and they have 
produced during this period of one 
year about 100 lathes. I would like 
the hon. Minister to tell Us whether 
the lathes that are now produced in 
the HMT are of a superior quality or 
of an inferior quality. I have myself 
visited this factory, and I have, there-
fore, got special reasons for advancing 
this point. I would like to know whe-
ther there is any ban on their manu-
facturing the different types of lathes 
of an inferior quality, and whether we 
want to protect certain other la-
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dustrialists by not manufacturing the 
types of lathes which are vezy much 
in demand in the market. That is the 
royalty that we are paying to the 
Swiss firm for every lathe that we are 
now producing? I would also like to 
know whether the import of lathes 
l>y the Government of India from 
the foreign countries has in any way 
affected our production here. And 
what is going to be our regular target 
of production?

In the report, we also find mention 
a t different places about the diversi-
fication of the manufacturing pro-
gramme. What arc tu.e other things 
which are now being manufactured, 
and which are proposed to be manu-
factured in the HMT?

Again, this is one ot the important 
concerns in the public sector where 
there is workers’ participation in 
management. What is the experience 
that has been gained so far by 
enforcing this schemc of workers’ 
participation? I would also like to 
know whether training is given to 
these workers, what the nature of this 
training is, and whether we propose to 
give more training and also increase 
the number of trainees in this parti-
cular factory. And what is the sort 
of incentive which is proposed to be 
given to these employees who have 
really exceeded the target of produc-
tion?

Having said this, I now come to 
Demand No. 119. Enough has been 
said about this particular Demand 
already, which relates to purchase of 
foodgrains from abroad. The point 
that is not clear to me is whether this 
increase by Rs. 67 crores, that is, an 
increase from Rs. 124 crores to Rs. 191 
crores is due only to the quantity that 
we imported or due to the excessive 
price that we had to pay. These are 
the two points that I would like to 
know. What is the extra amount that 
is required on account of increased 
quantity, and what is the extra that 
is required on account of increased 
price? A certain break-up is neces-
sary.
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The Minister of Agriculture (Dr. 

P. S. Peshmnkh): If I may satisfy my 
I-on. friend, it is entirely due to 
increased quantity; no portion of it 
is due to increased pricc.

Shri Tangamani: My next point is 
this. By the year 1958-59, we would 
have imported foodgrains to the value 
of Rs. 191 crores. In this connection,
I would lilv' to know what steps have 
been taken during this period for 
increasing food production. We hear 
that several steps have been taken 
through the Ministry of Community 
Development, such as the Japanese 
Method of Cultivation, and so on. How 
far have these methods helped to 
really minimise the imports? If that 
increased production had not taken 
place, how much would we have 
imported? Would the imports have 
increased, and would we have 
required more than Rs. 91 crorcs?

I would also like to know what 
steps are proposed to be taken in 
regard to procurement of foodgrains, 
and whether it is proposed to start 
State trading in foodgrains, and if so, 
by what method. So far. there is no 
indication about this. It is an 
important item, and 1 am sure the 
country is very anxious to know how 
much we are going to import next 
year. This > car. we are going to 
import to the tune of Rs. 191 crores. 
Are we going to import more than 
Rs. 191 crores worth of foodgrains or 
less next year? That is the point 
which is now before us. On this 
particular point, I would also like to 
know, as I have stated already, what 
steps we have taken to increase food 
production.

1 find from the explanatory note 
that the import of rice is not consider-
able; mostly, we have been importing 
wheat only. I would like to know 
whether this import of rice was 
sufficient to meet the needs of the 
country, especially, so far as the rice- 
eating area was conccrned.

As I have stated already, I wanted 
to confine myself only to these six or
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seven Demands, and I shall be happy 
to know the hon Minister’s replies

Shri V P. Nayar: I would coniine 
my remarks only to two Demands, 
namelv Demands No 97 and 1

I find from page 41 of the explana- 
toiv memorandum that on account of 
the purchase of paper which havr 
become necessary for Government 
use, we have to spend an additional 
amount of something like Rs 39 to 40 
lakhs I would like to know from 
the hon Minister how, when the Tariff 
Commission has only recen'ly been 
asked to enquire into the structuu 
of the paper industn •with special 
irpl«'Tent% to rasVmg, \hvs has 
become necessary There has been 
many a time when we have heard 
from the hon Minister a very power-
ful dcfencc of the paper industry in 
our country, but from the information 
which wo have at our disposal, we aie 
convinced that this industr> has been 
making the h.ghest profit for an> 
industry m our countrj I do not want 
to quote the profit indite , of which 
the hon Minister is himself aware In 
this case, when alread\ Government 
have chosen to ask the Tariff Commis-
sion to make an enquiry, Government 
which consume the bulk of paper 
produced m these mills are trying to 
give at the rate of Rs 154 moie pet 
ton than whal they paid last jear I 
am afraid that if this is the attitude 
wc should not find fault with the 
private tiade for boosting up the 
prices of paper, which, as jou k io w , 
is one of the very vital requirements 
of many sections of our people I 
would like to know fiom the hon 
Minister why it has become necessary 
to pay instead of Rs 1423 64 per ton, 
which they used to pay last year, 
Rs 1577 90 per tons, for 26,000 tons 
which Government intend to purchase

The Minister of Works, Housing and 
Supply (Shri K. C. Reddy): The
reason is the Central Sales Tax and 
the increase m the excise duty which 
was begun to be levied in the latter 
part of 1957-58

Shri V r  Nayar: 1 shall be very 
glad if the Minister would also say 
that the pr'cer which Government had 
to pay were less than those that they 
paid last year; if that be so, I shall be 
very glad But, according to me, 
seeing the reaction of the prices of 
paper in the market, I find that this 
increase m prices is probably due to 
the fact that some influences have 
worked m such a way that before the 
Tariff Commission arrives at a fair 
price, the mills must have made 
Government purchase and keep stocks 
I shall be glad if I am contradicted on 
this point

The second point i hi< h I would like 
to express is about expoit promotion. 
What k  the trouble with oui export* 
I do not want to go into the figures 
here again because shortly we shall 
get an opportunity to discuss the 
whole matter of export at the time 
when we discuss the General Budget. 
But I am very sorry to read m a 
paper published by a ver> important 
person uho was sitting over there 
before—and as you know he never 
writes anvthmg or speaks anything 
withou* the fullest sense of responsi-
bility, I mean Dr Lanka Sundaram— 
what he has written about a particular 
appointment

Dr P S Deshmukh* Is that why he
1*. not hero7 

Shri V P Najar That may be so 
Theio ma\ be i  vanetj of reasons for 
that But 111 asking for supplementary 
grants, the explanation given is that 
tliev had to appoint one or two 
offietrs This is the explanation 

“Cieation of additional posts 
dunng the year to cope with the 
increase in work due to expan-
sion of the activities of the Minis-
try m the various fields, namely, 
(1) working of several schemes 
under Engineering Industries, (ii) 
promotion of Khadi and Village 
Industries, (m) Development of 
export promotion and ( i v ) revi-
sion of Trade Marks and Patents: 
Bill”
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I  want to touch only on export pro-
motion because there is something for 
the hon Minister also m that I know 
that an organisation has been set up 
in  West Germany with headquarters 
at Frankfurt and an officer has been 
deputed from the Commerce Ministry 
to  go and take charge of it I do not 
know whether it is to meet the pay 
and allowances of that particular 
officer that this sum has been provided 
to r or not, but in Dr Sundaram’s 
paper there is a very interesting 
account of this particular gentleman 
With your permission, I want to read
*  few sentences so that afterwards I 
need not make any comments This is 
from the Editorial

"What we object to is the selec-
tion of an individual who is 
innocent of the German langu-

and he is going to head the Mission 
a t Frankfurt—

“and who is eventually to hold 
charge of the greater portion of 
the Continent where this language 
is essential Further the follow-
ing is the circular this officer is 
stated to have sent out before his 
•departure from New Delhi for 
Bombay where he reportedly had 
secured a number of receptions 
and other entertainment on the 
basis of his circular"

This is from the issue dated February 
18, 1959 He quotes the letter which 
this officer is said to have sent in a 
circular form to some of his friends 
in Bombay, with the result that in a 
short sejourn in Bomba) it appears 
that he was really unable to meet his 
commitments for accepting invitations 
to dinner, lunch and what not This 
Js what he writes

"This is just to formally inform 
vou that 1  have been appointed as 
Director European Trade with 
headquarters at Frankfurt (West 
Germany) having jurisdiction 
over the whole of the Continent 
The pay and allowances attached

1880 (SAK.A) Supplementary 2484 
Grants (General),

1958-59
to the post come to Ri 5,000, free 
from income-tax ”—

Probably that must decide the 
standard of entertainment to which he 
is entitled—

“We will be leaving Delhi about 
the 1st of February, 1959, for 
Bombay ”—

I do not know how this ‘we’ comes 
m Probably ‘we’ means ‘including 
his famil>’ It was an indication that 
if at all he was to be entertained, it 
must be for the whole family I have 
not seen the face of thN gentleman 
for my life and I do not think 1 will 
see also But that is not the point

Mr. Deputy-Speaker: Nor has he
an> other source of information 
besides this responsible person

Shri V P Nayar. I have I will 
come to it That ma> not be neces 
sary because it is clinching m this

"We will -be leaving Delhi about 
the 1st of February, 1959, for 
Bombav from where we sail on 
the 7th of February, 1959, by the 
luxury atr-conditioned vessel 
‘Victoria’ ”

Dr Lanka Sundaram 111 his usual 
way makes a verv crjptic reference 
like this

“We regret to say that is a very 
stupid letter”

1 do not know how 1 would have 
described it But I think we must give 
credit to Dr Sundaram

I want to know what are the pur 
poses for which this organisation has 
been set up Elsewhere I find that a 
vor> large percentage of our foieign 
trade still remains in the hands of 
companies controlled In foreigners 
This is not .the opportune time for 
discussing that, but I want to know 
whether m setting up this organisation 
Government have under contemplation 
anv schcme b> which the monopoJ> of 
the foreign-controllcd interests m the 
natter of export—which is more than 
a third of this country’s exports, as
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revealed m another issue of the same 
journal—will be looked into, and whe-
ther this organisation will try to do 
anything to br^ak that monopoly 
which is now strangling the industrial 
progress of this country. With these 
few words, I oppo-t these two 
Demands
14.15 hrs

TMh. S p e a k e r  tn the Chair]
Shri T B Vittal Rao (Khammam): 

Before I proceed with my observations 
on these supplementary demands, may 
I point out that the Ministry of 
Labour and Employment is not repre-
sented here, and there is a demand 
also under that Ministry?

Dr P. S. Deshmokh: We are all
here, labouring

Mr Speaker: Other hon Minister* 
will note down the points

Dr. P S. Deshmokh: Yes.
Shri T. B. Vittal Rao: But we want 

& reply
Mr Speaker: Why does the hon 

Member worry so mu^h'
Shri T. B Vittal Rao: Previously 

you had ruled that when supplemen-
tary demands were taken up, the 
Ministers concerned with those 
demands should be present m the 
House

Mr. Speaker: I find so many Minis-
ters today

Hie Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
IS

Mr. Speaker: The other Minister 
will come and reply. But it must be 
left to the Minister to find out whe-
ther it is worth replying or not.

Shri T. B. V ittal Rao: Then it is all 
righ t

Shri V. P. Nayar: How can annfhtr 
hon. Minister find out? I can under-
stand the Labour Minister being able 
to  say whether a reply ought to be

given or not, but in respect of a 
matter pertaining to the Labour 
Ministry—if we raise it—how can the 
othei Ministers say whether it ought 
to be replied or not?

Shri K. C. Reddy: Wait and sec
Mr. Speaker: All this is unneces-

sary. Why does the hon. Member 
anticipate that there is really an 
important matter which the Labour 
Minister alone can explain? I am sure 
he or his Deputy will come. Hon. 
Members need not worry themselves 
on that scope. If the/ say something 
very unpleasant, it is for Government 
to reply to it Why are they worried?

Shri T. B. Vittal Rao: I will first 
take up Demand No 18 pertaining to 
Scientific Research

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): That
is not under Labour and Employment 
Ministry

Shri T B. Vittal Rao: I recently 
happened to vist the National Metal-
lurgical Laboratory at Jamshedpur. 
There some very good work has been 
done Recently, they have found out 
an aljoy to replace nickel We import 
mckei from foreign countries at 
Rs 15,000 per ton. B> the discovery 
of this alloy of manganese, chromium 
and other things, they have proved 
that the import of niokel could be 
done away with Therefore, I would 
like to know—there ig another 
Demand under Mint, Demand No. 35— 
whether any use is being made of this 
alloy for minting coin I was told 
that it had not yet been done, but 
some sample coins had been made. 
14.11 hrs.

[Mr Deputy-Sneakkr in the Chair]

I do not know what use it is being 
made of. But it could be very usefully 
utilised.

Secondly, 1 am very glad to know 
that under the Council of Scientific 
and Industrial Research, they have 
opened a pilot low shaft furnace p taat 
recently. D ie opening ceremony was



1956-59

2487 Demands for PHALGUNA 4, 1880 (J5AKA) Supplementary 2488
Grants (General)

performed by our Minister of Steel, 
Mines and Fuel. By utilising fuel 
other than coking coal, they would 
manufacture steel. Wc have got iron 
ore deposits in various parts of the 
country. We have also got coal mines 
here and there whicn have coal not of 
the coking coal variety. I would likt 
to know whether tbis coal and iron 
ore—like the iron on- in Salem 
district and m Andnra Pradesh and 
the coal m Andhra Pradesh—could be 
utilised for making steel This could 
be experimented at this pilot plant 
Thej should not confine themselves to 
only certain regions where they get 
iron ore and coking coal

I now cumc to Demand No 93— 1 
will refer to Demand No 72 concern-
ing the Ministry of Labour and 
Employment later—wh.ch relates to 
Supplies The Railwajs had sent a 
team m order to procure steel for 
them For that someone from the India 
Stores Department under the WHS 
Ministry was deputed 1o help them, 
with the result that their places m 
the India Stores Department were 
not filled up. Therefore, inspection of 
stores and materials was left to a 
private agency Sir, the purchase or 
import of stores from foreign coun-
tries has been the subject matter of 
criticism m this House. Time and 
again we have been raising this ques-
tion Our own people are there either 
in the India Stores Department in 
U.K. or m the Supply Mission at USA 
I do not know why this responsible 
work has been entrusted to a private 
firm I would like to know which re 
that private firm Even if experienced 
people were not available, they could 
have at least tried to fill up those 
places with nearly experienced people

1 now come to Demand No 106— 
Foundry Project for Hindustan 
Machine Tools Ltd. For want of this 
there has been a handicap, and they 
do desire that this foundry should be 
set up. I do not know whether it will 
be done on the basis of global tenders 
or, as we have to rely unon the deve-
lopment loan from USA we will have 
to purchase it. Because those who 
worked in the beginning weie Swiss

experts, I think it would be bettei if 
we invite g^bal tenders for this *>o 
that 1 o can be sure that we pay the 
fair price. Recently, in another place, 
a contract was entered into for setting 
up £ foundry at a very exorbitant 
cost of Rs- crores I do not want 
that to be repeated here At the same 
time, efforts must be made to speed up 
the setting up of this foundry in the 
Hindustan Machine Took Ltd.

Tflen 1 come to Demand No 84 I 
do P'Jt want to go into the question 
of fc.organis.at.on ot road transport 
service—my hon friend Shri Tanga- 
mai)1 has dealt with it—but I would 
like to know what happened to the 
Ship Repairs Committee This Ship 
R e p a i i i  Committee was appointed 
several months ago We do not know 
wht-n we arc going to get its report 
We would like that report to be 
expedited In the details supplied the 
honorarium or the allowance that is 
paid to the Chairman of that Com-
mittee is not given, whereas in another 
place when, a non-official has been 
appointed the honorarium has been 
given I ao not know why this is not 
given here Oui foimir Deputy 
Minister of Railwavs, Shri Alagesan, 
is the Cha.rman of that Committee. 
W<* are hearing rumours that a very 
fabulous amount is being paid, and 
absence of that information m the 
details given here gives r is e  to suspi-
cion Therefore, we would like to 
know when that reD ort will come, 
what is the honoranum that is being 
paid to the Chairman of that Com- 
mjtter and how long thev will take 
to submit the report

The Minister of State in the Minis-
try of Transport and Communications 
(Shri Raj Bahadur): Since I will not 
be giving a detailed reply. Sir, I 
would like to inform the hem Member 
that the final report is expected by 
the end of June We are quite con-
scious of the need that no greater 
tjjne should be taken than is neces-
sary. It is being kept 10 view. As 
a matter of fact, the Committee has 
g0\  to go from place to place, from
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installation to installation, and study 
each in fult detail before submitting 
a report That they are doing There 
are big installations like Mazagaon in 
Bombay and the Garden Reach m 
Calcutta With regard to each one 
they have got to go in thorough detail 
Therefore, I think, whatever Shri 
Alagesan and other members are 
doing, we should be grateful to them 
Shn Alagesan is not getting a fabulous 
amount at all, it is just what a Chair-
man of such a committee should get

Shri V P Nayar: How much7

Shri Raj Bahadur: Subject to cor-
rection—1 am saying from memory, 
because there was no cut motion 
relating to that—1 think he gets 
Rs 2,000 subject to all those cuts and 
other thing-.

Shri T. B. Vittal Rao: I am thankful
to the bon Minister for the clarifica-
tion

Regarding Demand No 117, 1 would 
like to know how these appointments 
under the Hindustan Steel (Private) 
Ltd,—I am referring to high officials 
and not appointments to the lower 
ranks—are made This is the next 
biggest undertaking under Govern-
ment This comes next to the Rail-
ways We arc going to invest some-
thing like Rs 500 crores m the near 
future I find that some retired high 
officials of the Railways get crashed 
into this Hindustan Steel (Private) 
Ltd I have no quarrel about these 
things, but what I And is that those 
who have not had any outstanding 
merit, those who have not been res-
ponsible for any big engineering feat 
or any such thing during the’r tenure 
of office m the Railways are also 
brought in How is 1* that only rail-
way official1' are brought in’ I would 
like to know how these high officials 
are recruited

Now I come to Demand No 72 re-
lating to the Ministry of Labour and 

Employment Something has been

said about the Working Journalists 
Wage Committee Firstly, as there 
has been a vacancy caused due to the 
premature death of one ot its mem-
bers, I would like to know whether 
the Committee will have to wait for 
the filling up of this vacancy before 
finalising its recommendations This 
question of wages for working journal-
ists has been hanging fire for the last 
three to four years It was said, let 
the Press Commission’s Report come, 
then we will consider their case The 
Press Commission in their report have 
recommended the minimum wages for 
correspondents That has not been 
accepted Then the Wage Board was 
appo nted The Wagp Board recom-
mended the same thing But, when 
one of the employers went to the 
Supreme Court, the whole thing was 
declared null and void by the Supreme 
Court Later on this Committee has 
been constituted Firstlj, thcie has 
been a scaling down of salaries by the 
Wage Board compared to those recom-
mended by the Press Commission, but 
now the Wage Committee is recom-
mending something less than what the 
Wage Board had recommended 
Aga n, we are told that they are also 
going into the paying capacities of 
individual newspapers This is going 
to raise problems concerning the 
various industrial disputes For 
instance. Sir, there are 842 coal mines 
in India There was only one All- 
India Tribunal and whatever recom-
mendation they made was applicable 
to all the mine* in India—big, small 
or uneconomic Here, I believe, they 
are going to make some distinction

Then, before these recommendations 
arc published, we And that certain 
newspapers are closing down Bom-
bay Cfiron cIp, 1 be'ieve, has given 
three months not:ce of closure Also, 
Amnta Bazar Painka, Allahabad and 
A m nt Patnka Hindi Edition are being 
stopped No State Government is 
doing anything in the matter I think 
something should be done to expetjHte 
the recommendations ot the Wage
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Committee and also to see that there 
are no closures before the Wage Com- 
anitec’s recommendations are known
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[ ’f t ®  W t ft T  f a f ]
t o t  3  t o u t  fa  * t *rrft tftae 

t ,  srcw qpR t t # «nw
F t  S R T  P T T  W J  ^  * f t

*W sft THT V^IT §,
^  * r f  tft, tft, «n$ f t  £
« f k  'arcflfir «FHT STfaf V H fl+ H

^^JR T R T t I iRr fff^T  JR# Tt 
JT̂  t  ^  *  TOTf *T 5fpfT #  3TT

t f t a f r  f ,  #  ^  ^  * r t r
3lfl̂ T % 5XJKT 'fiHRT ‘35TO,

'5PF5fr ̂  ftr ̂ r  «f*t 3rrtt » Pt^ 
W I T  f e r r  5TPT I anrT ® T f  f  f a
?m ra  t o  ?r=w % art firctft ftMV

W  «T T T t V  f^H T 3 » m  ^ T  STTT

ffF r r  «rrc?t ? ^ t  t ?  »nrr t  » f  3
v  farr xsft ?rf f  

t fk  f%  fewft TRW Ff aft *rerre
*Ft *ft r̂asrft- I A »T? TO T̂STT ^rTT |f 
f a  «TSTW *? t r T T ^ t  V  f a t *  f s n n f t  <*rr

t o  t  t vtk t «rm *rrc*ft 
*ftr * fR r  % srta fsn N t *-t »srasT s s t  
mzi f , fft «if s p if  Tsrrar |  1 jts s f r
JTPpnfaW f  fa  T5TR «FT fo s  ^fHTT 
<fr  ̂ T̂TT 3TR f r  ^T  fspRT TO * fT,
fra ifa  <rft  % ^tor t o  ^  t  i

5̂ 1 *FT<T ^ fppr ^  5Jf?
t o  ^rr ^rrfs^ 1

«w A f a r r o  h ^ t c  Hvs v  ^pt *  
3P5  * r i  VTrrr sarnRrr 5  1 «rrr v r  *rrr*T 
$• $ f a  «r«rrr *  ^  ?nsr ^  
w t k  f t  »rf 1 *r? o t p t  $ r n  *

g y v t  9 TTW 5T f f t  fif«JT amr—
<î w>Y jf tr  *ft  Prm arw, zr r̂ <rc

<n*ft‘ % w f t  f t  f  *ftr
wnwr »nnr 5  %  *Tfr <rr 5tw irr

t o  f t  t  ^  H  w i  
*pr ^ W t ^  w R ft  $ t f lr  R» mm 
q *  w m  t o  f t  fpf*St i  1 «m r* dt*ft 
< W f f i r ^ H T l r » n r r T | i  i m w t a r m

>ft m ^sr ftirr fa  fin&TT & e  v t  
s n w  i: fctf ^  qTsr-flTHt o str *  
ftRHr «nrr Pprr *r*rr f . ^  sn r^  
^rw rfon 3»T 73[t£, ^ M q s rw

s f t  m t t  v f r *  Ttrr v m  *n rr  «rr, 
e.  ̂v m  ^  t w  

n*rr f , fraTfv «nrR r  wri
«flT«sr !(• >s irtn t < r  f a r e  £  1 %m 
^IfT i  fk ^ T R  ̂  % «RT3T

w ?t t  ft, 5r*# ^ m r WRT
«TS? ft, tfhr F̂T *  TORft f t  ««, ^  

% f j j  snrr?r iffr  9?7rar 
t , 3»#r f>r *r*rr w ,  eft *r? fj^rqw
V F t t  f  P p  *T'*i i «j *r?n r  v ^ t ^ r  s r t y  ^  
f^rcR v t aRrrf f , ^
^rr w ?r ^  °^pt n  fw r
5rw 1 irrcfr ^ t r  vr v r i  aro^ q ft ? \ 
fRT Vi arra- t i  f w  srft f  %  vWt ^
s(l’*i<K *T <H? <ti«5 H •♦* fHH 5JTRT TOT

3n t? t  |  1 * p r  «r?r 3m<!r ^
*p t f , ’f t  «To ^ s i 'f !  fi^TT ^ T tr
fri  « r t f  q p r n r  ^ t  £ 1 ^  s n r
u r n  TfTjrm g f r  v* &r vr *grt k> 
S f a m  f t e f w r  %r ^
^ T w r f ,  v f t f %  ^ r  =rr q r? ft  
*T T T  «Ft sfPTT «fft W T  J T f t  f  I
«^r %  * r v * F W  ’ n r w  #  > r r w r r  q fr  
H h  q ^ r  T w f l e  f t  ^  ^ t  » f t r  
^ f r  h< f ^ s j P T  ^ i t 9 t  ? t  » in r ?r  s m n r r  
Ĵ5T T?f I 4  JTf >Pf̂ T ^Tf?n g Pf «mR

vr fiRTR f|^<TPT i: f?n  ̂<RTar, VTW
w t r  ^ f t  * ^ r  k: # t m  | ,  ^
S j f J T T J f w  t ,  ^  ^ J * f l  v t  f r n r m  f  i f h  

t t w  1 1 * r f  f i r  ¥ t  * m  t  f v  
f  < n r(t < | »  W * w ? l  f i f r  l r  < w r w  
% fwT j r t j  ^  frrcRT w m  v r r r im m  
^ 3 « %  i t  « r t o  * f T t »  v n ?  w r a f t  
i  i*TW  wt i t *  v n r  n f t

m f  * p * r ¥ T ? P i r o T * P H  
t  %  WTET^nftir ift
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^ «n r m  f W R  f t  * ? j  $  i j w  =jt 
fa<fc 'Ti'-f * f r *  v w  * r m '  ?  1 n 
9 * m « i % ans * t  f ^ 5” *  ?  t
m r  c tf  njTir ®tfsr*rr «it ^ ip r c  
5 taT, ?fr h  w w tt  g fa ^»npt 

^  ^<r*r ^  ^ T T  1

apt «fr f?wft *  <rsh*fte M t  m r I —  
H*P JfT T̂PT «T»rrsft t  ^  'f&  ^ T 
f5«ft fX^R 5^ flrarsr 3 «tht 1 1

f ^ t  frsR  vr *fk ^ f r?  w m
OTTT fr*I 9 f  diVl tfTT 
*T 3ft qfft t  3TOT T̂T «5TSRT ^  
*n>cTT i  1 o ti t  3*rarr f w
m f t  s n f o n  a ft i  t w t  srr 
*nan i  1 «rf«Fr **t qr* ^v ts  *  ** 
* f * r  * f * t  w t t  ?ft 3*  s f i t s  qft f t r ? R
THTT £  I 5*T «T-5TR % $(Z  t

* f | r * * r * T
5f?ft̂ rr *r$ i  f r  tx frafr % v ^ r  r ^ m  
Hi w r c r  r  *n? « f m  f? 1 f e ^ w R  
*rr.*nr h % sftm *nrf 5p farrra 
^ f f t  q ŝmr % *p t sfi* t ^ t  £  1 <#f^T 
i p  *>f srger ^ t r t  i t t t r  $ 1 
t r $  4 T a  3r?«c I  %  ?*  ^  * n m
% s f r  fg^ r w  n x v n  fsrrir- 
arrft OT'ft % *frc *  f  f«r ?nTT 

* t  <r < » n e  ? * r  * t  ^  * < m  f^ r r r a  1 
« w  *  P h t t t  s r t ^ r  > ; o

f r t  #  * ^ r r  m  v & r r  w t t  p  1 £
fvVmRT q^f ^05 t r t f ^ f T  
%  ^  m r i r ? * T T * * 5 T % ? r s T
t m r a r  V * f t !? « A t  5 *H F t  *FTTa r %  ^TTRT

%  m n  w M  T O n r i t  q ?  r^fV ?  
« f t r  f R %  w m x  v f t  ^  5T  ^

1 m x  * fw  «tt % w  
m m  a r n ; ?ft p r tt  m ^ « it  ft? w r r a r  %  
* ^ * n  %  * r r e * r  * r * n W j  «F t i t i r ^ f
^ i w i  wfRT q»r i  «ftr «w 5^ t  
♦ K r w f e  ¥ t 5 r t  » r h r ^  ¥ t r  w ?

W T T  STFtTT?? I ^  ? n ft ^  »fT
o t  r$t $

^  I % V^T jft TT«f T̂lHJly (V̂
ffm rV  s  t ?  5̂  3t
srw  % £  1 ? ^ r t  jfrn t t  hV 3fl
fr3r«f ^  ^  «r?r ?ffar ^  s t t r t

«pt P i f ^ n  ?f^r f  f p r r f ^ :
'̂ 7 *p ^ T  ^  ^  %̂ kc % s r n R

#  W T T  j p f p f  rr^T £ zfrr sff 7 lft^ T  %*T 
ri<$ %  3 T R t  £  ‘3*T^T spM^r spf 
*r spffr 3qr?r ?Rft i  1 xrrft
'̂ r*ft*T WTf Jfft *i>iHl H ^  fT3T
VT *TTT *T+'1 I 5  I T*rr  ̂ ?T7p- ^ T
k  a t *m  #  ’t P r 1 #tt5ftrV «F3r ^  
* t r  * n p n  % 1 ? *r %  ^ T s r ^ r  ^
1 * P P t  W T < T  ^r?rt 5T^t I fa r  55̂
V I  S f d ^ l ' l  5TT5T ^  ^ n ^ T T
m  f v * f t  s f t r  f n r  q *mq ^ r p n ,  
?»t ^nr *i ^  xro^rtf % f t̂T ^nmr q?T 
^ t *tt  ^ i f a T  ?  m jrfA y n  qrr̂ T 
w n  ? fur v t  3 » m  ? w t  ?r?V 
r*»*ml £  » frjsf fS{ #^fr ifTT fry# 

Jfg t HT Wlfvrrf V T  f r 3 R ' ^  

t  Vfc ’ H R  & 7  %FTT ^  T T  SfPT 
» n m  ^  o t  *pftfY «fr «rf*FT ^
3Ft *T T V T T  srr fT S R - £  t f r r  

& R  n r  v ft O TTT f ^ T H  %  f w i T f t ' 
% f̂ TT T̂ prr ^  fjRfrpr m : JTf
H ’ m  ^  o t ^  s rn ft  ^  |  1 f? r %  
3 R T  >ft » z m r m  ^ ft ;r*n ? H r |  # 
h t r r f f  5F £r | « r t  1 *  ***) n
r% (T3PT * -  ?̂TTI 5  fTp,T ??wr 
*I T  >fr f w p f f  Vt w qrf ^  n  fe W tT  
R h f r ?  j i t « r ? f t f t r w r r i  1

^  citf ^  ^Tvrr r̂r̂ cTr f  »
t j t w  %  t r s r c  ^ f t  ^  f ^ r n »
5^5 OTf ?Tfrf 5re5rr 1 H fif 
w f t  ’fr r ff ?  m rff  ^
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[̂ r>o v n 4 tr

*  $ 9  v g fr  sr# ^ a n  1 *favr <?«f wm 
4  «^ri ^r?-ff f  1 4>t
*Fmsr WTfT $  wm •$ £ , fwrr % «n»r 
ifc ft w r r  w t w  JTf w^sjr ?r£

*fhc «fiR *rpnr t o t  ^ r  9F?? s r*  
i tv  * * f fw r tft *  %mtit w w  
^Tf?rr 5  ftr srn m  ^ rrf  % «rnr sftefr
W IT  «PT *M T  5PIT ( W  SITTlSt 

^  ^  sftfa T^t cfr
*nf*w fa  I*  5 ^wt % t o  fasrrd 
$  *h  TfT 1 *  ^Tfrr fr^r# #*r *ftr
^RTfr «5TS*W f a l ^  ifht vHTi<T fa^T

irr fv 'h rm x ^ n t 1 

^  *rjft wm *ttt «TRfr i  vftK
f* r  |  3r=jT t t  r<fx, ^ ' r y  w r  tf t  

»n»r tit ’i t  i  w r r  jt <T?rr
sflgt *rnr# % ,h t  k t o t , faere *ft *prrr 

n m r  ot t  ^nm r 
% fa  qft re w ir  ̂ fra t n r s pt it

t o  tr w<f *nreft f  m  *ft  ?
inn: 'fannr w t  *t 3r« w f t  5  

srt trm fr tit M r »  vr
xmmverT t  *? ^ t t  5 m  %ftr «ptt $?
% ^ rr ^ t t  «f r  <trm «t*rr ?r fqnrr
eft trrw r f*«rr& f t  1 #  nr^rr srm  1

Shri D r a n t lu  Deb (Tripura): Mr 
Deputy-Speaker, I want to confinc my 
remarks to Demand No 119 under the 
heading 'purchase of foodgrains' Our 
country has been suffering from short' 
age of foodstuff and so it is necessary 
that we should import them from out-
side and produce more internally also 
But before that I want to draw the 
attention that took Dlace in the Tri-
pura State in the month of January, 
1959. As soon as I reached Tripura 
‘State in the last week of December, 
I  ™rn* to know that rice amounting 
to 25,000 to 30,000 maunds was lying 
in CbuntibarL Hie Government did

not take any care to protect that rice. 
On the 2nd of January 1959, when 1 
learnt this. 1 wrote to the District 
Magistrate requesting him to keep all 
these things in the godowns or pro-
tect that and also to keep some guard 
or watch over that as there was 
nobody to look after that. On the 
16th of January the District Magis-
trate was good enough to inform me 
that the administration was keeping 
a watch over the situation and it is 
prepared for any situation. He wrote 
like that and I got that letter on the 
16th But on the 22nd January this 
calamity took place There was a 
heavy rainfall in Tripura State and it 
continued for 3-4 days and all the rice 
stocked m the open air had been 
drpnche.l and wasted In reply to 
question No. 462 the Food Minister 
was good enough to say that about 
sixteen thousand maunds of rice were 
there But my information is that it 
was not sixteen thousand maunds but 
much more because it was a huge 
stock there It is a heavy loss to the 
country no doubt. At least in future 
our Minister should be more careful 
and instruct the staff working there 
to keep a watch over the matter. 
S.nee 1954, we have been taking rice 
from the Centre and after the sealing 
of the border with Pakistan we 
have had to carry all the rice and 
cement through Kalkalighat to the 
different parts of the Tripura State. 
But till now we have not during the 
last 3-4 years constructed a single 
god own or a temporary shed in that 
particular spot (Churaibari) to store 
rice or cement. If any Minister or 
Member of Parliament would visit 
that place, he will find huge stocks of 
cement lying like this and wasted. . .
(interruptions.)

Mr. Deputy -Speaker. I am constant-
ly being reminded that today there 
arc a very large number of hon. 
Ministers present

Sbri Dasaratha Deb: I want to draw
the attention of the House and ask 
why this has haw  w ." Th *.x‘ are
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certain loopholes in the contract also.
I understand on the 29th of August
the tender of one Mr. Kalimohan Sen
of Dharmanaga- was accepted. This
gentleman has sizned a can trac.. In
the contract, it was mentioned that
Shri Sen has to "clear all the wagons
that would be placed at the siding of
the Katlcalighat Railway station on
the very day of placement and carry
the SQm2 to the destination godown
within seven days of its receipt at
Kalka.ighat," Further, in this con-
tract, he was to carry a fixed mini-
mum maurid of rice per day so long
as such stock was available at Kal-
kalighat. These are contained in
article No. 13 of the contract bond.

But there is an amazing thing. I
understand that this gentleman who
was given the contract has not got a
requisite number of trucks. Before he
wa given the contract, the Govern-
ment should have at least found out
whether thi : particular person would
be able to carry out the contract. But
the administration did not take any
care to look into that matter.

In another portion, the contract says
that it W8.S agreed that though Shri
Son should take proper steps for the
prevention of deterioration, shortage
and dam age of grains, he should not
be rcsponsible for any such lo s Clue
to any unforeseen or unexpected
even t. That is contained in articles 3
and 4 of the contract bond. This is
sil1y.

This gentleman, Shri Sen, escaped
from being punished for such a heavy
loss. How it happened is an amazing
thing. Further, there are so many
people, carrying agent'>, like truck-
owners' association, transport associa ..
tion, and others who have got suffi-
cient number of trucks. But these
people were not given any contract.
The trouble is this. This gentleman
in question agreed to carry rice at
Rs. 2-1-0 per maund from Kalkali-
ghat to the Agartala godown. It was
a very low rate and nobody was
agreeable to accept this standard.
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Ultimately, of course, ths gentleman's
contract has been cancelled. If other
people had been given the contract,
it would have been much better, arid
if that had been done much earlier,
it would have been correct. That l:i

why I want to invite the attention of
the House to the fact that effective
steps should be taken so that in future
such a calamity would not happen.

From now on, at least the adrnin is-
11·2tio.1 should provide some place at
Chura ibar i to keep the grains; at least
some temporary godowns should be
built in which we can store the com-
mod tics such as cements, foodgrains
and other things. Otherwise, it would
be a heavy loss in future also.

In this connection, I want to put.
certain questions which the hon.
Minister shoud consider and make a
reply thereafter. Why did not the
Admin.rtrat.o, think it very risky to
allow such a huge quantity of rice to,
b.:kcpt in the open air? Secondly,
why did not the Administration C0'1-

trill". the othir transport agencies and
sort..uslv nego:iaie tho rate so that
carrying of grains could be taken up
f'orthw th? vVas it only complacency
or was it the result of any attempt
to cnu-ust the carrying work to some
other contractors for their narrow
selfish interests; which always very
frequently happens in our State?

I would like to refer to another case
in co n.icct.ion with the Education
M'riistry. Here, I want to draw the
attention of the House to the fact that
some money has been sanctioned to
start a basic training college at
Kakraban in Tripura State, but up-
till now, no house was constructed
and no class was ononod. In] 958.
perh ap , it was in September, one
lecturer was appointed. He was idle
for long and yet got salary from the
Government.

The Deputy Minister of Food and'
Agriculture (Shri A. M. Thomas):
May I respectfully submit that what
he is saying has very little to do with.
what we are discussing.
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Mr. Depaty-Speaker: Under what
Demand he is speaking?

Shri Dasaratha Deb: In regard to
the Ministry of Education.

Mr. Depaty-Speaker: Is there any 
Demand to which particularly he is 
•drawing the attention of the Ministry?

Shri Dasaratha Deb: Here is a 
-simple question__

Mr. Deputy-Speaker: Nobody says 
it is complicated They wanted to 
know whether there is any particular 
Demand on which he is speaking.

The Minister of Finance (Shri 
Morarji Desai): All that he has said
so far has no relevance to any 
Demand

Mr. Depaty-Speaker: He will have 
another opportunity after a few days

Shri Dasaratha Deb: Only a lecturer
had bet n appo nted but the cohege 
has no i"ci.sts.*nce as such and thii 
results m dra.mng <tll the money of 
the Government I would request 
the Minister to go into the matter 
and .see why this has happened

Mr. Deputy-Speaker: Shn Haider.
i ltquen  him to be very brief

Shri Haider (Diamond Harbour— 
Reserved—Sch. Castes): Mr Deputy- 
Speaker, I would like to invite the 
attention of the House to Demand No 
IIP, wh ch deals w th foodgrams and 
pricc* I would ..kc to draw the 
attention of the House to the acutt 
•ituation m regard to the food prices 
m our country, particularly in West 
Bengal. While our Ministers and 
other Government oflicials are declar-
ing that there is a bumper crop in 
our country and there is no ‘carcity 
of food, why there is so much food 
scarcity in West Bengal I cannot 
understand. Even the Chief Minister 
o f West Bengal and the Food Minister 
came to Delhi to represent their case 
about the acute food shortage in West 
Bengal. In 1956, the deficit in West 
Bengal was 3-lakh tons, and it 
increased in 1957 to 4-lakh tons. In

1958, it rose to 7-lakh tons. But to 
our utter astonishment, this year it 
rose up to 9,50,000 tons. A few days 
ago, a press note was issued by the 
West Bengal Government that there 
would be no food shortage and that 
supply would be regular. But when 
that news of food shortage of 9i-lakh 
tons was announced in the papers, on 
that very day, rice disappeared from 
the market

There is food shortage not only in 
Calcutta but m the mofussil towns 
also nee is not available; even in the 
village markets, rice is scarce For 
this reason, there was a big Satya- 
p ra h a  movement in West Bengal in 
1951!, during September and October 
of that yt\>r The Chief Minister pro-
mised th a t  foorigrain; would be 
regularly -upphed to al] the villagers 
and that too at cheaper, controlled 
rates But that promise was broken 
T h e re  w as a big rally and demonstra 
t:on m Calcutta People agitated for 
food, throughout the country, and the 
"hii’f Minister promised that at all 
level-., from th e  provincial to tho 
\iHuge level, food committees would 
be formed with representatives of all 
parties so that there may not be any 
lorruption or bungling Again he did 
not keep his words

Mr Depaty-Speaker: You may
point out whether the amount
demanded !■> excessive or it should bt 
allowed. Food committee and othei 
things can be discussed later.

Shri Haider: I have taken up the
food and agricultural policy which 
creates

Mr. Depaty-Speaker: Hie policy is 
there already There is nothing new. 
He will flnish in two minutes now.

Shri Braj Raj 8 ingh (Firozabad):
About the failures of the Government.

Mr. Depaty-Speaker: That could be 
better discussed next time.
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we have come before the House. At
the time when the budget proposals
were framed, a certain amount had
been asked for and was provided in
the budget. At that time, both the
Bhilai and Rourkela steel projects
were in some difficulties, but I am
happy to inform the House that as a
result of various steps that were
taken, it was possible to expedite the
paca of execution and so, we have
come to this House for more funds. If
the hon. Member had carefully
studied it, that was a point upon
which he could have certainly com-
plemented the Hindustan Steel for
expediting the work and asking for
more funds.

15 hrs.

About the irrigation problems in
.Sunderbans area, I would like to point
out that Sunderbans is a very big
rice-producing area. This was once
regarded as the granary of West
Bengal, but due to the negligence of
the Government, f'requent.y the
embankments are broken and floods
occur. As a result of this, Sunder-
bans has become a deficit area. A
few days ago, our Prime Minister
ridiculed the people of West Bengal,
par ticular.ly Calcutta, saying that it is
a city of processions. But some
thought should be given to the point
as to why they have such processions.

The food prices have become so high
that again people are coming to Cal-
cutta on the 12th March to place their
grievances before the Cabinet. They
arc ;,Gt coni-ng to figh: w.th the Gov-
ernment, but only to protest and have
a re-medy from the Government, so
that they are supplied with rice and
other foodgr ains regu.ar ly.

La st ly, I come to the Question of
'relief and rehabilitation of displaced
persons in West Bengal. (Interrup-
tion) .

lVlr. Deputy-Speaker:
reS2TVC his remarks for
discussion.

He might
the budget

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): Some
hon. Members opposite have said
something about the steel plants. I
would attempt to reply very briefly
to the points raised. My hon. friend,
Shri Supakar, said something about
the delay, saying that the delay is
costing us quite a bit. I agree with
him that delays in the commissioning
of projects like steel plants always
co st and it is for this reason that every
attempt is made to cut out all delays.
If he has carefully studied the present
demand, that would be proof of the
fact that concrete steps have been
taken with good results and delay has
been cut out. That is explanation for
the supplementary demand for which

Both in the matter of execution of
civ il works and with regard to the
arr-ival of plant and equipment, the
spec.; has very much increased and
that is why we have come up with
this additional expenditure. Regard-
ing the estimates going up, that has
been discussed on the flo )1' of tl.e
House 011 a number of occasions. On
th: 3 point also, I am happy to inform
the House that the estimates as given
about two years ago, with regard to
the expenditure on these three steel
plants, still hold :';:J:JJ; the estimates
have not all been mcre than what was
given at the earlier stage about two
YC::ll'3 ago. This additional money
that is asked for has not eot anything
to do with pushing up c: Ll:' (~.;timates.
The estimates remain, but the pace of
execution and arrival of cqupment
has been increased. So, t~c:,e is
additional expenditure during the
current year and there will be a cor-
responding reduction in the subse-
quent year.

One hon. Member said that the cost
of 5t'221 projects is double in the
public sector as compared with the
private sector. I thought he did not
have much contact with the private
sector to give that figure boldly. I
wish the private sector could really
stand by these estimates, because
according to the indications that we
have got with regard to the expansion
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undertaken even in the private sector,
the order of expenditure is not likely
to be very much different from what
ic; being incurred in connection with
J.l·.'bjc sector steel plants. I do not
know wherefrom he got those figures.
Even the priv ate sector does not claim
tha ~ their expenditure is half of what
W'2; are incurring in the public sector.
{ would appeal to hon, Members of
this House not to make statements in
that loose manner, because that un-
necessarily embarrasses the Govern-
ment and the project authorities. if
one says something which is not claim,
ed by anybody and if he makes out a
special nlE"1. on that score. it would
perhaps not be fair.

Shri Naushir Bharucha: How does
he arrive at the figure of Rs. 52 crores
On Page 49?

Sardar Swaran Singh: I am coming
to that. There are two points which
require to be explained in connection
with the query now raised. There is
an increase in the estimated expendi-
ture from Rs. 157'88 crores to
Rs. 196.88 crores, and then there is a
surrender of Rs. 13.6 crores in Grant
No. 128-Capital outlay on investment
of share capital of Hindustan Steel.
This is due to the iact that tentatively,
we have taken a decision that the
share capital will not be over Rs. 300
crores. The additional financing is by
loan and hence this surrender under
one head and additional demand under
another head.

About arriving at the figure- of
Rs. 52.60 crores, it is a very simple
thing. There is available under this
grant of the Ministry of Finance a
sum of Rs. 18.58 crores as savings
from other anticipated expenditure.
The supplementary demand is only
for the balance of Rs. 34.02 crores.
If these two amounts are added, they
give Rs. 52.60 crores.

Shri Vittal Rao said something
about the metallurgical laboratory at
Jamshedpur. I am glad that this
experiment with low shaft furnace

has already been started; the intention
is precisely of the type to which the
hon, Member referred, v[z., to try
iron 01'C3 of lower grade and also to
try non-metallurg ical coal and maybe
even lignite. This is precisely the
purpose with which this low shaft
furnace has been started and I hope
the results that ensue from this would
be of far-reaching importance. That.
might open the way for diversification
of this basic industry to produce iron
ar.d steel.

He also made a reference to the
stainless steel which has been
developed in the national metallurgi-
cal laboratory. I think the national
metallur g.cal laboratory should be
congratulated for making this very
good discovery. and it is the intention
of Government to utilize this method
in the new stainless steel and tool
alloy plant that they are proposing to
install. With regard to the particular
point of the suitability of it for one
or the other purpose, it will certain-
ly receive all the attention that is due:
to it.

He unfortunately raised the ques-
tio.i as to why retired people should
be employed, particularly from the·
railways. I have no hesitation in
offering my thanks to the railway
administration for sparing those
officers. They ha.ve lent us quite a
few officers for the execution of work
and so on. They have done a very
good work, they have made a magni-
ficient job of it. I would like to
recognize their effort publicly and so
I would say that the officers whom
we have received from the railways
at the various levels have really
carried a good load; because, the rail-
ways are well organised being the
biggest public sector we have got and
they have got diverse experience both
in construction as well as in adminis-
tration. So, we should unhesitatingly
make use of them, if the railways can
spare those officers not only in these
steel plants but in perhaps a number
of other construction projects. I am
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time of the formulation of those budget
estimates, namely, October 1957. The
hon. member may note that the price
of paper at that time was about
Rs. 1,400 odd and the price that we
had to pay later on during the year
was Rs. 1,577, a difference of about
Rs. 150 per ton. That accounts
mainly for the increased expendi-
ture and that explains why we have
come forward with the supplementary
Demands.

Demands for

happy that our experience with regard
to these officers has been very good.

I do not want to take more time of
the House. I am happy that the first
stage in the steel plants has been
completed and inaugurated, and these
steel plants are going ahead more or
less according to schedule. A certain
effort that was at one stage being
made to indulge in dust-raising has
subsided )to a great extent. Then,
nothing is a better argument than the
actual performance, as in this case.

Shri K. C. Reddy: Mr. Deputy-
Speaker, in respect of Demand No. 96
"Other Civil Works" and Demand
No. 97 "Stationery and Printing" a
few hon. Members have chosen to
make some observations to which I
would like to briefly refer.

Taking Demand No. 97 first,
"Stationery and Printing", the hon.
Shri Bharucha referred to the increas-
ed cost that has to be borne by the
Government for the purchase of
papers. He seems to be under the
impression that the Supplementary
Demand for which we have come
forward now has to be entirely
accounted for by the increased
quantity of paper that we have pos-
sibly purchased. I would like to dis-
abuse him of that impression, because
this has happened due to one or two
important reasons.

F'irstly, when the budget estimates
for 1958-59 were formulated, we pro-
ceeded naturally on the basis of the
then existing price, the price that
existed in October 1957. At that time
the prices were very much lower than
what they are at the present moment.
Moreover, later in the year 1957-58
there was also the excise duty and
also the Central sales tax which be-
came two additional charges which
entered into the composition of the
Itrice. So, in 1958-59 when the budget
estimates were prepared, those esti-
mates were prepared, on the basis of
the price, as I said, existing at the
347 (Ai) LSD-7

So far as the economy aspect is con-
cerned, as compared to 1957-58, in
1958-59 there has been an increased
consumption of paper only up to the
extent of 3,000 or 4,000 tons and not
more. The fact remains that as against
the allocation to the Central Govern-
ment of 37,000 tons or thereabouts,
the actual sunoly in 1957-58 by the
paper mills was of the order of only
23,000 or 24,000 tons. During 1958-59
there has been a somewhat better
supply and the supply has gone up to
27,000 tons. That will show that so
far as the economy aspect is concern-
ed, against a total allocation of about
35,000, tons the supply has been
actually of the order of 23,000 tons in
1957-58 and 27,000 tons in 1958-59. So,
owing to the limitation in respect of
the supply of paper because of the
short production in the country, there
has been a compulsory economising in
the use of paper in all the Govern-
ment departments. If more paper had
been available, perhaps our consump-
tion would have been more.

The second point that I would like
to mention is that in order to secure
economy against a shortfall in supply,
and also because of other considera-
tions, only recently Government has
taken a decision to impose an economy
cut of 15 per cent in the use of paper
in all Government departments. Im-
mediately after this cut was decided
upon by the Government, there have
been persistent and insistent demands
from various Government depart-
ments that this cut has operated very
unfavourably, a lot of difficulty has
been caused and so that cut has to be
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restored and the department should 
be enabled to use the same quantity 
of paper that they have been using 
uptill now.

Another point was made by Shri 
Bharucha, and that was about Gov-
ernment publications. He seems to 
argue "here you are spending so much 
on paper; you have come forward 
with a supplementary demand for 
about Ra. 90 lakhs and still there are 
no Government publications in the 
Publications Depot." He seems to me 
arguing on that basis, though he did 
not actually argue and he seems to 
have that kind of impression.

Regarding Government publications 
what 1 would like to say is this. My 
Ministry acts as the agent of the other 
Ministries. That is to say, we print 
as many copies as are asked by the 
sponsoring administrative Ministries. 
If, for example, a particular publica-
tion is not available—he referred to 
the Industrial Disputes Act,—it is 
very simply explained by the fact that 
the copies that were printed on the 
urder of the sponsoring Ministry have 
been exhausted.

Shri Naoshtr Bharaeha: Whenever 
I go they say that the publications I 
want are out of stock.

Shri K. C. Reddy: I am afraid, the
hon. Member is making a general 
statement.

Hr. Depaty-Speaker: The hon.
Member makes demand for things 
that are very rare.

Shri K. 0. Reddy: I am afraid, the 
hon. Member, in the heat of the 
moment, ia indulging in a very ex-
aggerated statement that whenever 
he goes to the depot whatever pub-
lication he asks for is not available.
1  think it is very unfair.

Shit Naushir Bharaeha: Eighty
per cent, of the times I visited the 
depots, whether in Bombay or in 
Delhi, I  could mat get the required 
publications,

Shri K. C. M U y: 1  w *4d lfl» to 
have fuller information on this point 
and if I am satisfied that on 80 per 
cent of the times the publications 
were not available, I can assure the 
hon. Member that I will take it  up 
with the concerned administrative 
Department and every e&deavour will 
be made to see that the essential 
number of copies a t some of these 
important documents are made avail-
able to the public.

Then something was said about the 
price of paper. I do not want to 
take much time on that point, be-
cause the hon. Member who referred 
to it does not happen to be here—I 
am referring to Shri Nayar. As I have 
already said, the increase in price 
«  mostly accounted for by the levy 
of the excise duty and the Central 
sales tax towards the end of 1937-68. 
Also, wages and certain other manu-
facturing costs have gone up. It 
was only after protracted negotiations 
and very careful consideration of 
the whole matter that the price in-
crease was agreed to. He also re-
ferred to the retail prices being very 
high. I do not know about that. He 
seems to suggest that anticipating the 
possible decision of the Tariff Com-
mission, the retail merchants fue 
pushing up the price of paper in the 
market That is a matter to which I 
have not paid attention. I think my 
colleague, the Minister of Commerce, 
and Industry will take note of it and 
find out what exactly the position 
is.

The hon. Member who made re-
ference to Demand No. 98 under Civil 
Works is also not here—1 am referring
to Shri Tangamani

Mr. Depaty-Speaker: Shri
Tangamani is here.

Shri K. C. Reddy: Is he there? I 
am sorry. I think it was ha wh§ 
referred to the gap between the
original budget estimate and fee
actual estimate far which we have
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earn* forward to cover with, a  sup-
plementary demand of R*. 289 lakhs 
or aomething like th a t I would not 
take much time of the House over 
this matter to explain this to the 
hoi. Member. He has already gone 
through the memo that has been cir-
culated to the House. I would like 
only to add this. It should be noted 
that the entire supplementary de-
mand of Ra. 288,93,000 is under the 
bead Suspense. That is to say, it is 
only a transitory head. The debits 
under this head will be cleared by 
passing on the cost of the materials 
to the individual works in the usual 
course. Out of the supplpementary 
demand of Rs. 289 lakhs, Rs. 2,82,70,000 
will be adjusted as reduction of ex-
penditure. I am referring to this 
particular aspect only to emphasise 
the fact that it is not so much by way 
of outright expenditure for which we 
have come forward with a supple-
mentary demand, but for the purpose 
of purchasing some materials which 
have to be stocked and which have 
to be supplied over certain points of 
time to inaccessible areas. Hie break-
up of this sum of Rs. 289 lakhs, I 
would like briefly to mention. So 
far as the C.P.W.D. is concerned, the 
supplementary demand that is put 
forward for their purposes is about 
Rs. 1,18,28,000. The balance of the 
amount is in respect of stocks that 
have to be built up for various ad-
ministrations like the Himachal 
Pradesh Administration, Delhi Ad-
ministration, the North East Frontier 
Agency Administration and a few 
other Administrations like that. They 
are the budgetary authorities and we 
have to budget on the information 
that we receive from thne  budgetary 
authorities, namely the Delhi Ad- 
'ninJatration and other authorities 
that I mentioned a little while ago. 
It is under these circumstances that 
ttis supplementary demand has arisen. 
If It Is borne In mind that this is not 
a sort of outright expenditure, but is 
tttiy a  suspense head, I do not think 
that* will be any serious objection or 
orittdam to this matter. I would also

like to say this. This is a provision 
puder Suspense. It may be argued 
by the hon. Member, why is it not 
estimated properly and precisely at 
the time when the budget estimates 
are presented. The simple fact is 
that under the Head Suspense, we 
cannot forecast with any reasonable 
degree of accuracy on account of un-
reliable factors like the supply posi-
tion of the materials, delivery of con-
signments, changes in the scope of 
works in various parts of the country, 
scattered all over the country. It is 
in these circumstances that the sup-
plementary demand had to be made. 
I do not think there are any other 
major points that were made by boo. 
Members in the course of their 
speeches. I have briefly referred to 
them. I do not think there is any 
need for me to say more.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Mr. Deputy-Speaker, though there 
was no cut motion so far as Demand 
No. 58 was concerned, two hon. Mem-
bers from Orissa made two com-
plaints. One was that certain amounts 
of allowances were being paid to the 
descendants of ex-Rulers and the 
second was that in one case, the 
amount has been increased. May I 
point out here, that the practice that 
we follow, so far as privy purses are 
concerned is, as the House is aware, 
they are debited to the Consolidat-
ed Fund of India under the rules as 
also under the Constitution. So far 
as allowances are concerned, these 
allowances are carried forward on 
account of an understanding at the 
time of integration and they are to 
be paid out of the revenues of the 
State Government. In this case, the 
two Rulers died and the question arose 
as to whether a successor should be 
recognised by tlie President undei 
article 366 (22). The Government had 
evidence before it and after consider-
ation of the circumstances, the Gov-
ernment came to the conclusion that 
it was not necessary to recognise any 
person as heir or successor at alL
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Far this purpose^ may I point oat, 
that a  large amount o f  privy p u m  
lapsed tn respect of the State of 
Nkndgaon in  Madhya Pradesh. The 
privy parse amounted to Rt. 8,88,858. 
The Government came to the eon* 
citision that no successor should be 
recognised at all. There was his own 
widow who had to be provided for. 
For that purpose it was considered 
necessary that some amount of 
allowance should be paid to her. 
That is the reason why a sum of 
Rs. 4,000 per month has been re-
cognised and is being paid to her. 
Ordinarily, whenever there are allow-
ances, as I have stated, it is the State 
Qm m atiaM r i r t *  V im  
in this case, a large amount lapsed 
to the Government. In consultation 
with the State Government, it was 
considered proper that the amount 
of the allowances, namely Rs. 4,000 
per month or Ra. 48,000 a year should 
be paid out of the Central revenues. 
Even then, you will And, after pay-
ing Rs. 48,000 per year, the Govern-
ment of India will be making a sav-
ing of Rs. 3 lakhs and odd.

Shri Mahaaty: May I interrupt.
Sir? It is not a question of saving 
or spending. It is a question of under 
what law, under what rules.

Start Datar: It is not a question of 
law. When we did not recognise any 
successor a t all, certain sympathetic 
considerations had to be taken into 
account

S M  M atm ty: I would like to 
know.........

Start Datar: Let the hon. Member 
wait for some tine. Here, there was 
the* widow of tha last Ruler who had 
b a n  nsqpriaed for privy purse. 
Tkmrefore, out o f considerations of 
sympathy, especially when the privy 
P ttne had lapsed, Ra. 4,000 per month 
w m  granted awl as I have said, still 
we axe making a  saving of Rs. 3 
lafcfca and odd. This is so fa r as 
NaadpMK i» concerned.

In the* o ther case «f Baudh in Orissa, 
tpare alsov the Presidsm came to the 
etMcluaiatt that a successor should 
npt be recognised a t alL Ther* when 
tpe last Ruler died, only an interim 
arrangement at payment of Rs. 1,000 
i f  as being made by way of allowances 
V^hen ultimately Government came 
t(> the conclusion that no successor 
was to be recognised, o» considera-
tion similar to those that I have just 
n?w pointed out in the case of 
Nftndgaon, we raised it to Rs. 2000. 
Thus Rs. 2000 are being paid and for 
tiwt amount grant has been asked 
«*■

Shri Mahanty: Why not credit it to 
tfte State? We have not got any 
reply from the hon. Minister. Here, 
vfe are giving sanction to certain ex-
penditure. He has asked us to w ait 
But, he does not give the real posi-
tion

Mr. Depaty-Speaken Order, order 
tfe has given the explanation. That 
ntay not satisfy the hon. Member. He 
has given an explanation of what he 
f«els about why the Government took 
tpat decision.

Shri Datar: In the case of the Baudh 
State, the privy parse that was being 
paid was Rs. 69,300 per year. As 
against this, what we are now paying 
10 the widow is Re. 2000 per month 
0r  Rs. 24,000 per year. Here also, the 
government of India have made sav- 
nigs. I t is but natural that when 
tpere are widows of the last Rulers 
Who were recognised___

MEr. Depaty-Spaaker: Perhaps; the 
hon- Member pot that objection on 
apoount of a certain principle. He 
sMd because the allowances that w en  
being paid to the relatives of the 
Rulers were to be paid by the State 
(government, whether the Central 
Government have made savings or 

-----
Shri Datar: In this ease, we are 

dftaling with those persons who were 
immediate heirs. Here the is

entirely different from tha cases dank
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with *t the time -of integration 
There, certain immediate dependants 
of the Euler were being paid certain 
maintenance allowances, and they 
were charged on the revenues of the 
then States That u  the reason why 
at the tune of integration is was con-
sidered that they should be continued 
It was further agreed that they should 
be paid out of the State revenues. 
Here, these cases stand by them-
selves and they cannot be compared 
to the other cases 

60 far as the third case is con-
cerned, there the Ruler of Athmallic 
has died leaving three Rams i t  
widows.

An 'Bon 'Member: Drily three?
Shri Daiar: The question undei

consideration is who should be re-
cognised as successor from among a 
number of claimants Therefore, as 
an interim measure, until the Presi-
dent comes to a conclusion about the 
successorship, th» arrangement has 
been made to pay Rs 1,450 per 
month to the three Rams put to-
gether Therefore, this is an interim 
arrangement, and no objection can 
be taken to it When the final settle-
ment is made, this question also 
will be considered

Ik e  Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): 
Most of the Members have spoken on 
Demand 119 and the sum of Rs 67 53 
crores that has been asked for on the 
purchase of foodgraixu.

We are not ourselves quite happ) 
at the large difference that has come 
about between the estimated figure 
and the revised estimates, but if the 
hon. House is told the circumstances 
under which the figures were original 
ly estimated, and how they have 
come to be shown now, I am sura it 
would be seen that there has not 
been any deliberate intention on the 
part of Government to show a low 
figure.

Usually, the estimates are made 
m the month of December before the 
BudgvC is presented to this House 

« M m t«  te r  the puroh—e of

{^odgrains were made in Decamber, 
1057. At that tune we bad a com-
fortable reserve stock of about a 
jgilhon tons and we could not also
u iticipate the extent of damage that 
actually came about in 1958. We now 
fcfiow, judged from production, that 
we had a  loss to the extent ot 7 
million tons dunng that year com- 
pj&red to the production of 1956-57 
yfie House will also appreciate that 
ttfere were heavy demands for sup-
plies of wheat We /ere confronted 
with a continuous increase m the
demand not only for wheat, but also
ff/r other food grains on account of 
failure of rains and shortfall in pro-
motion

We have also to appreciate the 
Position that we had not entered into 
firm arrangements at that lime when 
tpe estimates were made in Decem-
ber 1957 Additional supplies were 
arranged from the USA under a sup-
plementary agreement under P L 
400 that was signed only m June 
1058, and a second agreement was 
Sfgned only in September 1958 It 
^ras under these two agreements that 
yfe were in a position to import quite 
larger quantities.

The requirement of wheat to meet 
tpe current demand is now estimated 
at 33 26 lakh tons, and the original 
estimate was only about 20 lafch tons 
broadly speaking, the items under 
yhich this additional amount came 
tfl be submitted for the sanction of 
this hon House are as under Larger 
quantities had to be imported, to the 
^xtent of 13*26 lakh tons of wheat 
10 addition to the quantity estimated 
^nginally Then, m importing coarse 
grains of about 1 21 lakh tons, we 
pad to incur about Rs 3 09 crores 
fiS regards internal procurement, m 
pecember, 1957 we thought we could 
procure about 1*5 lakh tons, but then 
(he policy of the Government also 
jjnderwent a change and we went m 
fa t larger and larger procurement, so 
jnuch so, we were able to procure 
ibout 527 lakh tons of nee itself in-
fernally An expenditure of Rs. 21 22 
irores had to be incurred for internal
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procurement in addition to the 
amount provided for in the Budget. 
Then, other charges bke advances to 
State Governments, came to Rs. 8*27 
crores, but we had a shortfall in the 
expenditure with regard to the pur-
chase of rice from Burma. That 
oame to about Rs 7.07 crores. So 
that, the net additional amount that 
we will have to incur will be about 
Rs. 67.59 crores, and it is for that 
amount that the supplementary de-
mand has been placed before the 
House.

Incidentally, some other questions 
also have been raised with regard to 
the adequacy of the procurement 
prices, especially with reference to 
the State of Orissa, by Shri Supakar 
and Shn Parugrahi By and large 
for 1958-59 we have adopted the pro-
curement prices that we had fixed for 
1957-58 In 1957-58 there had been 
a substantial drop in production; so, 
we had to import larger quantities 
Even then, the same price which we 
had fixed for that lean year we have 
continued for this year also when, as 
X said, we expect a bumper crop. 
So that there cannot be any justi-
fication for a substantial increase; if 
at all, there was scope only for some 
reduction. All the same, we have 
adopted the level of prices that we 
had fixed for the year 1957-58 If 
at all we have made any modifications, 
we have only made modifications to 
the benefit of the producer as will be 
Indicated even with regard to the 
State of Orissa.

Shri Fanigrahi: What is the modi-
fication?

Shri A. M. Thomas: Hie hon House 
knows that the Foodgrains Enquiry 
Committee had recommended for
1957-58 procurement prices ranging 
from Ra. 15 to Rs 17 and the procure-
ment prices that we fixed for 1957-58 
were broadly based on that. For this 
year also, as I have already stated, 
we have Just continued thoie prices 
that we fixed for 1957-58, but we 
have made some modifications with

regard to some States, especially for 
superior variety of rice, and that only 
for the benefit of the grower.

With regard to Orissa, the procure-
ment prices that have been fixed are: 
coarse farm and naked grain Rs. 15; 
paddy Rs. 8 80—not Rs. 7 as has been 
pointed out by the hon. Member, Shri 
Supakar; fine rice: Rs. 15.81; paddy: 
Rs. 9.30; superfine nee: Rs. 17; naked 
paddy. Rs. 10. These prices have been 
fixed as a result of discussion bet-
ween the representatives of the State 
Government and also the Central 
Government.

An hon Member put the question 
why the arrangement between the 
West Bengal and Orissa Governments 
had not been put into effect On 
27th January, 1959 the entire situa-
tion was reviewed and it was thought 
feasible that the procurement should 
be made only on behalf of the 
Central Government and that the re-
quirements of West Bengal, which 
would be necessary to be given from 
Ons<u, would be given as per the 
directions of the Centre The hon. 
Member asked why, if the Kerala 
Government can be asked to pro-
cure from Andhra, the West Bengal 
Government cannot be asked to pro-
cure from Orissa There is an 
essential difference between the situ-
ation that we find in the South and 
the situation in Orissa. Orissa has 
been cordoned off. Went Bengal and 
Orissa are not in one and the same 
zone, while Andhra, Mysore, Kerala 
and Madras are in the came xone. 
That is the difference.

8hrf Fanlgraht: Does the hon. Min-
ister know that rice from Orissa got* 
to Andhra, Madhya Pradesh and atoo 
to West Bengal?

8hrl A. M. Thomas: Orissa is cor-
doned off.

Shri Panlgrahi: Because there Is a 
direction, or is It realty cordoned off?
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Shri A. M. U m b m : It has been

actually cordoned off. The procure,
meat is done only on behall of the 
Central Government by the State 
Government.

The Orissa Government was also 
very keen to ensure a lair price to 
the grower even in the interior of 
the State, and with a view to achiev-
ing that, it was decided that the 
railway out-agency at Jeypore in the 
District of Koraput would be con-
sidered as a railhead, so that trans-
port charges from Jeypore to the 
nearest railway station at Salur 
were borne entirely by the Central 
Government. It was also decided 
that for some other districts, the 
Central Government would bear an 
overall subsidy not exceeding Rs. 2*5 
lakhs to support partially the price* 
in thp interior of the Kate and that 
the extent of subsidy m respect of 
any particular crop of paddy or rice 
would not exceed one-half of the 
actual cost of transport from the in-
terior to the nearest railhead, so that 
SO per cent, of the transport charges 
would be borne by the Centre. There 
is an advantage in that the railway 
out-agency has also been recognised as 
a railway station wherein delivery 
could be made. In addition, in order 
to meet the State Government's ex-
penditure on establishment etc. for 
procurement on behalf of the Central 
Government, it has also been agreed 
that the State Government would be 
paid an administrative charge of three 
annas per maund of rice and two 
annas per maund of paddy, procured 
and delivered to the Central Govern-
ment.

All necessary safeguards have been 
taken as far as the Centre is con-
cerned. The State Government, we 
should normally think, are also in-
terested in safeguarding the interests 
at th% growers there, and we can 
e*pect that a proper price based on 
ttie procurement prices of the Centre 
■would be given to  the growers thera 
fthfe

Then, some other minor matters 
have also been raised. The hon. 
Member from Tripura has raised tha 
question of some contract. Thera 
was also the question concerning tha 
fact that 16,000 maunds of rice were 
allowed to lie in the open a t Churai- 
bari. It is true that even the Met»i- 
bpri sent telegrams, and soon after 
the questions were tabled, we made 
the necessary inquiries, and we find 
that much loss has not taken place; 
only about 500 maunds of rice ware 
damaged.

Star* Dasaratha Deb: Has the hon. 
Minister got this information that it 
was raining continuously there for 
three days, and the'rice was drench-
ed, and now that drenched rice is 
being dried and then mixed with 
good rice and being distributed?

Shri V. P. Nayar: What is that 
special rice which has not resulted 
in much loss?

Shri A. M. Thomas: We have got 
the necessary inquiries instituted. 
In that part of India at that particular 
penod usually rams were not ex-
pected But, unfortunately, for two 
or three days, it was continuously 
raining there. It is true that there 
was no godown there. The construc-
tion of one is under the consideration 
of the Central Government. After 
all, the transport was entrusted to a 
contractor, and if the contractor did 
not carry out his undertaking within 
the period stipulated, all that we 
could do was to cancel the contract 
and make alternative arrangements 
which also we did. I do not think it 
was so serious a thing as to__

Shri Dasaratha Deb: It is serious
to us

Shri A. M. Thomas: It may be ser-
ious according to the hon. Member 
but it is not so serious. That is all.

The question of the supplies to 
Weat Bengal was raised by one hon 
Member, as also dearth of supplies in 
the market; it is true that the trad* 
has become a Httl* rastlaas an account
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{Shri A. M. Ibomas] 
of the State trading that we are go-
ing to adopt. In the transitional 
stage, we shall certainly have to 
face difficulties. But as far as West 
Bengal is concerned, the harvest 
season is now over. It is only a few 
days since the harvest was over; 
nevertheless we are making to West 
Bengal, to meet this particular situ-
ation, large supplies. For February, 
the West Bengal Government want-
ed 30,000 tons of nee, and we have 
allowed them the full 30,000 tons of 
nee plus 20,000 tons of paddy. For 
January, also, we gave them 12.0JU 
tons of nee. Usually, during these 
months, no substantial supplies need 
have been made; all the same, to 
meet this particular situation, we have 
made large supplies. Although we 
are not committed to any figure for 
supply to the West Bengal Govern-
ment, we shall meet their reasonable 
demands. We are supplying 50,000 
tons of wheat per month to West 
Bengal all along. The full require-
ments of Calcutta and the reasonable 
requirements of the districts will 
certainly be met from these supplies 
that we are making of wheat also

Shri Haider: May I know the assur-
ance given to the Chief Minister and 
the Food Minister of West Bengal?

Shri A. M. Thomas: The assurance 
is that all reasonable requirements 
would be m et

The auestion of production has also 
been raised, and it has been asked 
what steps we are taking to increa~, ’ 
food production. We are taking the 
necessary steps, and the House r- 
already aware of the rabi campaign 
and the next kharif campaign that we 
are launching; the production also 
has been increasing. I am afraid the 
Bouse will not be correct in judging 
that in spite o t our efforts, production 
k  decreasing. But for the year 1957- 
88 which was rather an abnormal year 
the production euAered a great deal 
an account o f natural calamities, 
dnwght and other circumstances

The year 195947 w asajteoo rd  year, 
aa la r as are coaaernad. In .the 
present year, as has beea stated by 
my senior colleague the Food Minis 
ter in the other House, we expect that 
the production nay  even reach abo.it 
70 million tons, that is, in 1958-39. So, 
it indicates that production is gradual-
ly rising. Of course, we are not 
satisfied with the level of production. 
We are making all efforts to increase 
production.

I think I have covered all the 
points that were raised.

The Deputy Minister of Labenr 
(Shri A M  AH): Reference has been 
made to the committee which nas 
been appointed concerning the wont-
ing journalists, and one hon. Mem-
ber wanted to know whether in place 
of Shn Vaidyanath Iyer, who un-
fortunately aied a fortnight ago, wc 
were appointing any other member. 
The inquiry part of the committee’s 
work has already been concluded, and 
it is now in the stage of drafting its 
final report Therefore, we do not 
propose to appoint a substitute. Be-
sides taking evidence in New Delhi, 
the committee has toured round the 
country and visited Bombay, Madras, 
Calcutta etc. and recorded evidence 
there also A large number of in-
come-tax officer* were lent to the 
committee by the Income-tax De-
partment who examined the accounts 
and other statements which were sub-
mitted to the committee.

Then, the tentative proposals 
were formed and circulated, as every-
body knows. Now, about 190 repre-
sentations have been received from 
the organisations, and individuals, 
both employers and employees. And 
it is hoped that the committee will 
be able to submit its final report 
within three weeks, but certainly 
before the end of March.

About the Bombay Chronicle and 
the Am /it Bazar Patrika, «a 2 have 
stated earlier, this matter is within 
the State sphere. In spite o f th a t 4a
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cmc any oocastan am es to help the 
workers, we shall always be glad to 
be of assistance to the extent possible 
for 'O*

S tfu d n i{  the personnel of the 
committee, there has been no whis-
per even My feeling is that the 
appointments on the committee were 
well received, all were happy with 
the personnel, and up to this tune, no 
complaint of any kind has been heard 
I am sure that the procedure follow-
ed by the committee has been liked 
by everybody

No other information has b**er 
sought for, though there has been 
some criticism. But as there was rn 
substance or basis in the criticism, I 
need not take up the time of Uie 
Bouse in dealing with it

The Minister of Industry (Shri 
Masebhai Shah)’ My hon friend Shri 
Naushir Bharucha mentioned a few 
points regarding the 'India 1958’ cx- 
mbition It is true that on the 
whole, the exhibition, even from the 
financial point of view has been more 
or less a self-supporting business As 
against an expenditure of about 
Rs 64 lakhs, Rs 48 lakhs as men 
tioned in the explanatory memoran-
dum, have been received as gate 
money as well as rents for the stalls 
etc Therefore, it only leaves a de 
flcit of Rs 18 lakhs Against that, 
we have got permanent assets worth 
Rs. 14 lakhs So, the only loss that 
the Government may sustain on this 
project will not be more than Rs 2 
to 9 lakhs But the need for this 
supplementary Demand has arisen 
because under the normal. Govern-
ment budgeting procedure, all the 
expenditure has to be brought before 
tiie House fbr being voted upon 
Therefore, I can ensure the hon 
Member and the House that 
Demand at Rs 88 lakhs is only os a 
result at the difference between the 
original provision, far all the ex-
hibitions tluuugheut the country, of 
Hs. 88 Ukhs «ad 4be amount which 

-Wenoesised and saved, namely

about Rs 28 lakhs The actual 
amount that was available to us was 
only Rs 28 lakhs Therefore, we 
bad to come in for a supplementary 
demand for Rs 35 and odd lakhs

Regarding the public sector pro-
jects, to which some references have 
been made, I will only mention so 
far as the Nangal Fertilisers are con-
cerned that the original estimate of 
the Nangal Board approved by our 
Ministry for the current year was 
round about Rs 5 crores But be-
cause at the time of budgeting last 
year, we could not provide for a 
heavier capital budget, only about 
Rs 4,04,00,000 were provided There-
fore, in order to see that the pro-
gramme is completed, this time, at 
the time of the supplementary grants, 
the Nangal Board wanted a crore and 
a half of rupees In consultation with 
the Ministry of Finance, we could not 
provide for more than Rs 75 laWis 
extra, which is accounted for in the 
supplementary demand placed before 
the House It is not as if the esti-
mates have gone up or that some 
machinery has become more expen-
sive than before It 15 within the 
sum estimated, the cost of the pro-
ject that provision has been sought 
to be made

Regarding the H'rdustan Macnme 
Tools, Shri Tangamani had occasion 
to make certain remarks I can as-
sure him that the fou,id,‘V was an 
integral part of the original project 
as the House is aware Tne founatv 
was going to cost over a crore and a 
quarter of rupees It is a result of 
the further progress of the Hindustan 
Machine Tools that we have now de 
cided to establish that iojndrj which 
was originally contemplated and not 
provided for As a result cf the foun-
dry coming into operation, the coit 
of production is likely to go down con-
siderably More than that, the quau‘y 
of the casting which we have to buy 
here from any number of sundry foun-
dries—which purchase will be avoided 
—will improve and we shall have a 
high class casting ngbt at the door.
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That It why we have come forward 
with# this proposal and provision for 
expansion of the foundry.

Shri Nanahir Bharucha: In this
particular project, how much has been 
spent so far? They are asking for 
Rs 10 lakhs

Shri M unbhii Shah: Uptil now we 
have been buying from Cooper Allen, 
Kirioskars, Jessops and so many other 
foundry concerns m the private sec-
tor The whole thing has been ex-
plained This amount of Rs 10 lakhs 
is the current provision The total 
requirement will be round about 
Rs 56 lakhs Provision has been 
made for the balance m the next 
year But so ter the foundry was 
non-existent We were buymg the 
entire thing from industries outside 
Now we want to give up that prac-
tice Even in the beginning, we were 
clearly of this opinion that tnere 
should be a built-in foundry for a 
project of this high precision type

Shri Tangamam also referred to the 
question whether we are going to 
manufacture everything in this 
factory or we are going to be retard-
ed or restricted by any consideration 
whether there a n  other factories in 
the country manufacturing, not infe-
rior types but ungraded tools, which 
the Hindustan Machine Tools was 
not designed to produce As the 
House is fully aware, the Hindustan 
Machine Tools is a high precision 
machine tool factory and it will not 
pay for such a capital-intensive pro-
ject to go in for very, very small 
types of machine tools, whether they 
are lathes or drilling machines or 
radial drills or twist drills or various 
other types of machine tools

Regarding th* royalty payment, 
about which he enquired, even under 
the revised agreement we are to pay 
in the first five years 4 per cent on 
the lathes of the Oerlikons alone, not 
on the collaboration that we mifht 
enter into with other*. For the second 
instalment of 5 yean, it is Si per cent, 
on the third five year period it is 3 
per cent to d  on the fourth five-year

period it la 2 per cent, a* stipulated 
in the original agreement

Slut T. B. Vtttal Bmk It is a 30- 
year agreement 

Shri ManuMial Shah: Yea, it is a 
20-year agreement—on production. 
But now under the revised agree* 
ment we have left ourselves free to 
tie up with different producers of the 
world for high precision machine 
tools This royalty which will con-
tinue to be paid will be confined only 
to the Oerlikons type of particular 
lathe.

Regarding the general working oi 
the Hindustan Machine Tools, I only 
want to clarify one point lest there 
may be some misunderstanding The 
target has not only been exceeded i p  
the Hindustan Machine Tools, but 
we are very happy and proud that 
this public sector project has added a 
glorious chapter in the history of 
public sector projects in the country, 
the other projects also, like Hindus-
tan Anti-biotics, Hindustan Cables 
National Instruments Factory, Smdn 
and others, have done equally remark-
able worn Therefore, I would add 
here my personal note and that of the 
House and the Government in con-
gratulating the organisation, the man-
agement, staff and the board of 
directors of all the public sector pro-
jects which have really exceeded their 
targets and done remarkable work.

Regarding the third project, NEPA. 
it is true that some hon Member* 
have asked, this is a project going an 
for such a large number of yean; yet 
why does the Ministry every time 
come before the House for supple-
mentary pr other grants? The only 
reason is that we have taken over this 
project only since last year As the 
House is aware, originally It was start-
ed as a private sector project Later 
on the Madhya Pradesh Government— 
the then Central Provinces Govern-
ment—took interest In it But when 
we found, at the instance ot the 
Madhya Pradesh Government and 
on our own examination cf this pro-
ject that unless the Centre took *
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band, just as 1& the c o m of Praga 
Tools, the factory « u  not likely to 
improve rapidly, we took over the 
management. The present proposal *s 
to convert a part of the loan capital 
which we had advanced to share capi-
tal more than 51 per cent of the 
shares are held by the Central 
Government so that complete control 
—managerial, programme, implemen-
tation, financing, sales and all that— 
will vest in the Government of India 
That is the reason why the present 
supplementary demand has been 
brought forward.

Shri Naoshir Bharaeha: There is a 
loss of Rs 33 lakhs in the factory 
The Government has not to go about 
hawking or sale of their goods? All 
the paper is taken up immediately. 
Then how is it that there is  a  Io js  of 
Rs 33 lakhs?

Shri Manubhai Shah* The history is 
long and I have repeated it on the 
floor of the House several times Die 
loss is not only of the current year, 
it is being continued over a period of 
time All I can assure the House is 
that since we have taken over, as the 
memorandum which 1  had occasion to 
place before the House also suggests, 
the working has improved In 1956, 
the production was not more than 
9,000-10,000 tons annually Last year 
when we took over, we raised it to 
about 15,000 tons The House will be 
glad to know that in the current j  ear 
the production is touching up to
25.000 tons, and I have no doubt that 
with the Rs 1 crore which we are 
providing for the power station tu be 
installed there—where both steam and 
electric power will be generated— 
we will reach the rated capacity 
of 100 tons a day or about 30,000-
38.000 tons a year The quality is 
also likely to improve

Shri V. F. Nayar: The hon Minister 
says that the loan capital will be made 
into share capital. 1  would like to 
know what ia the value of the shares, 
whether the shares will be acquired 
at par whan they are really very 
much batow par.

Shit Mannbhal Shah: We are not 
acquiring shares at all. As a matter 
of fact, the whole break-up has been 
given there Only the 'oan ’* being 
converted to share capital. There are 
infructuous shares—about a lakh and 
a quarter—which were forfeited, which 
are being revived. The share* are of 
the same value as that of tne ah-ires 
existing now, that is, par value The 
loss also being carried forward are 
divided into separate portions Tne 
Madhya Pradesh Government has 
agreed to write off certain of the 
losses They also decided that the 
interest, which was accumulated, will 
be now taken as an interest-free loan 
to be spread over ten years—the 
amount being about Rs 1 crore 
The Government of India also found 
that the loans were very heavy and 
were causing a very great burden of 
interest, and for a public sector pro-
ject of this magnitude to have an 
investment-production ratio as very 
low as this was not a healthy feature 
under any public finance or company 
finance projects Therefore, it has 
been considered that we raise the 
share capital so that the ratio between 
share capital and the loan outstand-
ing would not be as high as at pre-
sent

There was mention about a letter 
which one of the Directors of Trade 
in our Ministry seems to have written 
Of course, we have no knowledge of 
it One can only say that it might 
have been better worded, and one can-
not be happy at the way it has been 
worded But that I would like to 
say is that the genlteman is a person 
whom we all know has been a very 
competent officer He was Director 
of Export Promotion before he went 
to West Germany on selection He 
was a well-reputed officer and con-
tinues to be a very efficient officer on 
export promotion I can assure the 
House that irrespective of that minor 
slip—which one might like to avoid— 
there was no intention to scud an 
officer of less competence He is "oing 
to be in charge not only in Getmany 
but he is in charge of export promo-
tion all over Europe. Therefore it is
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19 hn .
Shri V. P. Nayar: Does he have 

power to negotiate at site contracts on 
behalf of the Government of India, 
or will he have to wonc under the 
Embassy at Bonn?

Shri Manubhai Shah: He has tn work 
under all channels of Government 
Nobody, no officer of the GovernriPnt 
of India has absolute right to negotiate 
any contract. He can place the pro-
posal, he can canvass, h.> can try to 
se'A in&an goods as muc'n as posMYfte 
through the -o-operation of all 
agencies both in the private sector 
and also under Government, but he 
will be subject to all superintendence 
and control from here as weil s s  the 
Embassy at Bonn, and also the Com* 
missioner-General for the Continent, 
Shri Swaminathan, whose headquar-
ters are m London

While asking for a few posts like 
Officer on Special Duty for Trade 
Marks, Planning Officer for the new 
Heavy Engineering Corporation and a 
special officer on Export Promo ti an, 
we have tried to economise ihe admi-
nistration cost a* much as possible As 
a matter of fact, we have held in 
abeyance the post of Chief Industrial 
Adviser. With the new works on 
the public sector projects, particularly 
after most of the works of ihe Pro-
duction Ministry were transferred to 
this Ministry, it was not possible for 
the existing set-up of staff to carry on 
without the addition of a few mere 
officers and one Joint Secretary.

As for the metric system, about 
which Shri Bharucha made a mention, 
it has just started. We have the 
policy of SO per cent grant and 50 per 
cent loan to State Governments. 
There is a provision of Rs. 34 lakhs 
of which half will be loan and hall 
will be grant to  State Governments. 
Thi* it  just the rtartinj? phase of the 
programme for converting all weights 
into the metric system

(Shri Mannbhai Shah: We propose to 
ta*e it up ia a ten-year programme, 
as the hon. Member ia aware, a*id it 
will be done in the best manner. It 
has started working, and we ail hope 
it will be better if, with the co-
operation of trade, industry, business 
an d  a large number of government 
departments, we go over to the con-
version of metric system as early as 
possible without causing any hard-
ship or distress or major dis>otaticn 
in any sphere of trade or business.

Sir, I have tried to cover mosi of 
the points raised oy hon Members in 
respect of the Demands that are before 
the House.

Shri V. P. Nayar: The hon. Minister 
says that the Supplementary Demand 
provides for a salary of Rs. 3,500, 
wiule the officer himself has indicated 
tn the letter that was reproduced m 
the paper that he is getting * saiary 
of Rs. 5000. May we know which is 
correct?

Mr. Deputy-8 praker: Here we are 
oriiy concerned with what we nave to 
sanction.

Dr. B. Gopala Reddy: Sir, after six 
of my colleagues have replied, I shall 
confine myself only to the enquiries 
made of the Finance Ministry. Shri 
Naushir Bharucha enquired why the 
26 Naye Paise pieces are not being 
minted. We are just now concentrat-
ing on the one nava paisa, two naye 
p*ise, five naye paise and ten naye 
p*ise coins, and we will switch on 
to 25 naye paise and also 59 naye 
p*ise coins. Further, we do not have 
also the nickel for minting 25 naye 
psise coins Just now. Also, there ia 
a0 urgency about it, because tne old 
four anna pieces will serve the pur-
pose of 25 nay* paise coins,
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Be tlfo enquired why All the ^oans 
that aw  given to ill* States are being 
charged on the Consolidated Fund of 
India. Article 2M<2) says that all 
lo a n  given to State Governments 
must be charged and net voted by 
Parliament I t  is stated there that the 
loans must be charged on the Con-
solidated Fund of India.

With regard to the ram of Rs. 13 
lakhs due to enhancement of pension 
and superannuation charges, of course, 
we could not anticipate it quite cor-
rectly. Also, there was a little 
enhancement of pensions in the coursc 
of the year especially in respect of 
low-paid pensioners. That is why it 
came to something more than the 
estimated amount

With regard to Shri Panigrahi’s 
point he has bean raising it for a long 
time. Be wants that all loans to 
State Governments with regard to 
irrigation and power should be inte-
rest-free- I  do not know whether it 
can be done because the Government 
of India ate paying roughly about 
Ra. 140 crores as interest every year 
We have to pay interest when we bor-
row from the market and we cannot 
be  going on giving interest-free loans 
to State Government*. Anyhow, the 
point is being considered in consulta-
tion with the Planning Commission, 
aad the loans may be consolidated 
aod there may be same little relief 
give* te them ultimately- But, I can-
not give tha assunnre that they will 
be laAerast-tiee altogther on the irriga-
tion aad power projects. As I said, 
the Government of India themselves 
are roughly paying about Rs. 140 
crores as interest charges. We cannot 
be generous a t our own cost We have 
to stabilise umeWee before we can 
be la  •  position *» help the State 
GovaoMMnto. These are the points 
which Z have to state and I think I 
have nathing a m *  to  say.

Mr. Peparty —oaken Z will now put 
the cut-motions of Shri Supakar to the 
vote. He is not hex*.

Shri Tangamanl: Sir,. . .

Mr. Depaty-Speaker: We have al-
ready taken one hour and 5 minutes 
beyond the scheduled time. I will 
now put these two cut motions to-
gether.

The cut motion* teere put and nega-
tived.

Mr. Depnty-Speaker: I will now put 
the Demands to vote.

The question is:

That the respective supple-
mentary sums not exceeding the 
amounts shown in tha third column 
of the Order Paper be granted to 
the President to defray the 
charges which will come in course 
of payment during the year end-
ing the 31st day of March, 1959, 
in respect of the following de-
mands entered in the second 
column thereof—

Demands Nos. 1, 5, 8, 18, 32, 
35, 37, 40, 58, 67, 69, 70, 72, 79, 84, 
88, 95, 96, 97, 106, 112, 117, 119, ISO, 
and 134.

The motion was adopted.

16.48 hn.

INDIAN INCOME-TAX (AMEND-
MENT) BILL

Mr. Deputy-Speaker: Now, we win 
up the Indian Income-Tax 

(Amendment) BUL
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The Minister of V Ium « *(8W  
M m ijl Desal): Sir, X beg to move that 
the Bill further to amend the Indian 
Income-Tax Act, 1022, be taken into 
consideration.

This Bill seeks to replace the Indian 
Income-Tax (Amendment) Ordinance 
I of 1959 which was issued on 17th 
January, 1959. 1 have already ex-
plained in a separate statement which 
I have placed before the House the 
urgency which necessitated the pro-
mulgation of an Ordinance by Govern-
ment. Briefly, a judgment of the 
Supreme Court delivered on 19-11-58 
rendered void and unenforceable set-
tlements in regard to concealed in-
comes which had been completed 
under the Investigation Commission 
Act on or after 26-1-1950. Consequent, 
ly the recovery of the outstanding 
amounts of tax in respect of these 
settlements could not be proceeded 
with. Also, even the amounts which 
had already been collected from the 
assessees concerned were open to the 
danger of being claimed back by the 
assessees. Indeed, some claims had 
already been made. The total demand 
involved under both these counts was 
of the order of over Rs. 17 crores, 
covering over 500 cases. The only 
way to regularise the situation was to 
reopen the cases and complete the 
assessments under the normal provi-
sions of the Indian Income-Tax Act, 
i.e., under section 34 which deals with 
assessment of escaped incomes.

At ttiis stage one other difficulty 
supervened. As bon. Members are 
aware, until 1956, there was a time 
limit of eight years fbr reopening cases 
under this section. But in 1956, the 
section was amended to remove this 
time-limit for re-assessing cases in-
volving substantial tax evasion. The 
hon. Members may recall that this 
amendment was made under circum-
stances somewhat similar to the one 
we are having now. The Supreme 
Court had delivered a judgment by 
the end of 1986 declaring invalid all 
the eases disposed of by the Investiga-
tion Commission after 28-1-1980 on

what may be called Investigation’ 
basis, is ., where the assessees had not 
agreed to the determination of their 
concealed income by the Commission 
and consequently the concealed in-
come had to be assessed by resort to 
regular assessment proceedings. By 
the time this Judgment was delivered, 
the report of the Taxation Enquiry 
Commission had also come out and 
that Commission had recommended 
that there should be no time-limit to 
reopen cases involving deliberate con-
cealment. Both these factors led to 
the amendment of section 34 in 1956, 
by which it was laid down that in 
cases where the concealed income was 
Rs. 1 lakh or more, the time-limit of 
eight years should not operate against 
the Income-Tax Department proceed-
ing against the assessees. It was Mlt 
that the amended provision would en-
able the Department to re-assess all 
the cases affected by the Supreme 
Court judgement, but the Calcutta 
High Court has held recently that in 
the absence of express provision for 
giving retrospective effect the amend-
ment made in 1956 does not empower 
the Department to re-open cases which 
had become more than eight years old 
on 1.4-1956. In view of this decision 
the Government was advised that be-
fore issuing notices under section 34 
in the settlement cases affected by the 
Supreme Court's judgment of Novem-
ber last mentioned by me, it would 
be necessary to make it clear in ex-
press terms that the provisions of 
section 34 as amended in 19S6 have 
in fact been intended to apply to all 
such cases. Clause 2 of the Bill which 
seeks to insert a new sub-section (4) 
In section 84 clarifies this position. 
Further clause 4 of the Bill also vali-
dates the proceedings which might 
have already been initiated in such 
settlement cases under section 84 as it 
stands now.

The second main provision of this 
Bill is Clause 8 which inserts a new 
section, namely, 49EE in the Income- 
Tax Act. The object of this section is 
to enable the Government to retain 
the moneys and securities which are

*X ond with (he recomnmpdatlcn of «h» President



already with the Government in 
partial or full satisfaction of the de-
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mand* arising from the settlement 
ease* The General position is that 
about 00 per cent of the tax amounts 
covered by the settlement eases have 
been realised, and for some part of 
the balance, securities have been de-
posited with Government by the as- 
sessees These monies and securities 
relate admittedly to income concealed 
from the Income-Tax Department. In 
the fresh proceedings to be completed 
under section 34, the resulting liability 
will relate to more or less the same 
concealed income as formed the basis 
for tiie settlements that have been 
rendered null and unenforceable by 
the Supreme Court’s judgment and 
hence it is necessary to provide for 
the retention of these monies for being 
set off against the demand to be 
created afresh, and to retain the 
securities to enable the Government to 
realise the outstanding demand. And 
this is what the new section 49EE 
seeks to do Government is empower-
ed to retain monies and securities 
until the completion of assessments in 
cases where notices under section 34 
have already been issued and for two 
years in other cases This latter pro-
vision of two yean enables Govern-
ment to complete departmental exa. 
mination of all the affected cases in 
connection with the issue of notices 
under section 34 m those cases. As a 
safeguard to the assessees, however, 
suits or legal proceedings which could 
have been filed within these two years 
but tor the provision under the pro-
posed BiU will get the benefit of 
automatic extension by two years of 
the period of limitation These mat-
ter* have also been provided for in 
the new section 49EB.

With these words, Sir, I  commend 
the BUI to the House for considera-
tion.

Mr. Deputy-Speaker: Motion made:

“That the Bill further to amend
the Indian Income-Tax Act, 1022,
be taken into consideration.”

The time allotted for tills is four hours 
and the Business Advisory Committee 
made that allotment.

Shri Hlval Obese (Barrackpore): 
Why? It will collapse of itself

Mr. Deputy -Speaker: We had that 
resolution also, disapproving of the 
Bill That is withdrawn. Therefore, 
we have got only this Bill I was 
about to suggest that if we could save 
that one hour extra which was allotted 
to the supplementary Demands

Shri Bimal Ghoae: It will be saved

Shri Monujt Desai: I think it will 
be saved I do not know.

16.15} hra.

Shri Easwara Iyer (Trivandrum): 
Mr Deputy-Speaker, Sir, it is indeed 
with a sense of disappointment that 
I am welcoming this Bill Not that we 
are against the position taken up by 
the Finance Minister to enable him 
to recover all the Rs 70 crores odd 
which have escaped assessment, but 
we find that the Income-tax Act, 
having gone through a certain amount 
of surgical operations every now and 
then, ultimately ha$ reduced itself to 
a position, if I may with respect say 
so, where it has undergone a senes of 
plastic surgeries, that the law on this 
subject has become a cumbersome 
machinery and, if I may use a Latin 
expression, it has become just confucio 
or, law has become confused

With respect to the Taxation on In-
come (Investigation Commission) Act, 
1947, as series of judgments of the 
Supreme Court have given it a burial 
The last funeral note, if I may say 
so, has been sung by the decision 
of the Supreme Court m what is 
known as Bisheshwarnath Income-tax 
Commissioner in a recent judgment 
reported in the February, 1959 issue, 
I think, of the AIR

When the Taxation on Income (In-
vestigation Commission) Act, 1947 
came into the picture, we did not have 
the Constitution Subsequently, the

Income-Tax 2536
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Gsnstttutton came into foiree in 1880, 
and a challange to the various provi-
sions of that Act has been taken by 
various quarters, particularly by those 
persons who have been fortunate 
enough to escape taxation. The first 
challenge came up with respect to sec-
tion 5(4) of the Taxation on Income 
(Investigation Commission) Act, 1947. 
That has been taken up under article 
32 of the Constitution. That was 
taken up by a number of persons, and 
when the matter reached the Supreme 
Court under article 32, it was declared 
to be void by the Supreme Court. It 
was, I think, Surajnull’s case. It was 
in connection with section 5(4) of the 
Taxation on Income (Investigation 
Commission) Act. When that was 
declared invalid, the Finance Ministry 
thought it fit that another surgery 
may be made to the income-tax enact-
ment for the purpose of enabling as-
sessment. So, an amendment came 
into the picture in 1954.

Shri Bimal Ghost: There was an 
ordinance again.

Shri Easwara Iyer: Yes The Act 
was amended by an amendmenting 
Act XXX1II/1954 to enable assessment 
on the amount that had escaped. 
Again, the procedure was not properly 
kept in view. Probably the depart-
ment might not know the ambit or the 
impact of article 14 of the Constitu-
tion. But they rushed through this 
enactment with the result that what 
happened was, paradoxically enough, 
although they wanted to save section 
5(4) of the Taxation on Income (In-
vestigation Commission) Act, 1947, a 
subsequent decision of the Supreme 
Cburt declared section 5(1) of that 
Act ultra vires of the Constitution. 
So, section 5(1) collapsed and then 
later on, while this Investigation Act 
had a chequered career like this, one 
gentleman thought it fit to challenge 
section 8(2) of the Investigation Act, 
by which an assessment could be 
made. The matter arose like this. 
The Income-tax Investigation Com-
mission made a report to the Central 
Government that he had escaped

income-tax and the Central Govern-
ment directed the income-tax depart-
ment to take such appropr iate pro-
ceedings under section 8<?) of th* 
Act. That was promptly challenged 
before the tribunal. The matter went 
to the High Court and from there to  
the Supreme Court, which dedafced 
section 8(2) ultra vires of article 14r 
of the Constitution.

Then, now we (lad the question 
arising in the case of settlement made 
under section 8A; that is to say, it is 
open to a person against whom investi-
gation is proceeding under the Taxa-
tion on Income (Investigation Commis-
sion) Act of 1947, to settle the dispute 
between himself and the Government 
and come to a compromise—an 
unhealthy compromise or a healthy 
compromise. If on the basis of the 
settlement that is being made, the 
Central Government proceeds to 
recover the tax, he may be allowed 
to pay the tax in instalments or as a 
lump sum. In the case which had 
jy«t comc up to the Supreme Court 
and which has caused this ordinance 
and this enactment, he was paying the 
settlement amount in instalments, but 
later on, he found it would be better 
for him to make the challenge under 
article 14 of the Constitution. It was 
b«ld by the Supreme Court again that 
even in the case of a settlement that 
has been made, it is ultra vires ot the 
Constitution. In spite of the able 
argument put forward by our Attorney 
Genera! that the fundamental right of 
an individual could be waived, with 
great respect, I would say that it has 
not found acceptance by the Supreme 
Court.

So, we are in this nebulous state. 
We are performing operation after 
operation, giving a sort of artificial 
respiration to the income-tax enact* 
ment to meet the challenge of the 
so-called evaders, but with what 
results? Every now and than, the 
matter is taken to the Supreme Count 
and section after section has bean 
declared ultra v im  either vaDdly or 
invalhHy. I hare nothing agafatot the



Supreme Court, certainly one’s funda-
mental rights have to be protected 
But what is it that prevents the 
department from forestalling this 
event and coming to a correct perspec-
tive regarding the taxation laws? Why 
not codify the entire Income-tax Act 
instead of giving it an operation here 
and an operation there, removing a 
limb here and putting on a limb there, 
and again leaving us in a nebulous 
state, so that the evaders might escape 
with Rs 700 crores7

The Investigation Commission, I 
believe, has submitted its report in 
1959 wherein it has been said that 
the entire law requires a restatement 
We have restatement of laws m 
America In the light of the Consti-
tution which we have imbibed and in 
the light of the experience which we 
have gained regarding the challenges 
made under fundamental rights or 
otherwise, why saould we not look 
into the income-tuv laws through a 
bodv of expert', and suggest ways and 
means by which the entire law can be 
codificd, so that these evaders who 
have been a threat and b menace to 
society could lie hauled up for proper 
payment of the income-tax0 That is 
one aspect of the matter I would res-
pectfully commend to the Finance 
Minister to be looked into

Regarding income-tax arrears, I 
believe that we have found—I am 
speaking subject to correction—that 
about Rs 280 crores have yet to be 
collected Some big bosses have been 
escaping I am speaking of cases 
where there has been an assessment 
of the income, but there has been no 
recovery and the arrears amount to 
the huge figure of more than Rs 280 
crores, speaking subject to correction 
Is there anything wrong with the 
machinery for recovering the arrears9 
I would respectfully submit that we 
must find out some machinery by 
which we must be able to recover the 
income-tax from persons who are 
evading it It may be pleaded that 
whenever we seek to recover this bv 
ft process, either under the Revenue 
Recovery Act or other processes or 
347 (Ai) L.SJ3.—8

3559 Indian PHALGUNA 4, 1880 (SAKA) Income-Tax 2540 
(Amendment) Bill 

machinery available to us, then again 
it can be taken up to the High Court 
or the Supreme Court under either 
article 226 or article 32 of the Con-
stitution Sometimes one is led to 
feel Hie we preserving these extra-
ordinary remedies under article 226 
or article 32 for the purpose of pre 
venting our national income which is 
due to our State and which is neces-
sary for our developmental activities7 
Why not think urgently of amending 
aiticle 226 and article 32 for the pur-
pose of preventing the abuse of powers 
under the extraordinary powers or 
jurisdiction of the High Court so that 
whenever there is a question of 
recovery of arrears or tax due to the 
Government, either under the income- 
tax Act or under the Sales-tax Act 
01 anj Act m which provision foi 
taxation has been made, there is no 
jurisdiction to the High Court or 
Supreme Court either under article 
226 or article 32’ I am referring to 
the writs of certiorari, prohibition or 
Mandamu' or whatever they may be 
I wsh no interim stay is given in 
sucli cases where there is recovery of 
tax or alternatively, an undertaking 
01 security deposit is asked for the 
amount that may have been due to 
the Government Let the deposit of 
money be a condition precedent for 
such sta> being given

I would also suggest for the con 
sideration of the Finance Minister that 
let us enact a provision that in cases 
where tax is due to the Government, 
let th* court send a notice to the 
Attome\ General or the Solicitor- 
General regarding the matter before 
the stay is granted If the Attorney - 
General or the Solicitor-General î  
objecting to the issue of a stay, let no 
stay be granted I am only suggest-
ing certain constructive points for the 
consideration of the Finance Minister

We often And big businessmen 
evading recovery How is it done’ 
When the tune of recovery comes his 
entire assets are transferred in the 
name of some other person It has 
happened in our State also After the 
assessment of tax which may come to
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only a lakh or two in our State, the 
entire assets of the businessmen goes 
lato the hands of his near relatives. 
There are no assets in his name from 
which any recovery can be made. 
When the income-tax officer goes to 
the bank to freeze his accounts, he 
will And an overdraft of 25 with the 
result the income-tax machinery is 
helpless. I would suggest that strict 
instructions should be given to the 
income-tax officers that in such cases 
the Provisions of the Insolvency Act 
have to be resorted to.

The income-tax officer may well 
proceed under the Insolvency Act and 
declare him to be an insolvent and 
set a&ULa. a ll Ohs.
ground of insolvency. That is not 
being done. 1  made this suggestion 
to the Income tax commissioner as 
an advocate that such recoveries 
could be made when a person is 
declared insolvent even though he 
has been transferring his assets to 
the near relatives by benami tran-
sactions. But it has fallen into deaf 
ears. He has power even under the 
present Act. So, I would suggest 
that strict instructions be issued on 
this matter.

Coming to the senior officers of the 
income-tax department, we find that 
all the senior officers of the income- 
tax department who are about to 
retire or about to get superannuation 
have an eye on their private practice. 
The senior officers, immediately on 
their retirement, go to practise income- 
tax cases. The result would be this. 
Before retirement he will be hobnob-
bing with big businessmen so that he 
may be on good terms with them so 
that he may be able to build up a 
good clientele on the eve of his retire-
m ent We must by law prohibit all 
these senior officers or any officer 
serving in the Income-tax department 
<m retirement practising before the 
Income-Tax Authority. You will say 
that it would be against the funda-
mental right to carry on profession. 
Lot there-be reasonable restraint on 
hi* fundamental right because he has 
been knowing the secrete, defects or

loopholes in the department by serv-
ing in the Government and it will be 
^gainst the public interest to practise 
that profession. These are things 
which must come before the Finance 
jKinister for his consideration.

He has come forward with this piece 
4>f legislation called the Income-tax 
Amendment Act. In 1956 we passed 
(in enactment like this. In 1959 we 
*re passing another enactment Where 
js the guarantee that this will not also 
pave the same fate as the Income-tax 
investigation Act at the hands of the 
Supreme Court? I have grave doubts 
*nd I do not want to indulge in legal 
jargons with my friend there whether 
this is open to  Auifienge. Tmft ’is my 
pelief. We shall not argue this matter 
pecause he is going to press for this 
enactment and I also want some sort 
at a measure by which this money 
jnay be recovered for our develop-
ment programme. We also agree that 
this lay should be passed. But, as I 
said, it is with a deep sense of dis-
appointment that we are welcoming 
this. Because, the Finance Minister 
pas not yet chosen to come forward 
>vith a comprehensive Bill whereby 
th<» entire machinery could be codified. 
V?e want the machinery to be so 
simple, less cumbersome so that 
recovery may be made as easily as 
possible.

Look at the Income-Tax department 
itself. I would invite the Finance 
Minister to go to any Income-Tax 
office. If he goes on a surprise visit 
to the Commissioner's office a t any 
place, he will find, if he goes on tour, 
there will be a number of cars wait-
ing for him. How is it possible? How-
ever the car is placed at his disposal, 
■fhe Income-tax officer is able to get 
s number of eats to be placed at his 
disposal.

Shri Merarji D eni: At whose dis-
posal?

Shri t t ww w  Iyer; I  have seen at 
tpe disposal of the Commissioner bo 
tpat he may tour from pUrae to  piece.



I am only submitting this as an 
instance to show—this may not amount 
to grave corruption in the sense that 
nothing is being lost there—that he 
is hobnobbing with big businessmen 
with a  favourable eye may be on 
these parsons.

What is section 84 of the Income- 
Tax Act? Thw has been put m for 
the purpose of assessing those persons 
who may escape assessment consis-
tently. But, we find a misuse of this 
section 34 also In our State we have 
passed the Debt Relief Act m which 
we have defined an agriculturist We 
say that an agriculturist who has been 
paying Income-tav three years prior 
to the coming into force of that Act 
will not get the benefit of the exemp-
tion under the Debt Relief Act. So 
that, those persons even though they 
are agriculturists who have been pay-
ing Income-tax within three years of 
the coming. into force of the Debt 
Relief Act will not be exempted Then 
came promptly a number of applica-
tions for assessment under section 34 
Then also, I believe,—I am submitting 
subject to correction—perrons who 
have never been hauled up till now, 
persons who have never been thought 
of as running any business or having 
big capital are served with notices 
under section 34, for the purpose of 
assessment or re-assevsment are pro-
ceeded against on the ground that he 
has escaped Income-tax, so that he 
may escape the Debt Relief Act 
Money lenders are at the door of the 
Income-tax Officers to prompt them to 
send notices under section 34. and 
collect Rs. 2  at least a* escaped tax 
Is this the wav of utilising section 34 
whereas big bosses of industry are 
escaping? I am only submitting that 
the other day I was reading a news-
paper report that the late Agha Khan 
owed 1o the Income-Tax Department 
Income-tax to the extent of Rs 1 
crore. What is H that has been done 
bv the Government to recover that’ 
His successor is there and T am told 
that his asset* are liquidated into 
money and somehow or other it dis-
appears into foreign countries Is this 
newspaper report correct? If it h
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true, what action has been taken by 
the Income-Tax Department to get 
Rs. 1 crore which is legitimately due 
to the department. We hear of per-
sons dying pauper although they were 
millionaires just the moment before 
death to escape estate duty The 
Income-Tax department with its staff 
has now to do Income-tax work, estate 
duty work, wealth tax work and the 
expenditure tax work. The staff has 
not been planned and co-ordinated. 
The Income-Tax Officer either does 
estate duty work or sometimes In-
come-tax work or sometimes, keeps 
quiet and sleeps under the fan. There 
is no plan All this has to be looked 
into As a person who used to have 
some acquaintance with income-tax 
practice—of course, I have given it 
up as useless—I am saying that there 
are a number of rules, notifications, 
circulars and other things coming 
month after month which makes the 
whole law cumbersome Even the 
sections of the Act are not under-
standable. One section runs into three 
or four pages I invite the hon 
Finance Minister to read the Income- 
Tax Act as we have got it What is 
it wc have got here’ Section 49EE 
It has 49C, 49E and it goes on, and 
we have come to the stage of 49EE 
when we have exhausted “Z” This 
1= the type of Income-tax Act we are 
asked to deal with I am not saying 
anything m a humorous vein. I am 
sorry for the present state of affairs 
Whv have Rs 70 crores not been 
collected from 1950 to 1939° Is it 
because the Supreme Court has been 
giving judgments that these are ultra 
vtres alt article 14 or article 19 what-
ever it may be’ It is because, I would 
respectfully submit, of a lack of 
absolute planning on the part of the 
persons who want the taxes to be 
collected We must have thought of 
amending the Act. subsequent to the 
coming into force of the Constitution, 
in 1950, in a manner consistent with 
the Constitution or the fundamental 
rights that have bsen declared in the 
Constitution This is the state of 
affairs we are finding ourselves in 

A number of persons have escaped 
income-tax The other day we found



2544 JtmHcw FEBRUARY 23, 1990 AieoffM-ft* *546
(Amendment) BUI

[Shn Easwara Iyer] 
in the newspapers a report that one 
Shri S P  Jam has been found with 
a colossal amount of foreign exchange 
in his hands Is his case investigated7 
It is a  fit case for investigation How 
was this income coming to him, this 
concealed income either m foreign 
banks or otherwise* These are mat-
ters that require investigation For the 
purpose of such investigation an 
efficient machinery must be envisaged 
by a proper enactment instead of 
coming up with piecemeal legislation 
agam and agam, an amputated piece 
of legislation which is not going to 
berve the purpose

Shri Blmal Ghoae. I am not a
lawyer I shall not go into the legal 
implications of this The previous 
speaker has gone into the Income-tax 
Act and its defects

To a lay man it does appear that m 
this legal battle with tax-dodgers 
Government always seems to get the 
worst Why should it be so’ The 
laws appear to be defective And not 
only m the matter of this law, but 
other laws also, amendments come in 
galore m this House It is necessarv 
to ask Government to do something 
about the draftsmanship of the laws 
that are brought forward in this House 
so that so many amendments may not 
be necessary and the time of thp 
House ma> be better utilised for th* 
purpose for which the House meets

I endorse the suggestion which was 
made by the previous speaker that it 
should be seriously considered whe 
ther the Constitution really requires 
amendment so that tax-dodgers may 
not get away under certain laws or 
under the Constitution We have 
amended the Constitution many times 
for many purposes, and this purpose 
is certainly a very laudable one, 
because it seems to me to be a very 
absurd situation that under the 
Supreme Court judgment we cannot 
collect taxes that the assessee has 
agreed to pay on his admitted con-
cealed income, because that is the 
effect of striking down section 8A of

the Income-tax Investigation Com-
mission Act Even assessees who 
have agreed to pay concealed income 
are not being permitted to pay it 
Legally, we are unable to collect it 
That position requires examination

Sir, the two things I want to say 
on this—not bearing on the law of 
income-tax—are as follows The first 
is about concealed income What are 
we going to do about it? Th® main 
purpose of the Income-tax Investiga-
tion Commission Act was to get the 
taxes that were evaded dunng the 
war period But it is well known that 
a lot of tax is evaded What are we 
going to do about it9

Certain suggestions were made 
There was a suggestion by Prof 
Kaldor about a comprehensive return 
What has become of it? It is not 
merely Rs 70 crores If it is true 
that, say, Rs 100 or Rs 200 crores 
or even Rs 50 crores annually are 
being evaded by way of tax, that is 
a very serious matter What can be 
done about it7 How can it be evaded 
if we cross check incomes from all 
sources That uas the purpose of the 
comprehensive return which Prof 
Kaldor had suggested What has 
been done about that7 Although we 
have accepted most of the taxation 
measuies recommended by Prof 
Kaldor, yet it is clear that wc are not 
getting the revenue that he had 
expected Most of the new-fangled 
tax measures we have are non-
existent tn manv other countries, but 
still our revenue from taxes is very 
low Why should it be so’ It is, 
necessarv therefore, that the avenues 
bv which this income is concealed 
should be closed so that there may 
be no concealed income One of the 
measures suggested was this compre-
hensive tax return I should like to 
know what has happened to it

Another point, which is rather tick-
lish, is one that was raised during the 
discussion in this House In 1981— 
how long Government want to keep 
upon the provision enabling Inquiry



into concealed mconm in the past. 1 
■ay thia because a point of view was 
put forward that this might have a 
bad effect on investment, on this 
income coming up in the open market 
That was in 1951. Now we are in 
1959 We are still continuing that 
A ct Of course, there is argument on 
both sides. I can quite see that if a 
man evades income-tax, he should be 
caught and made to pay his income- 
tax But should there not be some-
thing in the nature of a law of limita-
tion* The original period dated from 
1941 We are now m 1959 Will this 
go on so that it means that the 
income-tax officer can open up the 
case of any period, whether it is
20 years past or 25 years past as years 
roll on Should that be so or should 
there not be a certain period of time 
after which we shall say that we shall 
not open up cases’ Of course, there 
is the question* why should we do it 
if a man has concealed his income’
I concede if there are grave cases 
which come to notice, one might 
inquire into them There might be a 
provision in the law to that effect, to 
cover exceptional cases with the sanc-
tion of the Ministry and so forth But 
this is a point which requires con-
sideration, as to the period upto 
which really this provision should be 
kept open so that a concealed income 
made upto a certain period of time 
can be inquired into

16.44 brs.
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Otherwise, this may function as an 
engine of oppression. I do no: say 
that it does, but it might, and that 
might have a bad effect also

So far as concealed incomes are 
concerned, the income-tax department 
should be in a position to find out 
if there has been concealed income, 
say, within 8 or 10 years—in a reason-
able period of time. I b-’ievo th?t 
point requires examination

I have nothing against the contents 
of the Bill. I support the Bill But
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it is rather surprising, if not annoy-
ing, that such amendments have to be 
brought forward from time to time 
because the law is found to be defec-
tive and struck down by the Supreme 
Court

Shri N. R. Munisamy (Vellore)* 1 
welcome this Bill for one reason, 
namely, that we are preventing a huge 
sum of Rs 70 crores being claimed by 
the assessees because the judicial pro-
nouncements happen to be in their 
favour or because article 14 or 19 has 
been interpreted m their favour So, 
it is a timely amendment that has 
been brought forward *rith a  view to 
ensure that this amount is not refund-
ed With this end m view, it has 
been proposed to introduce new sec-
tion 49EE

Though this section 'ias been woid- 
ed in all perspective, yet I hav? got 
my own doubts 1  feel that siill it 
suffers from certain lacunae I hope 
the Finance Minister will see that 
there is substance in what 1 propose 
to say It is true that it has been 
very well worded to ensure that no 
refund is made, if any demand should 
be made, but it covers only two types 
of cases One case is wher2 a notice 
under section 34 in respect of the in-
come, profits or gains relating to the 
settlement aforesaid has been isiued 
before the 17th day of January, 1959, 
and the other is 'm any other case, 
for a period of two vears from that 
date' end if during the period of the 
said two years any novice under sec-
tion 34 is issued, etc If any suit or 
any application is filed in sir'll case, 
it will not lie m any court

But I would point out tnat a lacuna 
is there Take a case when: a suit has 
already been filed, where no notice 
has been issued before the 17th aay of 
January, 1959 Such a case will not 
be covered by this amendment I shall 
make the position still clearer Sup-
pose a particular assessee files a suit 
for the recovery of a certain amount 
which he has paid, but which is now 
declared to be invalid 011 account of 
the Supreme Court’s dec^ion Even
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tkoujh no notice may have been 
issued under section 34, still that suit 
may not be registered in court be-
cause there is always some lacuna 
between the plaintiff-assessee and 
the court in respect of certain relief 
and in respect of some court fee, and 
it takes about five to six months 
before it »  registered After the suit 
is registered, notice is sent to Gov-
ernment. In such cases, when the 
notice is received, Government will 
be made to pay the amount that he 
has claimed, and Government may 
have to fight out the case on merits

So, I would say that th®re may be 
cases where even without our know-
ing it, the suits may have l>ccn filed, 
but no notices maŷ  have been issued 
from the courts to the Government 
for refunding the amount. Such cases 
have not been covered by the propos-
ed section 49EE. That section covers 
only two types of cases, cases v. here 
notice under section 34 has bi en issu-
ed, and in other cases, where within 
two years such notice is issued But 
the case that I have pointed out may 
not be covered by this section I 
hope the House will kmdiv corsider 
whether this section covers the case 
which I have pointed out or not

The first speaker has be<*n very 
pertinent m bringing up analogies 
from surgical terminology As a 
relief he suggested th it we must 
amend articles 226 and 32 of the 
Constitution We are all aware tha* 
the government of a country is 
carried on not only by the judiciary 
but also by the Executive and the 
Legislature The three wings func-
tion together for the purpose of run-
ning the government So, if there is 
any lapse m our legislation, that has 
to be remedied by an amendment of 
the legislation or by the judiciary 
bringing to our notice that there is a 
defect in our legislation, through their 
judicial pronouncement*, and then we 
come forward with amendments. It 
is not by just amassing wealth or 
money that we run our government, 
hut through the harmonious func-

tioning of the legislature, the execu-
tive and the Judiciary. So, I do not 
agree with my hon. friend Shri 
Btswara Iyer that we must amend 
articles 226 and 32 of the Constitu-
tion. It is not by curbing the power 
of the judiciary that we can get 
money for the running c f  the Gov- 
erhment All the three wings toge-
ther form the government, and there-
fore wherever we go wrong, things 
have to be remedied and wherever 
they go wrong, that is to say, where- 
ever our intentions are not carried 
out by the judicial pronouncements, 
w% come forward with amendments. 
Therefore. I do not think that the 
remedy lies in the amendment of 
Cfte Constitution

Star, the other point which 1 wish to 
bring to the notice of this hon. House 
is this With regard to the financial 
memorandum wherein it a  stated that 
a Sum of Rs 4.81 lakhs is needed be-
cause there is a heavy load of work 
tot this organisation in respect of the 
fresh cases of resettlement and all 
thbt, I find from the same memo-
randum that there is already m exist-
ence a special organisation with the 
Director of Special Investigation to 
which this portion of the cases invali-
dated by the previous judgment of the 
Supreme Court have been entrusted 
It is said that they need extra staff.

I would respectfully submit that this 
m$y not involve any extra cost be-
cause the cases which have been taken 
up by them have been now thrown 
out by the Supreme Court They 
have to work once again the cases 
which they have already finished. 
That is why 1 say they do not need 
extra staff, and if they need, it would 
be only temporary, say, for a month 
or two But here I And several per- 
sous are mentioned. Inspectors, Assist-
ant Commissioners, Income-tax Offi-
cer, Class I and Class II and so on. 
AU these are given in the memo- 
raiiduin and the estimate is about 
Rs 4,81,000

We are now thinking of cutting 
down expenditure and we want to 
efffcet economy end I do not thiwft he
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is Justified in having this amount ol 
Rs. 4,81,000 lor this extra work.

The Minister of Revenue and Civil 
Expenditure (Dr. B. GopaU. Keddi):
The entire life ol the Commission will 
have to be extended by one year. 
Their terms expire by the end of 
February or March and they are being 
extended lor another year.

Shri N. &. Munisamy: That is with 
regard to the Commission. 1 say with 
regard to the staff needed lor re- 
assessing work. The work has al-
ready been done by the department; 
but because ol the judicial pronounce-
ments these cases have to be worked 
again.

Shri Morarji Desaf: All this work 
will have to be redone.

Shri Bimal Ghose: Is that your 
intention?

Shri Moraril Desai: That is not a 
question ol intention; that is the law.

Shri Bimal Ghosc: Settlement casos 
also?

Shri Morarji Desai: We will see
what can be done.

8hri N. R. Munisamy: I can only 
bring to the hon. Minister's notice 
that this can be done with the exist-
ing stall. But, 1 do not know. The 
man on the spot alone knows the real 
difficulty of doing things. At this 
distance wc may not be able to know 
the real workload for the staff. I 
only say that this could be possible 
with the existing staff.

Hie other point which 1 wish to 
place before this House is this Sec-
tion 18 of the Finance Act of 1956 
has sought to introduce some amend-
ment with regard to the main Income- 
tax Act. That has been attacked by 
the Supreme Court. I have seen that 
Finance Acts are introduced in this 
Rouse wherein amendments to the 
main Income-tax Act are also brought 
in. It does n o t |,nnSn* itself to modi-

Ineame-Tax 2-52  
(Amendment) Bill

flcation or changes of rates. For 
amending the sections we must have 
separate amending Acts. We have to 
get money for which we have to 
change the structure of the rates. U 
it is one rupee and we want to change 
it to two rupees or if it is 4 annas and 
we want to change it to five annas we 
can do that. Even prior to section 
18 of the Finance Act of 1956, I have 
seen that this is resorted to to change 
the main Act. Therefore, I would say 
that the Finance Act should not be 
resorted to to effect any substantial 
change in the very Income-tax en-
actment. Another thing has been sug-
gested by my hon. friend, Shri Bimal 
Ghose and that is with regard to the 
composite or comprehensive return. 
That has exercised my mind for a 
long time. We are having various 
direct and indirect tajfles and they 
arc ten or fifteen in number. So, I 
ask you whether it would not be possi-
ble to have one single tax which 
.should cover all the possible and 
ex u ting taxes that we now have. In-
stead of these several taxes, there 
should be one tax alone which should 
be comprehensive. After collection, 
wc can distribute it between the 
States and the Centre. It may look 
ludivious but there is some substance 
in it. When he says that we should 
have a comprehensive overall return, 
he visualises this type of thing. He 
wants a big form with several 
column?: a column for the gift tax, 
another for the expenditure tax and 
so on. I am only saying that instead 
of such returns, if the Finance Min-
ister could think of having one single 
type of a lax by which we can em-
brace all the existing taxes, people 
could not easily escape. Supposing a 
person now escapes income-tax, he 
also escapes the other Gift tax and 
the expenditure tax. The ingenuity of 
human beings is such that whatever 
may be done, they find loopholes 
whereby they can escape and then we 
have to come with several enactments 
like this. Thus, the result is that you 
are not able to go ahead of them. 
Even if we chase them, we have to 
remain behind them.
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I have stated with regard to the 

proposed section 49EE that there is a 
lacuna which must be covered. Other-
wise, it is quite possible that crores of 
rupees might be asked to be paid by 
the Courts to the assessees.

The last point is with regard to the 
method of collection of the income- 
tax. In the mofussil area, we find 
there are various types of persons who 
have their own ways of escaping 
income-tax.

Mr. Speaker: Does it arise out of 
this? The Bill has got a limited 
scope.

Shri N. R. Munisamy: The Finance 
Bill has been referred to m the State-
ment of Objects and Reasons. Sec-
tion 34 of the Income-tax Act has 
been amended and I am saying this 
only m connection with that. It says 
here:

“The objects of the Bill are 
two-fold.

(1) to make it clear that sec-
tion 34, as amended by section 18 
of the Finance Act, 1956 applies to 
all escaped incomes relating to any 
year commencing, from the year 
ending on 31st March, 1941; ..." .

Because saction 34 has been amend-
ed I am saying that. I am saying that 
the Finance Act ought not to tamper 
with the Income-tax Act.

Mr. Speaker: But this is not the 
Finance Act. As I understood it, the 
Finance Act has amended section 34. 
When was it passed?

Shri N. R. Munisamy: It was passed 
in 1956.

Mr. Speaker: But how are we con-
cerned with it here?

Shri N. EL. Maniaamy: We are bas-
ing our argument on the Finance Act 
of 1988 wherein they have given juris-

diction which a Finance Act ought not 
to have given. I am simply saying 
that the method adopted by the Gov-
ernment is always to amend such 
sections through the Finance Act. 
That method ought not to be resorted 
to.

Mr. Speaker: I am afraid that the 
hon. Member is three years late!

Shri BJmal Ghoae: That is a fair
proposition.

Mr. Speaker: It may be so, but it ,
does not arise out of this.

Jhri N. R. Munisamy: The whole
Statement of Objects and Reasons 
starts only with that. The first sen-
tence is . . .

Mr Speaker: What w the substance
of it’

Shri N. R. Munisamy: The substance 
of it is that we shall hereafter not 
do

Mr Speaker: The hon Member may 
have an opportunity m the Finance 
Act.

Shri N. R. Munisamy: It will come 
very shortly, and we will have again 
an opportunity to speak on that

Mr. Speaker: I cannot guarantee 
opportunities to every hon Member; 
possibly he may get Let him pro-
ceed to any other point. He said he 
was coming to the last point. He has 
already taken 15 minuet.

Shri N. R. Munisamy: No, Sir.
Mr. Speaker: Very well; he may

continue tomorrow.

17 hrs.

The Lok Sabha then adjourned till 
Elevenl of the Clock on Tuesday, the 
24th February, 1959|Phal0una 6, 1880 
(Sake)
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ORAL ANSWERS TO QUES-
TIONS

S.Q. Subject Co l u m n s
No.

519 Rehabilitation Colonies
in Delhi *3*5—18

520 Manufacture of Drugs . 2318
S47 Hindustan Antibiotics

(Private) Ltd. 23*9 -2 4
Alloying Elements 2324—27

522 Strikes ui Delhi Technical
Institutes 2327-28

523 Abolition of Contract
System in Cement
Industry. 2328-30

524 Modernisation of Textile
and jute Miffs *33 0 -34

525 Rubber Production 2 33 4 -37
526 Exports of Oil Cakes 2 337 -39
528 Raid on I. A. C Office,

Karachi. 2339 -42
529 O and M. Division 2343-45
531 Manganese Ore Trade 2345—47
532 Employees' State Insur-

ance Corporation *347—49
534 Export Houses 2349
535 Plant for Caustic Soda in

Andhra Pradesh 2349-50
537 National Coal Develop-

ment Corporation 2350-5*
S.N.Q.
No.

3 Canwroons 235*—5S
WRITTEN ANSWERS TO 

QUESTIONS

S.Q No.

527 Steel foundries. 2356
530 Abolition of Contract 

System in C P.W.D. 23S6-57
533 Export of Indian Textiles 

10 Singapore *357
53* Export Houses *357
538 Indian Territory Occu-

pied by Chinese Troops 2357-58
539 Powerlooms 2358
540 Colombo Plan 2359
54* Rivet Fern ■ 2359-60
543 Bxport of Cloves, Lac 

and Rubber Goods 2360

544 Cut w  Import of Biddis by 
Ceylon 2360-61

S45 Recognition of Cuba 2361

34? (Ai) LSD—9.

WRITTEN ANSWERS TO 
QUESTIONS—eontd.

S.q . Subject Colomws
Wo.
S46 Trade relations with Hu-

gary . 2361-62
548 Closure of AmntaPatrika 2362
549 Cost of production of

fertilizers in Sindri 2363
550 Dock Workers, Calcutta . 2363-64
551 Export of Indian

Common Tea . 2364-65
552 Closure of Katihar Jute

Mill 236s
253 India’s Export to Russia. 2365-66
554 New Buildings for Cen-

tra / Sccrccsnzc O ffic e s  2366
555 Rubber Plantations in An-

daman and NiCobar
Islands 2366-67

556 Companies Act, 1956 2367-68
557 Labour Advisory Com-

mittee 2368
558 Ju'e Production. 2368-69
559 Border Trade w.th

Pakistan 2369
560 Progress Report of the

Five Year Plan for 
195?-S» 2369

561 NwOfficul Directors in
Companies in Public 
Sector 237°

562 Indians in Indonesia. >370
563 Export of Gur *37*
6̂4 An'1-Oxidants 237*

s6s Slat. Tridtng Corpora-
ti.ri 2371-72

<;66 Implementation Commit-
tee 2372

567 Plan PubliCi’jr 2372-73
56S Proposil for a Radio

S'atm  1 Jt Ranchi 2373

V. S Q.
No.

667 Housing in Punjab >374
668 WhoicsJk- Dsp»>ts 2374
669 Trad; Fairs 23'f4'75

671 Aid to States 375
672 President’s visit to Malay* *379
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WHITTEN ANSWERS TO 

QUESTIONS—eoHtd.
V. S. Q. Subject Ookomxs

No.
4)9 fifadicnfts Training

Centres in Bombay 237$
($74 Unsold Handtoem Good* *376
675 Technical Training in

Punjab 2376-77
676 Giia Refugee Colony,

Delhi. . . .  2377

®77 Khadi and Village Indus-
tries Board, Punjab. . 2378

6f t  lUdio-activity 3378
679 Trade beween India and

J»P»n 2379
680 Production of Khadi in

P unjab . 2379-80

68 r Employment Partem
Survey . . 238I

68a Expenditure on Centrally
Sponsored Schemes in 
Mysore 2381

6&3 Village Hewing Project*
for Mysore. 2383

684 Employment Exchanges 2382-84
« S  Cotton 238s
686 Textile Export Promotion

Scheme 2385-86
6*7 Export of Textiles to

U.K.

WSITTEN ANSWERS" TO 
QUESTIONS—contd.

2387
688 Manufacture of Watches. 2387*88
689 Handloom Industry in

Rajasthan 2388

690 Small Scale and Cottage
Industries m Rajasthan 2388-89

Opt Loss incurred by A.I.R. . 2389-91
693 Recruitment of Employees 2391-92

Closure of Textile unit' . 2392
695 Production of Machinery

and Bqaipment . 2392-93

696 Labourers ut Coir Industry 2393
697 Export of Indian Textile

to Iraq. . . 2393-94
<98 Labour Participation m

Management 2394
699 Companies in Marath-

wadc 2394-9 5
fS6 Work* Committees :395
ydl Pondicherry . 2395-9*
703 Indian in Malaya . 2396-97
70(3 Boeder Incident >397
704 Labour Welfare Centre*,

S ub jn tU. S. Q.
So.

70S M tn Guf

CDUBMtm

2398-2400
706 Manufacture of Paper

from Banana Plant 3400
707 1 5 2400-01
708 Employment Exchanges 2401
709 Phizo 240Z
7X0 India's Export to West

Germany . 2402
7IX Export of shoes. . 2403
712 Coir Industry 2404
713 Holiday Home fox Sugar

Factory Workers 2403-04
7x4 Import of leather plastic

goods 2404

7X5 A. I. R. Programme on 
“Grow More Food”
Scheme 2404-05

7x6 Licensing of New Units . 2405-06
717 Liquid Gold 2406*07
7t8 Cottage Industries 2407-13
719 Rehabilitation Depait-

ment in Punjab 2413-14
720 Durgapur Coke Oven

Plant 2414

721 Joint Production of
Children’s Films by 
India and U.S.S.R. 2414

2415722 Econom>
723 Embroidery and Tailoring

Centre, Bhagyanagai 
(Mysore) 2416

724 KapurihJla Plot in Kerala 2416-17
725 Cash deposits of evacuees 2417-18
726 Wool Development

Council 2418
727 Occupational Therapy

Home, Karol Bagh 
(New Delhi) 2418

728 Slum clearance in Bombay
State

729 Khadi Co-operative
Societies m Himachal 
Pradesh

XMhi. 2397^8

730 Export Restrictions
731 Impoi t of Filmi>
732 Bolts and Nuts
733 Export of Indian Handi-

craft
yxs Industrial Estates in An-

dhra Pradesh . . 2422-23

24x9

2420

2420
2420*21
2421-22

2422
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OBITUARY REFERENCE
The Speaker made a re- 

fcrenoe to the passing 
away of Shri Vedlapatla 
Gangaraju who was a 
member of the former 
Central Legislative As-
tern Wy 

Thereafter Members stood 
in silence for a minute 
as a mark of respect.

[D ailt Dtcwt], 

Columns 

2423

MOTION FOR 
MENT

ADJOURN*
2423-27

The Speaker withheld hit 
consent to the moving 
of an adjournment mo-
tion given notice of by 
ShrinemBanta regard-
ing the situation aris-
ing out of the reported 
firing by Pakistan troops 
on tne Assam border on 
the 18th and 21st Febru-
ary. I959-

PAPERS
TABLE

LAID ON THE

The following papers were 
laid on the Table :

(z) A copy of each of the 
following Reports under 
sub-section (1) of sec* 
tion 639 of the Compa-
nies Act. 1956:

(0 Annual Report of the 
Nangal Fertilizers 
and Chemicals 
(Private) Limited 
for the year 1957-58 
along with the Au-
dited Accounts

(si) Annual Report of the 
Hindustan Insecti-
cides (Private) Limi-
ted for the year
1957-58 along with 
the Audited Ac-
counts.

(i) A copy of Notifica- 
cadon No. G.S.R. 14, 
dated the 3rd Jan-
uary, 1959. . ““d "  aub-«ection (3) of 
Section 642 of the 
Companies Act,
1936, making certain 
amendments to the 
Companies (Central 
Government's) Ge-
neral Rules and 
Foctns, 1936.

2427

MESSAGE FROM 
PRESIDENT .

The Speaker communica-
ted to Lok S&bha the 
following measagpfaoa 
the President:

“I have received with 
great satisfaction the 
expression of thanks by 
the Members of tne 
Lok Sabha for the 
Address I delivered to 
both the Houses of 
Parliament assembled 
together on the 9th 
February, 195*.”

MESSAGE FROM RA- 
JYA SABHA . .

Secretary reported a mes-
sage from Rajya Sabha 
that at its sitting beki 
on the 18th February, 
I959i Rajya Sabha had 
passed the Cinemato-
graph (Amendment) 
Bill, passed by Lok 
Sabha on the 19th De-
cember, 1958, with 
amendments sod had 
returned die Bill with 
the request that the 
concurrence of Lok 
Sabha to the amend-
ments be communica-
ted to Rajya Sabha.

BILL PASSED BY 
RAJYA SABHA LAID 
ON THE TABLE .

Secretary laid on the 
Table the Cinemato-
graph (Amendment) 
mil, as returned by 
Rajya Sabha with 
Amendments.

REPORT OF ESTIMA-
TES COMMITTEE 
PRESENTED

Thirty-fourth Report was 
presented.

CALLING ATTEN-
TION TO MATTER 
OF URGENT PUB-
LIC IMPORTANCE .

Shrimiti Reou Chakra- 
vartty called the at-
tention of the Minister

Columns
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2429 
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Columns

of Lriboux and Employ-
ment to the lay-off at 
Indian Standard Wagon 
Co. of M/s. Martin 
Bum Ltd.^of Bumpur

The Minister of Labour 
and Employment and 
Planning (SnriNanda) 
made a statement in re* 
gard thereto.

STATEMENT BY
MINISTER 2430

The Deputy Minister of 
External Affairs (Shri- 
mati Lakshmi Menon) 
made a statement cor-
recting the reply 
given on the 10th Feb-
ruary, 1959 to Supple-
mentary by Shri N.
R. M. Swamy on Star-
red Question No. 4 
regarding arrest of 
Captain Kinmer.

BILLS INTRODUCED 2430-M
(1) The State Bank of 

India (Amendment)
Bill

(2) The Banking Compa-
nies (Amendment) Bill

BILL PASSED 2431 ~ 46

CLause-by-clause consi-
deration of the Work-
men’s Compensation 
(Amendment) Bill, as 
passed by Rajya Sabha

CoLOicm
was taken up and con* 
eluded. The BIO was 
passed as amended.

DEMANDS FOR SUP-
P L E M E N T A R Y  
GRANTS (GENE-
RAL) 1958-59. 2446-2531

Discussion on Demands 
for Supplementary 
Grants in respect of 
Budget (General) for
1958-59 commenced 
and concluded. The 
Demands were voted in 
ftill.

BILL UNDER CON-
SIDERATION . 2532-54

The Minister of Finance 
(Shri Monurji Desat) 
moved that the Indian 
Income-tax (Amend-
ment) Bill be taken into 
consideration. The 
discussion was not 
concluded

AGENDA FOR TUES-
DAY. FEBRUARY 
24, 1959'PHALGUNA 
5, 1880 (SAKA)

Further discussion on 
the Indian Income-tax 
(Amendment) Bill and 
consideration of amend-
ments made by 
Rajya Sabha in the 
Parliament (Prevention 
of Disqualification)
Bill.
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